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Pleasc Note

(i) Iror inlormation of cxportcrs, Norms committec-ll handles all cascs pertaining to

fixation/ratificatio. ol norms r",. [-p"rt Products falling under ITC(IlS) Chapter 72 to

.,6.,gto g0, g5. Communications in respect of cases/pertaining to NC-ll may be scnt to

cmail addrcss: nc2'clgtilirlrric'in

(ii) In certain ";;l*;*iri", 
of the Norms Committee rel'ers to the Recommendations/

observations/ I)cficiencies rcccived from the concerned 'l'echnical Authority' wherever

applicablc, u,.unn.d copy of such documcnt has becn placcd at the end of thc Minutcs.

in running scrial ordcrr. 
-'t't.,. 

concerned firm/company may go through thc same and

(iii) i:ffi:$;::":*'l?'Ji copy of thc brank Standard Deficicncv r.'ormar. which mav lind a

rcfcrcnceinNCdccisions.hu,ul,obeenattachedinthecnd..thismayalsobcref-errcdto
bythcconccrncdlirm/companyandmayberespondedaccordingly.

(iu) .l.hc No.ns cn**itt." i.,ui tup*'J".irion only with respcct to technical aspecVwastagc

rlorms. While rcdccming ,h" ;pJi;";ion., fAt s,hould check that thc applicant has

hrlfillcd all recluiremcnts as pr;'S;iil in policy/procedure. including those in Policy

circulars No. 50/2009-2014 triil-zol0) dared z-gttr pccember' 2Oll' Policy circular

No.14(RE- 2O12l2OOg-14' OurcA qin lrebruary' 2Ol3 and O'M' No'

01lg2ll8o/Misc./AM.13/PC-Vl/10 dated l5'04'2014'or any other provisions under

IIfP/lltlP tor Ii0DC'

.I.lrcMcctirrgNo.2418ldatcd20.03.20l8ofNormsCommittee-Illorthcycar20lT-18

scrreduled ror 20.0i.201g was actuary rreld on 05.04.20rg under thc chairmanship of Shri S'K'

Samar, Additio.al l)ircctor Gcncral or- Irorcign'r'rade.to considcr the following applications lbr

rati'catiorr o1- norms in rcspcct of advanclc authorizations under Duty Excmption Schcrne

(Chaptcr-4) ol Irorcig.'l'rade eoticy iot5-20' l'he lollowing members were present in thc

lncctin3:―

sl.ヽ 6.I Nlhき &DcsignatiOn

ζhlゞ .k.Bhatna3ar,Dy.IA

Shri Kirti Vardhan. DIXI

Shri Vinod Kutnar Kashyap' I: I'l)O
_I_

Minutes of the Meeting No'24/81

by thc'l'echnical AuthoritY'

datcd 20.03.2018 actuaHy hcld On 04.05.2018 arc conArmcd
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"Ю T騒孵:DccisiOn:Nc obscrvcd that thc applicatiOn fOr thc abovc AA tO DoT fbr cOmmcnts.NC

dccidcd t()a、 vait thcil・ cOmmcnts and dcfcrthc casc.

´
I｀ hc casc stands dcit31・

1・cdto ll.o6.2018.

Casc No.:1/23/81-Al′ C2/2013case No':r/23/8t-^t'c2/2013 
l11;iffiim.,?:,.T1.1or-s y,":,^yy?_"," :24/81- status:AND SYS′

I｀ 1う 4ヽS PvTIン TD.   AI′ C2/2017‐
4‐′(Jl~          3tatus:

HQ「 ilc
20o3.2018                    Dcfc・

rrcd

:O1/81/o50/Oo387/AM14/    RIッ
A Irilc

:32/21/o40/ooo32/ノ MヽI        Iン
iC NO/1)atc:3210o63581      Dcfcr Datc:

Iヽ nハ :_:^_ . Iヽ′  ヽ_1 . .    _               4/      29o_●
~.2013

1106.2018DccisiOn:NC Obscrvcd thit thc application fOr thc abOvc AA tO MOD fOr 86品

島8hit.NCdccidcd tO awaitthcir cOmmcnts and dcferthe casc.

'l'he case stands deferrcd to I I.06.201g.

Ч9′11"__     ШンAHに
:01/81/050/Oo449//ヽ 4ヽ17/

RIンA「 ilc
:05/23/040/Oo227//ヽ M14/

'l'hc casc stands <Jcl.crrcd to I I .06.201 g.

Casc No.:73/24/81-AIノ C2/2013

HQ Irilc

Dccision : NC obscrvcd that the application for thedccidcd to await thcir commcnts ani defer thc case.

Mcct NO/1)atci24/81-
Status:

AI′C2/2017 Dcferrcd
20032018

1´ ic No/1)atc:o510363701   1)cfcr Datc:

27082013 11 062018

above AA to Meity for comments. NC

4 bレ :ルb5針Oo46 νAM I夕   驚 尤″::"0029夕 AMI″   IIぶ 出 讐

C0510371064 
腎 幣 辮 :DcdJOn:NC Obscrvcd thatぬ capplicttOnbrttcabOveAtFcttPChCmた
J馴 宙J。0for cOmlmentso NC decided tO awaittheir cOmments and defert

'l'hc case stands dcfcrred to I 1.06.201g.
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Decision : NC obscrvcd that the application for the above AA was referred to Do'l' for

comrncnts. NC dccided to await their comments and defer the case.

'l'hc casc stands del-crrcd to 1 1.06.2018.

Casc No.:7/2 4/El-Itl,(:212013 Party Name:SIDCI IEM Mect No/Date:24181- Status:
'I'ECI INOI,OCIES PRIVA'|E AL,C2l20l7 Deferred

l.lMl'l'liD 20.03.2018

IIe Irilc Rl.A I:ilc Lic.No/Date:0 410152323 Defer Date:

u ,oilu/050/00395/AMl4/ :04t241040100193/AMl4l 27.1t.2013 ll'06'2018

Decision : rr-C obscrved that thc application for the above AA was referred to DoT lor

comments. NC decidcd to await thcir comments and defer the case.

'l'hc case stands delcrred to I 1.06.2018-

Case No.:84/ 24181-AL(:22013 Party Namc: I'ATA BP SOLAR Meet No/Date:24/81- Status:

INDIA l,'fl). A1.C212017 Deferred
20.03.2018

Ite lrile RLA Irile Lic.No/Date:0710101901 Defer Date:

, :01/81/050lOO472lAMl4l :071241040100395/AMl4/ 04.02'2014 I l'06'2018

Decision : NC observed that application for the above AA was referred to MNRE. No

commcnts rcccivcd inspitc of rcminders. NC decided to await their comments and defer the

casc.
'l'hc case stands de l-crrcd to I L06.2018.

Case No.:85/24l81- Parly Name:'l'A]'A POWER Meet No/Date:24181' Status:

AI,CLI2OI3 SOI,N R SYSTEMS LTD. ALC2I?OI7 DEfETTCd

20.03.2018

I Ie Irilc RI-A lritc l.ic.No/Date:0710102050 Defer Date:

, :01/8li05OlOO473lAMl4l :0712410401004131AM141 O7-02.2014 ll 06'2018

I)ecision : NC obscrved that application for the abovc AA was referred to MNRE. No

comments rcccivcd inspite of remindcrs. NC decided to await their comments and defer the

casc.
'l'he case stands dcl-crrcd to 1 1.06.2018.

Case No.:43/ l4/81-Al,C2/2016 Party Name:MAK CONTROLS Meet No/Date:24181- Status:

AND SYSTIIMS PVT L]'D. Al'C212017 Defcrred
20.03.2018

IIe Irile Rl.A lritc Lic.No/Date:3210072g53 Defer Date:

, :oiltvosotoozg4tt\Mt7t :32t2tl040lO0l82lAM14l 07.02.2014 ll-06.2018

Decision : NC obscrvcd that thc application for the above AA to MoD for comments. NC

dccidcd to await their comments and dcfer the case.

'l'hc case stands dclcrrcd to I 1.06.2018.
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'l'he case stands del-erred to I 1.06.201g.

(lasc No.:20/15/81-AI′ C2/2014 1)any NallncisMART CARD IT
SOl´ uTIoNS IンTD.

Mcct No/Date:24/81-

ALC2/2017
2003.2018

Status:

Dcfcrred

Dcfer Datc:

11.062018

HQl'ilc              RIッ A「 ilc
ll i01/81/050/00477//ヽ M15/       :31/83/040/oo160//ヽ M15/

'l'hc casc stands dcf'crrcd to I I .06.201 g.

wcrc rcf.crrcd back lor rc-look. NC

Iンic No/Datc:3110064957

09102014

Casc No.:55/24/81-AI′ C2/2017  1)arty Nanlc:KUヽ 4ASS        、4cct No/Datc:24/8ト
INTI〕 RNAT10NAlン         Alン C2/2017

20.032018
HQ Irilc               RIン A「 ilc Lic.No/1)atc:2910025197
12 :01/81/050/00557//ヽ 4ヽ18/       :29/24/040/00013//ヽM15/       lo6.022015

1)ccisiOn : Nc Obscrvcd that thc applicatiOn for thc abOve AA was rcfcrrcd

comments.NC dccidcd 10 awaitthcir cOmments and defer thc casc.

Status:
Deferred

Deler l)atc:

lo I)IPP ibr

―
―
二

'l'hc casc stands dcl'crrcd to I I.06.201g.

Case No.:5/24/81-Al,C2/20t5 panyNarne:pHOI:NlX

13

Status:
I)eferred

HQ Irilc

:01/81/050/00283//ヽ M17/ :03/94/040/Oo377/AM16/
Dctr Datc:
11062018

脚

一

Casc No.:16/6/81-AIノ C2/2014 Party Namc:Iン s cABLEINDIA McetNo/1)atc:24/81-
PRIVATI〕 Iン IMI′ I｀ED,       ALC2/2017

20.03.2018

Status:

Dcferrcd

Defer Datc:

11.06.2018

HQ「 ilc
RIッ Al'ilc

RI´A「 ilc
:03/95/040/01051/ノ M`15/

Iンic No/Datc:0510386026

08.0s.2014

above AA to Dol- for comments. NC

Mcct No/Datc:24/8ト

AlンC2/2017
20.032018

1´ ic.No/1)atc:o310798078

11 082015

Status:
Dcferred

Mcct No/Datc:24/8ト

ALC2/2017
20.03.2018

Lic.No/Datc:0310795328  Dcfcr Datci
15.042015               11.o6.2018

Decision : NC observed that the application for the above AA to MSME for comments. NCdccidcd to await thcir cornments and defer the case.

'l'he case stands delerred to I 1.06.201g.

Casc No.:32/14/81¨ AIノC2/2016 Parly Nalllc:JAY BHAWANI
MIう
′
「 AIン INDUSTRIIう S



Dccision : NC observcd that application for the abovc AA not received from RA' Mumbai'

NC decidcd to rcmind RA concerned and defer the case'

'l'hc case stands dclcrred to I 1.06.2018'

casc No.:43/3/81-A12C2/2017  Party Namc:VEER‐ 0‐
META1/S MeCtNo/Date:24/81-

ALC2/2017PV′ Fl′
´
1｀ I)

2003.2018

“
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Dccision:NC obscrved that application for

cornmcnts on 02.Ol.2018.N(〕 dccidcd to awaitthe corninents of DIPP and deferthC Casc.

′
l｀hc casc stands dcfcrrcd to 20.03.2018

Mcct No/Datc:24/81‐

Al,C2/2017
20.03.2018

Status:
I)eferred

Status:
I)eferred

Status:
Deferrcd

llQ lrile RLA Irilc Lic.No/Date:1010059345 Defer Date:

,u :oilstloso too527tAMt6/ :l0l24ll4olooo8l/AM16/ 17.12.2015 I l'06'2018

Decision : NC obscrvcd that application for the above AA was referred to MeitY' No

commcnts rcccived inspitc of reminder. NC decided to await their comments and defer the

case.
'['hc casc stands delcrred to 1 1.06.2018.

Casc No。 :25/24/81‐ AIン (〕2/2015  Party Namc:FC1 0EN
CONNIう CTORSI′ IMITED

Casc No.:28/24/81-AI′ (〕2/2015  Palty Namc:FC1 01〕 N
CONNI〕 CTORS LIM11｀ ED

Mcct No/Date:24/8ト

AlンC2/2017
120.032018

Lic.No/Datc:1010059344  Dcfcr Datc:
17.12.2015               1106.2018

Status:
Dcferred

HQ IlilC

17 :01/81/050/00530//ヽ
M16/

1)ccision : N(〕 obscrvcd

commcnts rccciVCd inspite

casc.
′
I｀hc casc stands dcibrrcd to

Case No。 :29/24/81-AIり C2/2015

HQ「 ilC
:01/81/050/00531/ANl16/

Dccision:NC obscrved
comments rccciVCd inspitc

casc.
′
I｀hc casc stands dcferrcd to

RI′ A Irilc

:10/24/040/00083/AM16/

that application for the above AA was referred to MeitY. No

of reminder. NC decided to await their comments and defer the

1 I .06.2018.

Party NamciFC1 0EN       IMCet No/Datc:24/8ト
CONNItCTORSIン IMITED    ALC2/2017

120032018

I{t.A Filc t.ic.No/Date:1010059346 Dcfcr Datc:

:101241040100082/AMl6/ 18.12'2015 l1'06'2018

that application for the above AA was referred to MeitY. No

of rcminder. NC decided to await their comments and defer thc

I 1 .06.201 8.

¨
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20032018
HQ Filc              RI′ A Filc

Iン ic No/1)atc:o810136801   1)cfcr I)atc:
19 :01/81/050/00310//ヽ M18/       :o8/24/040/Oo216/AM16/       29122015               11 06.2018―・ ―・ ′V´ V′ vVυ =v′ ′ lヽV:10′         :υ O/Z4/U4U/UUZ16/AM16/       29122015               11 06.2018

Decision:NC Obscrvcd that DHI d6日8i3Ac,icttci s6nt to nrm lon 07.ll.2017 fo110wcd with^´ シー̂。・ψニユ ・=ヽし ノヽυOし lvし u し1ldt iノ 11l uじ llclcnCy lcttcr sent to llrin on 07.ll.2017 fo110wcd with
rclnindcr datcd 2 1.12.2017.NC dccidcd await reply Ofthc flrlll and dcfcrthc casc.

'l'he case stands dcfcrrcd to I I .06.201 g.

(lase No.:26l21/81-Al,C2/2015 [)afly Nanrc:lrCI OI]N Mccr No/l)atc:24/gl_ Status:
CONNITC'I'ORS LIMIT'I]D At.C2l2Ot7 t)eferrcd

20.03.20 r 8

I IQ Irilc RLA l:iic Lic.No/Date: 1010059352 Del_er I)are::01/ti l/0,s0/00528/A\4 I 6/ :10/24t040t00089/AM I 6/ 30. 12.20 I 5 I I .06.201 It

I)ecision : NC obscrvcd that application Ibr the abovc AA was rclcrred to Meity. NC decidcd
to scnd a rcntindcr and clcl.cr thc casc.

'l'hc casc stands dcf'crred to I I .06.201 g.

Casc No.:21/14/81‐ Al′ C2/2016

HQ「 ilC
:01/81/050/00272/ノ Mヽ17/

Decision:Nc obscrvcd
comments rcceivcd inspitc

casc.
'l'hc casc slands dclcrrcd to I 1.06.201g.

Partyヽ anlc:「 I′ASH I'oRGIう
PV′ II′ TI)

RIッΛ I'ilc

:03/94/040/00856//ヽ M16/

that application for the above AA was
, ol'rcminder. NC decidcd to await their

refcrred to MSME. No
comments and dcfer thc

(lasc No.:28/2/81-/ヽ I′ (〕2/2016   Pallyヽ anlc:VI〕 4ヽ              N/1cct No/1)atc:24/81-      status:
TIC(]HNOI′ ()GIItS PVT lッTD   AIフ C2/2017           1)efcrrcd

20.032018
HQ IlilC               RI′ A Irilc              l irヽ I′、/1ヽ 010n01nnく oっ 2く   了ヽ ^以 _Tヽ ^`^

|

― ― 一 ―                          :

20.03.201 8

IIQ Irilc RLA Irilc t_ic.No/Date:0910063235 l)efbr Darc:
:0 Ii tt li 0-s0/00028/At\1 I 7/ :Ogn t t}Aotool 68/AM l6l I 0.02.2016 I L06.201 n

I)ccision : ir-C obscrvcd that application lor thc abovc AA has bcen rclerrcd to MOD fbr
corrrrcnts. NC dccidcd to await thc comrnents of MoD and dclcr thc casc.

'l'hc casc stands dcf'crrcd to 20.03.201 tt

Casc No.:10/2/81-AI′ C2/2016  Party Namc:「CI OEN        Mcct No/Date:24/81-    ‐status:
CONNIう CToRSLン IMITED    ALC2/2017         1Deforrcd

23 ,∩ ntつ nlQ23 20032018
HQ Ifilc              RIン AI'ilc

lン ic No/Datc:1010o59409  Dcfcr Datc:
:0!/81/050/0001o//ヽ |ヽ417/       :lo/24/040/00106/ノ Mヽ16/        16_02 2016               1l o6.2018

い _



Decision : NC obscrvcd that application for the above AA was referred to MeitY' No

commcnts reccivcd inspitc of rcminder. NC decided to await thcir comments and defcr the

case.
'l'hc casc stands dclerrcd to I I .06'2018'

Mcct No/Date:24/81‐
casc No。 :11/2/81-AIJC2/2016   Party Namc:FCI OEN

cONNI)CTORSlッ IMITED    ALC2/2017
20.03.2018

I IQ Irile
:0 l/81/050/0001 l/AM I 7/

Decision : NC observed

comments receivcd insPite

casc.

HQ IrilC

101/81/050/00348/ノ M`17/

Dccision:NC obscrvcd
commcnts rccciVCd inspitc

casc.

RI′A「 ilc

:10/24/040/00107/AM16/

RIン A Ililc

i09/24/040/00697/ノ M`16/

Status:
Deferred

Lic.No/Datcl1 01 005941 0  Defcr Datc:

16.02.2016               11・ 06.2018

Status:
Deferrcd

Lic.No/Date:0910063313  Dcfcr Datc:

22022016               11・ 062018

Stat u s:

Defe rred
2003.2018

that application for the above AA was referred to MeitY' No

ofrcminder.NCdecidedtoawaittheircommentsanddeferthc

・
「 hc casc stands dcfCrrcd to ll.06.2018.

Case No.:13/17/81-Al」 C2/2016 Party Namei′ ItHEttM61入
bS   IMc`iNo/Date:24/81-

PvT I´TD               IALC2/2017
120.03.2018

rhat application for the above AA was rcferred to MeitY' No

of rc,nindcr. NC decided to await thcir comments and dcfer thc

′
I｀hc case stands dcttrrcd to ll.06.2018.

Casc No.:31/2/81-ALC2/2016  Party Namc:PREMIER      IMCet No/Date:24/81-
lN DUS・ I｀RIAl´ CORPORAT10N IALC2/2017
1.I Nll′ 1 ltI)

I tQ lrilc
:0 I /8 li 050i 0003 I i AM I 7/

Dccision : NC obscrvcd

comments rcceivcd insPitc

case.
'l'hc casc stands dct-crrcd to I 1.06.2018.

(〕asc No.:8/14/81-AIソ C2/2016 Party Nanlc:AP01ッ I′0
lNTltRNA′ I｀ 10NAlン LIMITED

RIッ A lrilcHQ「 ilC
:05/23/040/00528/AM16/:01/81/050/00259//ヽ Nl1 7/

Dccision:NC obscrvcd that application forthe abovc AA

to a、vaitthcir commcnts and dcfcr thc case.

′
「hc casc stands dcfcrrcd to ll.06.2018.

鷺λ:;::OЮ 074υAMlα   l腋だり品lα
0310802976 T糀

.毀:

ITr:繋|::R∴ctte:T:∬ t譜l::ltttFaМ卍凝:瀧

Mcct No/Datc:24/8ト

ALC2/2017
20.03.2018

1ノ ic No/Date:0510397935

15032016

、vas rcfCrred

Status:

Dcfcrrcd

Dcfcr Datc:

11.06.2018

tO MeitYo NC decidcd

‐

26
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(lasc No.:21/5/81-ノ Iヽ′(,2/2016   Party Na1lnc:sPIR/ヽ
I′ I〕 I IIン        4`cct NO/1)atc:24/81-       status:

lうN(〕 INIう Iう RIN(〕 PRIVATIじ     AI′ C2/2017         Dcfcrrcd
I′ IIヽ41 FIう 1)                    200320181′ 1lVll l l,1り                    20032018

HQI↑ilC               RI′A「 ilc
lン ic No/1)atc:o510398000   1)cfcr Datc:

28 :O1/81/050/00054//ヽ 4ヽ17/        :o5/24/040/00587//ヽ 1ヽ416/       21 03 2016               1l o6 2018

1)ccisiOn : (ヽ〕 Obscrvcd t1lat applicatiOn fk)r thc abOvc ノ`/｀ vヽas rcibrrcd tO MsMI]. N0
COlllnlCnts rcccivcd inspitc ol｀ rcnlindcr.NC dccidcd tO await thcir colllmCntS and dcibr thc
casc.
´
I｀ hc casc stands dclじ rl・ cd to ll.o6.2018.

HQ IrilC

Party Namc:SPIRAIン I]HIン     
ー
MeCt No/Datci24/81‐         status:

I〕NGINI〕 I〕 RING PRIVA・ I｀E  ALC2/2017            Dcferred
Iン IMI′ I｀Itl)                  20.03.2018

(〕 asc No.:22/5/81-AIッ (〕2/2016

29 :01 t8ll050/000s5/n M I 7/

colllntcltts rcccivcd inspitc
CiISC.

RIッA Ililc                I´ ic.No/Datc:0510398001
:05/24/040/00588/AM16/     .21 03.2016

that application for the abovc AA was
of rcminder. NC decided to await thcir

I)cncr I)atc:

l1062018

referred to MSME. No
comments and dcler thc

Decision : NC obscrvcd

'l'hc casc stands dcl-crrcd to I 1.06.20 lg.

(〕 asc No.:44/14/81-

AI,C2/2016

HQ Filc

30 :01/81/050/00295//ヽ Nl17/     :02/2

Palty Nanlc:MANASH     Mcct NO/1)atci24/8卜        status:
K【 JMAIt PAUI′           AIンC2/2017              DcfcrrcdAIンC2/2017

20.032018
Dcferred

RI′ /ヽ Irilc                    l′ ic No/1)atc:o210206561        1)cfc・ r Datc:Dcfc・r Datc:
:02/24/040/00209//ヽ レ116/ 21 03.2016                   1l o6 2018

I)ccision: NC obscrvcd rhat application lor the abovc AA was reibrred to ⅣISMI〕 R)r
commcnts. NC dcqidcct i;;;;r itJi,l.o,r*cnrs and dcf-er thc casc.

'['hc casc stands dcl'crrcd to I I .06.201g.

(lasc No.:7/5/81-メ 1ヽ′ (〕2/2016

HQ IrilC

:01/81/050/00040//ヽ |ヽ417/

RI′A「 ilc
:04/24/040/00273/AM16/

Lic No/1)ate:0410161766

01.042016

Party NamciS′ I｀ 1〕 RA         Mcct No/Date:24/8ト
ENGINI〕 13RING IN DIΛ      Al′ C2/2017
PRIVATI〕 IンIMITED       20.03.2018

Status:
Deferred

Dcfcr Datc:

1106.2018

I)ccision :

contmcnts
NC obscrvcd that application for the abovc AA was

rcccivcd inspitc of rcmirrder. NC decidcd to await thcir
refcrrcd to MSMI].
comments and defer

Ｏ

　

Ｃ

Ｎ

ｔｈ

casc.
'l'he case stands dclcrred to I I .06.2018.

(〕asc NO.:12/10/81-AI′ (〕2/2016 Panyヽ anlciSHIVAI´ IK      Mcct NO/1)atc:24/81-
131MIう「 AI´ (10NTROI´ SI′TD  AI′ C2/2017

32                                                          20032018

HQ「ilC              RI′ Al'ilc              l ic、
`、

/1),100S10RORヽ RRHQ「ilC               RI′Al'ilc               I´ ic.ヽ ()/Datc:0510398533
:01/81/050/00197//ヽ NI1 7/        1o5/24/040/00045//ヽN117/        17052016

Status:
Deferred

Dcfcr Datc:

11062018

い



Decision : NC observcd that application for the above AA

NC decidcd to await their commcnts and defer the case'

'l'hc casc stands deferrcd to I 1 .06'2018'

was referred to MSME comments'

"器
鰤鬼5υ∞‖νAMW itt赫:10ЮO,9γ

禅

1:ic五

も6↓:4∬鼈 ζr`ferrさdお ↓17Lr
Dccision:Nc obsCrvcd that application i

commcnts.No commcnts rcCCiVcd inspitc Of rcmindcr.NC dCCidcd to await thcir commCnts

and dcibr thc casc.
´
I｀hc casc stands dcfcrrcd tO ll.06.2018.

(3asc No.:2/6/81-Alン (〕2/2017

C-ase No. :75/ 14181 - Al,C2l20l6 Pafty Nan.rc:YASI I MEI'AL
IMPI.]X PV]"L]'D.

IIQ l:ilc Rl.A I'ile

:o itt ttosoloo 326lAMIT l :03/95/040/00288lAMlzl

Dccision : NC observed that application for the

commcnts. NC dccidcd to await thcir comments and

'l'hc case stands dclerred to I 1.06.2018.

Mcct No/Datc:24/8ト

AIンC2/2017

20.032018

Lic.No/1)ate:0310806426

2007.2016

abOve AA was refCrred to
defer thc casc.

Lic No/Dttc:1010059568

農撚T:黒ⅧITED 監:州ν
α24/81‐

20.032018

Status:
Deferred

Status:
Deferred

Status:

Dcfcrrcd

Dcfcr I)atc:

11.062018

MSMIt fOr

Status:

Dcfcrrcd

Dcfer Datc:

11 06.2018

relerrcd to MeitY tor

to await thcir commcnts

casc No.:17/14/81-AI′ C2/2016  Party Namc:COSMO FERRITES McCt NO/Datc:24/81‐
ALC2/2017

1´

′

I｀ 1),

20.03.2018

I IQ lrilc RLA Irilc Lic'Noi Date:221001 5521 Defer Date:

,. :01/81/050loo268l$N4|11 :22l24l040lO0o2ol\M17l 12.07.20|6 l1.06.2018

Dccision : NC obscrved that application for the above AA was referred to MSME for

commcnts. No commcnts rcceivcd irrspite of reminder. NC decided to await their comments

and dcler the case.
'l'hc case stands dclcrrcd to 1 I '06.2018'

(〕asc No.:20/14/81-Al′ (〕2/2016

HQ「 ilC

36 :01/81/050/00271/ノ
N`l1 7/

Dccision:NC obsCrved
commcnts. No commcntsi
and dctrthc casc.
′
l｀hc case stands dcfcrrcd to

鵠ざざ;黒 9需ITE: Xiき棚rα
η田~

20032018

RI´ A lrilc

胤i鰐罵留。鷺点i盤鶴tAi∬
1 11.06.2018.

‐



(〕asc No.:3/17/81-AIソ (32/2016 Party Nanlc:「cl oI]N
CONNI〕 CToRSIン IMITED

McctTヾ 0/1)ate:24/81-

ALC2/2017
20.03.2018

Status:

DcFcrrcd

Dcfcr Datc:

11 062018

HQ「ilC              RI´ A Filc
37 101 t8v050l00338/nM l 7/ :10/24/040/00032/ノ M`17/

Decision : NC obscrvcd that application

1ン ic No/1)atc:lo10059569

28072016

commcnls. No commcnts rcccivcd inspitc
and dclcr thc casc.
'l'hc casc stands del-crrcd to I 1.06.201 8.

for the above AA was
of rcmindcr. NC dccidcd

referred to Meity lor
to awail their commcnts

CASC.

'['hc casc srands dcl'crrcd to I I .06.2018

Casc No.:49l14/81-Al,C2l20l6 Party Nanrc:NSIL IIXPORTS Meet No/Date:24lg l- Status:LIMI't'liD Al.C2l2Ol7 Deferred

IIe lrile RLA lrire 
20'03'2018

Lic.No/Date:5610004970 DeferDate:
:01/8l/050/00300lAMt7 t :56r24r040r00o25tAMt7 t 08.08.2016 I 1 .06.201 8

-18 Dccision : NC obscrvcd that llrm has bccn rcquested to get thc licence amendment shcct from
thc I{A conccrncd Ibr cxport product description. NC deiided to await the samc and defcr the

Casc No.:2/l 1/81- Ll,C2/2016 Party Narne:SI-IARDA
M01｀()RINDSI′ TD

HQ「 ilC RIッ Al'ilc

", :01/{tl1050100217lAM17l :05124,:05/24/040/00210/AM17/

|ヽ4cct Tヾ o/1)atc:24/81-          status:

AIン C2/2017
2003.2018

I)cfc・ rrcd

Iン ic.No/1)atc:0510399432

11.08.2016

I)ecision: \C'obscrvcd that hard copy of thc application not rcccived from CLA, Delhi. NC
dccidcd to rcrrirrd thc I{A conccrncci and delcr thc casc.

'l'hc casc stands dclcrrcd to I 1.06.2018.

(〕 asc No.:66/14/81‐

AIソ (〕2/2016

HQ IrilC

40 :01/81/050/00317//ヽ 4ヽ17/

Party Nanlc:SHRIう E GANESH
M It´ I｀ Al′ S

RI′A「 ilc
:33/24/040/00003/AM17/

Mcet No/1)atc:24/81-

AlンC2/2017
2003.2018

1´ ic.No/1)atci331 0030342

02.09.2016
I)cFcr I)atc:

11 062018

lo I)IPP ibr

Status:
Defcrred

I)ecision :

commcnts.

'l'hc casc stands dclcrrcd to I1.06.201g.

NC obscrvcd that thc application for the abovc AA was rcl'errcd
NC dccidcd to await thcir comments and dcfer the casc.

(〕asc No.:17/21/81-ALC2/2017 Palty Nanlc:LARSEN&

TOUBROIンIMITED
Mcct No/1)ate:24/81-

AI´C2/2017
20.032018

Status:
Defcrred

41

HQ「 ilc
:O1/81/050/00458//ヽ M18/

RI′ A Ifilc

:03/95/040/00329//ヽ M17/
Iンic NO/Date:0310807589  Dcfcr Datc:
0209.2016               11.o6.2018

10



Decision : NC obscrvcd that thc application for the abovc AA was referred to DIPP for

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dclcrred to I I .06.2018.

Casc No.:1/17/81-AI′ C2/2016 Palty Namc:MOTHERSON   Mcet No/Date:24/8ト
SUMISYS′ 1｀ ltMS l.IMITED  ‐ALC2/2017

20.032018

Lic.No/Datc:0510399684

12.09.2016

Status:

Dcfcrrcd

I)cfcr I)atc:

11.062018

Status:

Dcfcrrcd

Dcfcr Datc:

11062018

reply ofthc

Status:
Deferred

Defer Date:
I I .06.201 8

for re-look.

HQ「 ilC RI´ A「 ilc

o, :0 I /8 I /050 100336l AMt'7 I :051241040100291I AMIT I

r IQ t:ilc
43 :01 /8 l/05 OIOO337 I LM|T I

Dccision : NC notcd that
firm is awaitcd.
'l-hc casc stands dcfcrrcd

Decision : NC observcd that thc application for the above AA was referred to DIPP

(Chcmical t)ivision) lor commenls. NC decided to await their comments and defer the casc.

'l'hc casc stands dclcrrcd to 1 1.06.2018.

Casc No.:2/17/81-AIン (〕2/2016  Party Namc:BHARAT HEAVY IMcct No/Date:24/81‐
1う 1′ ltCTRICAlン SIン IMITED    :Alン C2/2017

120.03.2018

RI´A「 ilc Lic No/1)atc:1110028230

:11/24/040/00002/ノ M`17/       122.092016

1)III dcflciency letter dated 22.12.2017 sent to flrrn and

to ll.06.2018.

44

Casc No.:2/23/81-AI′ C2/2016  Palty NamciCHINA STEEL
CORPORAT10N INDIA
PRIVATItIン IMITED

HQ IlilC

:01/81/050/00549//ヽ 4ヽ17/       :34/24/040/00196/AM17/

Dccision:NC obscrvcd that thc commcnts offered by

NC dccidcd to awaitthcir commcnts and dcfcrthe case.

′
「 hc case stands dcfcrrcd to ll.06.2018.

Casc No.:40/21/81-AIフ C2/2017 Party NamciSUNDARAM―
Cl´ AYTON Iン 1ヽ41TED,

.Mcct No/Datc:24/81-

Al′C2/2017
20.03.2018

Lic.No/Date:3410042580
106.10.2016

MoS wcre referred back

Itl´ Al'llc

Mcct No/Date:24/81‐

AI´C2/2017
.20032018

RLA Irilc

:04/24/040/00091/AM17/

Iン ic No/Date:0410162399   1)crcr I)atc:

‐20102016 11062018

that thc application l'or the above AA was referred to t)lPP fbr
NC dccidcd to await their comments and defer the case.

Status:
Deferred

HQ Filc

45 :01/81/050/00481/AM18/

1)ccision : NC obscrvcd

colnincnts on 17.Ol.2018.

'l'hc casc stands dclcrrcd to I 1.06.2018.

Party Namc:BILCARE

ll

Mcct No/Datc:24/8ト Status:46 Casc No.:9/20/81-AI,C2/2016

叫



lッ IMIII:1)                       /、
1ンc2/2017                 1)cfcrrcd

20.032018

HQl'ilc              RI′ A Ifilc
l´ ic NO/1)atc:3110066383   1)ctrI)atc:

:O1/81/050/00442//ヽ M17/       :31/83/040/00099/ノ M`17/       25.102016               11.o6.2018:u r /tr/u)u/uu442/ AM t-il :31/831040100099/AMt7 / 2s.t0.2016 I 1 .06.201 8

Decision : NC obscrvcd that thc application lor the abovc AA was referred to DIpp
(Chcrnical I)ivisiorr) lbr commcnls. NC decided to await thcir commcnts and de lcr the casc.

'l'hc casc stands dclbrrcd to I 1.06.201g.

Casc NO.:14/20/81-AIフ C2/2016 Pallv Namc:GRAVI′ I｀A INDIA  Mcct No/1)atc:24/81-
1′TI)                 AI′ C2/2017

20032018
HQ「ilC              RI´ A Filc              lン ic No/1)atc:1310048426
:01/81/050/00447//ヽ 4ヽ17/       :13/24/040/00030//ヽM17/       26102016

Status:
Deferred

Detr Datc:

11.062018

l)ccision : NC obscrvcd that thc application for the above AA was rcferred tOヽ 4SMIう br
commcnts. NC dccidcd to await thcir comments and defer the case.

'l'he case stands dcfcrrcd to I I .06.20 i 8.

(〕asc No.:26/20/81-AI′ C2/2016 Paltvヽ amc:MAAN        Mcct No/1)atc:24/81-    status:
Al´ UMINIt」 Mlコ 1ヽ41TI〕 D     AI´C2/2017          Dcfcrl・ cd

20032018

HQI↑ilc               RI′ A Irilc              I´ ic No/1)atc:0510400323  Dcfcr Datc:
48 :()1/81/050/00459//ヽ |ヽl17/        :05/24/040/00298//ヽ M17/       28102016               11 062018

Dccision:ヽ C obscrvcd that tllc application for thc abovc AA to DIPP for comments.NC
dccided to a、 vaitthcir commcnts and dctrthc casc.

'l'hc casc stands dcf'crrcd ro I 1.06.2018.

Casc No.:16/23/81-AI′ C2/2016  Party Namc:MI]IITA´ I｀UBES
1′ IMll｀ 1〕 I)

RI′ A Irilc

:03/95/040/00404/ノ Mヽ17/

Decision : NC obscrvcd that thc application for thc
decidcd 1o await thcir cornments and defer the casc.

'l'hc casc starrds dcl'crrcd to I i.06.2018.

Mcct r、。/1)atc:24/81- Status:
Defcrrcd

HQ「 ilC
:01/81/050/00563/ノ Mヽ17/

‐Al′C2/2017
120.032018

1Lic.No/Date:0310809263

23.11.2016

Dcfcr Datc:

11 06.201849

above AA to DIPP for comments. N(〕

(〕asc No.:29/20/81-AIり (〕2/2016 Party Namc:MAURIA UDYOG
lン

′

I｀ I)

RI′ Al'ilc

Mcet No/1)atc:24/81‐
IAl´C2/2017
20.032018

Status:
Deferred

50H01,ilc

:01/81/050/00462/AM17/

DccisiOn:NC obscrvcd

:05/24/040/00365/ノ Mヽ17/

that thc rcply of thc firm to DIPP dclicicncy letter sent to I)lPP lor

Iッ ic No/1)atc:0510400508   1)cfcr l)atc:

28 11 2016               11 o62018

12
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corrunclrts. NC dccidcd to await thcir commcnts and dcfer thc casc.

I｀hc casc stands dcibrrcd to ll.06.2018.

Casc No.:41/20ノ81-AI′ C2/2016

HQ「 ilC
:01/81/050/00474/ノ Mヽ17/

Dccision : NC obscrvcd
I)IPP(Chimerical I)i宙 sion)

thc casc.

Palty Namc:SVAM
PACKAGING INDUS 「́ RIES
PRIVATI〕 1ンIMITED

RIッ A Irilc

:05/24/040/00426/AM17/

that the application for

for cOmmcnts.NC decided

Mcct No/Date124/81-

ALC2/2017
20.032018

Status:
Deferred

Iン ic.No/1)atc:0510400559   1)cfc・ rI)atc:

30.11.2016 11.06.2018

the above AA was rcferred to
to await their comments and dcfer

′
I｀hc casc stands dcfthrrcd to ll.06.2018.

Casc No.:13/20/81-AI′ C2/2016  Party Namc:FC1 0EN
CONNItCTORS LIMITED

HQ IFilC RI´A「 ilc

,, :01/81/05 0100446lAMl7l :101241040/00081/AM l7l 06.12.2016

Dccision : NC obscrvcd that application for the above AA was
commcnts. No commcnts rcccived inspite of reminder. NC decided
and defer thc casc.
'l'hc casc stands dclcrrcd to I I .06.201 8.

Mcct No/Date:24/8ト

ALC2/2017
20.03.2018

Lic.No/Datc:1010059661

Lic.No/1)atc:1310048507

30.122016

Mcct No/Datc:24/81‐

Al´C2/2017

20.03.2018

Lic.No/1)atc:0510401264

12.01.2017

Status:

Defcrrcd

Dctr Datc:

11.06.2018

rclerred to McitY lor
to await their commcnts

Status:

Dcfcrrcd

Dctr Datc:

11062018

MSME fbr

HQ「 ilC

53 :O1/81/050/00561//ヽ
4ヽ17/

1)ccision:N(〕 obscrvcd

c()mmcnts.NC dccidcd

HQ「 ilC
54 :01/81/050/00573//ヽ M17/

RLッA「 ilc
:13/24/040/00041/AM17/

RIン A Irilc

:05/24/040/00503/Aヽ 417/

Casc No.:14/23/81-AI′ C2/2016 Party Name:GRAV11｀ A INDIA  Mcet No/Datc:24/8ト
IンTD                   ALC2/2017

20.03.2018

that thc application for thc above was rcferred to AA to
to await thcir comments and delcr thc case.

'l'hc casc stands dclcrrcd to I I .06.2018.

Casc No.:26/23/81‐ AIフC2/2016 Party NanlciVEDANTA
I′ 1ヽ 41′ FIEI)

Status:
Deferred

Defer l)ate:
r r.06.20r8

of Mines forDecision : NC obscrvcd that application for the above AA was referred to Min
commcnts. NC dccidcd to await thcir commcnts and dcfer the case.
l'hc casc stands defcrrcd to I 1.06.2018.

Party Name:APAR

13

Mcct No/Datc:24/8ト Status:55 (〕 asc No.:8/23/81-Alノ (:2/2016

‐



INDI,S I'RIIiS t.tMl't'il) At.C2t2Ot7 Deferrcd
20.03.20 I 8

IIQ l:ilc Rl_A l:ilc t.ic.No/l)ate:3 4lOO42g73 I)efer I)arc::01/81/050i00-s5-5/AMr7, :34r24 0.t0r002g4rAMr7r 20.0r.20r7 tr.06.20r8
l)ccision :.\(l obscrvcd that hard copy ol'thc application no1 rcceivcd lorm I{A. Vadodara
inspitc ol'rcrnirrdcr. \(l dccidccl to sgrd anothcr rcmindcr and dclcr the casc.

'l'hc case stands dclcrrcd to I 1.06.201g.

(〕asc No.:32/3/81-AIッ (〕2/2017 Party Namc:PREMIER
INDUS′ FRIAIン CORPORAT10N
I′ IMI′ I｀ I〕D

RI′ Al'ilc

‐Mect No/Date:24/8ト

ALC2/2017
20032018

Iッ ic No/1)atc:0310811420HQl'ilC

:01/81/050/00066//ヽ 4ヽ18/

Status:
Deferred

Dcfcr Datc:

11.062018:03/95/040/00892/ノ M`17/ 23.022017

Decision : NC obscrvcd that of thc application has b rcl-crrcd to MoS lor commcnts. NCDectsron : \U obscrvcd that ol'thc application has bccn
dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc case stands dclbrrcd to I I .06.201g.

INDUS FRIAI´ CORPORAT10N
lン IMI′ I｀ 1:D

I)ccision : \C obscrvcd that ol- thc application has becn rclcrrcd to MoS lbr commcnts. NC
dccidcd to await thcir cornmcnts and dcl-cr thc casc.

'['hc casc srands dclcrrcd to I I .06.20I ti.

(」asc No。 :24/3/81-AI′ (〕2/2017 Party Namc:PHOENIX FOII′ S
PV′F.Iン
′
1｀ 1)

Mcctヽ o/1)atc:24/81-      status:
AI´ (12/2017          Dcfcrl・ cd
20032018

HQ「ilC              RI´ A Irilc              lン ic NO/1)atc:03108H575
58 101/81/050/00058//ヽ 1ヽ418/        :03/95/040/00918//ヽ M17/       02032017

1)ccision  :  N(〕  Obscrvcd  that  application  fOr  thc  abovc  AA  、vas
ンloS Ik)r colnillcnts (ヽ〕 dccidcd tO a、vait thcir collllllCntS and dcibr thc casc.

・
I｀hc casc stallds dcl131・ 1・Cd tO ll.06.2018.

I)ctrI)atc:

11062018

referred to

59

Casc No.:4/3181-Al,C2/2017 Party r-arne:SWASTIK
INDL」 S FRHtS

|ヽ4cct lヾ o/1)atc:24/81-       Status:

AIッC2/2017
20.032018

l1 062018

HQ「 ilC
l()1/81/05()/00038/AM18/

RI′A「 ilc
:05/24/040/00620//ヽ 4ヽ17/

was rcl-errcd

い
14

09032017

20032018

1′icヽ o/Datc:0310811421   1)crcr I)atc:

23 02 2017               1l o6 2018



DIPP for comments . NC dccided to await their comments and defer the case.

l'he casc stands delcrrcd to I 1.06.2018.

Casc No.:37/3/81-AI′ C2/2017  Party Nanlc:R.R.KABElッ
I′ I Nll′ 1｀ 1:I),

RIンA「 ilc

:03/95/040/00450/AM17/

RIンA「 ilc

:05/23/040/00594/AM17/

Rl,A Irilc

:24/24/040/00036/AM17/

Mcet No/Datc:24/8ト

AlンC2/2017
20032018

Lic.No/Datc:0310811810

1403.2017

Lic.No/1)atc:0510401960

15.03.2017

2003.2018

1′ ic.No/Datc:5610005104

Mcct No/Datc:24/8ト

AlンC2/2017

20032018

1フ ic No/Datc:2410042167

31.03.2017

Status:
Deferred

Defer Date:
r 1.06.20r 8

referred to

Status:
Deferred

Defer Date:
II.06.20r8

rcfcrred to

Status:
Deferred

Defer [)atc:
I r.06.20r 8

referred to

Status:
Dcferrcd

Dcfcr [)ate:
I I .06.201 8

referrcd to

HQ「 ilC

60 :01/81/050/00071/ノ
M`18/

HQ「 ilC

61 :O1/81/050/00036//ヽ
4ヽ18/

HQ「 ilC

63 101/81/050/00268/ノ
Mヽ18/

Dccision : NC obscrvcd that application for the above AA was
I)IPP for commcnts.NC dccidcd to awaittheir comments and dcfcrthe case.

′
Fhc casc stands dcttrrcd lo ll.06.2018.

(〕ase No.:2/3/81-AI′ C2/2017   Party Name:」 INDAL QUALITY ‐Mcet No/Date:24/81‐
TUBUI´ARI′ IMITED       ALC2/2017

20.03.2018

1)ccision  :  N(〕  obscrvcd  that  application  for  the  abovc  AA  、vas
DIPP%r commcnts.NC dccidcd to awaittheir comments and dcferthe casc.

′
I｀hc casc stands dcibrrcd to ll.06.2018.

(〕asc No。 :16/9/81‐ AI,C2/2017  Party Namc:NATIONAL STEEL Mcct No/Datc:24/8ト
AND AGROINDUS´ I｀RH〕 S    AI′ C2/2017

HQ Filc

:01/8!/050/00187//ヽ M18/        :56/24/040/00051/AM17/       23.03.2017

1)ccision  :  卜《C  obscrvcd  that  application  for  the  above  AA  was

MoS brcommcnts.NC dccidcd to awaittheir comments and dcfcrthe case.

´
I｀hc casc stands dcfcrrcd to ll.06.2018.

IンTD.,

RIンAI'ilc

Casc No.:13/12/81-AI′ C2/2017  Party Name:RAJIIANS
MItTAl′S PVT.1ンIMITED

Dccision : NC observed that application for the above AA was
I)IPP. NC decided to await their comments and defer the case.

'l'hc casc stands delcrrcd to I 1.06.2018.

Palty Namc:IIIN LABS AUD10

15

Mcct No/Datc:24/81- Status:64 (〕 asc No.:1/6/81-A12(」 2/2017

‐



PV′ l l11)              Al′ (12/2017           Dcfcrrcd
20032018

HQI'ilC               RI′ A rilc              lッ ic.No/1)atc:2210015687  Dctr Datc:
:01/81/050/00141//ヽ |ヽ418/        :22/24/040/00117/ノ Nヽ/117/        17042017               11 062018

1)ccision : N(1 0bscrvcd t1lat ンlcitY dcllcicncy lcttcr datcd 04.07.2017 fo1lo、 vcd 、vith
rcnlilldcr datcd 2 1.082017.9.11 2017 and 21.12.2017 scntto nrin.卜 《(〕 dccidcd to a、vait thcir
rcply ollthc llrnl and dcibr thc casc.

′
I｀hc casc sta1lds dcit31・ 1・Cd t0 11.06.2018.

(lasc No.:17/9/81‐ AI,(〕 2/2017  Palty Namc:NI′ I｀S()N AND    Mcct No/Datc:24/8ト
AMII｀ St」 13U H´DING       AI′ C2/2017
SYSTlliνlS PRIVATI〕 I´ Iヽ41TI〕D 20032018

Status:
Deferred

l1 062018

HQ IlilC

:O1/81/050/00188/ノ ヽヽ 418/

RI´Al'Hc
:05/24/040/00053/AM18/ 09052017

I)ccision : \C obscrvcd that I)lPP dcficicncy lcttcrdated 10.11.2017 followed with rcmindcr
datcd 21.12.2017 scnt to firm. NC dccidcd to await thcir reply of the firm and defer the casc.

'l'hc casc stands dclcrrcd to I 1.06.2018.

(〕asc No.:30/9/81-AI′ (〕2/2017

11Q Filc

Partvヽ anlc:L」
′
F′ I｀ AM S′ I｀ 1う ItI′     Ⅳicct rヽ o/1)atc:24/81-

Al′ 10YSI)I′
′
I｀D          AI′ (12/2017

20032018

Status:
Deferred

Itl′ /ヽ llilc                     lッ ic No/1)atc:0510402570

:01/81/050/00201/´ 、iνl1 8/        :05/24/040/00067/ノ Nヽ118/        16.052017

1)ccision  :  ヽ(l  obscrvcd  t1lat  application  for  thc  abovc  AA  、vas

I)IPP lor commcnts. NC dccidcd to await their comments and dcfer the case.

'l'he case starrds dclerred to I 1.06.201tt.

rel'crrcd

67

(lasc No.:46/9/81-,ヽ 1′ (12/2017

HQ Filc

101/81/050/00217//ヽ 4ヽ18/

(」 asc No.:28/9/81-ノ 1`,(〕 2/2017

68

HQ「 ilC
:01/81/050/00199/ノ ｀` 418/

Party Namc:P01′ YCAB WIRES Mcct No/Datc:24/81‐
PVTl′ TD                Al,C2/2017

20.03.2018

RIンA Filc              lン ic.No/Datc103 1081 3355
:03/95/040/00089/AM18/       1705.2017

Status:

Dcferrcd

Dcfcr Datc:

11.062018

Dccision : NC obscrvcd that application for the above AA was
I)IPP lor commcnts. NC dccided to await their comments and defer the case.

'l'hc casc stands dcl'crrcd to I I .06.2018.

０
ｄ
Ｃ　ヽ^

０」）
Ｃ

Party NalanciP11ン OT
INDUS′ FRIES L′ I｀ D.

RI′ Al'ilc

:05/24/040/00073/AM18/

Mcct No/Datc124/8ト

Al´C2/2017
2003.2018

Iンic.No/Datc:0510402645

19.05.2017

Status:

Dcfcrrcd

Dcfcr Datc:

11.062018

い16

L´ ic.No/1)atc:0510402502   Dcfcr Datc:



Decision : NC observed that application for the above AA was referred to

I)IPP lor commcnts. NC decided to await their comments and dcfer the case.

'l'hc casc stands delcrred to I 1.06.2018.

Casc No.:27lglBl-LLCZlzLll Party Nanre:MAGPFIE ,Meet No/Date:24181- Status:

IN'I'I]RNA]'IONAL l-TD, ALC2l20l7 Deferred
20.03.2018

I Ie lf ile Rl.A Irile rLic.NolDate:0510402678 Defer Date:

u, ,o ilt r los0/00198/AM I 8/ :05t24t040t000s8/AM 181 
-23:05 

2017 | l:06.201 8

Decision : NC observed that application for the above AA was referred to

I)IPP for commcnts. NC dccidcd to await their comments and defer the case.

'l'hc case stands del-crred to I I .06.201 8.

Casc No.:29l glSl-Ll,Czlz\l7 Party Namc:S. S. f Vf pei Meet No/Date:24l81- Status:
:ALC2l20l7 Deferred
20.03.2018

Ite Irile Rl.A lritc Lic.No/Date:0 510402690 Defer Date:

,o :01/81/050/00200/AMl8/ :051241040100093/AM18/ 24.05.2017 I1.06.2018

Dccision : NC observcd that application for the above AA was referred to

DIPP for commcnts. NC decidcd to await their comments and defer the case.

'l'hc casc stands dcl-crrcd to 1 1.06.2018.

Case No.:2/I2 /81-Al,C2l20l1 Party Nanrc:VITER-O- METAI,S Mcet No/Date:24181- Status:
PV'l'.[.'l.D ALC2/2017 Deferred

20.03.20 I 8

IIQ liilc Rl.A lrilc Lic.No/Date:0710111669 Dcfer Datc:

,, :01/81/050100257/LMl8l :071241040100041/AMl8/ 26.05.2017 I l-06-2018

Decision : NC obscrved that application for the above AA was referred to

I)IPP I'or comments. NC decidcd to await their comments and defer the case.

'l'he casc stands deflcrred to I 1.06.2018.

Case No.:3/6 t8l-Al,C2l20l7 Par-ty Name:Aen fNDf e Meet No/Date:24/81- Status:

LIMI'I'I,D. ALCZ|2017 Defcrred
20.03.20 r 8

lte trile RLA l:ile ,Lic.No/Date:0710111690 Defer Date:

,, :011811050/00143/nMl8i :071241040100070/AM18/ :30.05.2017 11.06.2018

Dccision : NC obscrvcd that hard copy of the application not received from RA, Bangalore.

NC dccidcd to rcmind thc I{A conccrncd and defer thc case.

'l'he casc stands dcl'crrcd to I L06.2018.

17



(〕asc No.:15/9/81-Al,()2/2017

HQ llilC

73 :01/81/050/00186//ヽ
1ヽ418/

Status:
Deferred

RIッ A rilc I)cfcr l)atc:

11.062018

Decision : NC obscrvcd that application for the abovc AA was referred

I)lPP lor commcnts. \(l dccidcd to await thcir comments and dcfcr the case.

`l｀hc casc stands dc6crrcd to ll.06.2018.

(り ascヽ o.:21/9/81-AI′ ('2/2017  Pal■ vヽ anlc:RAJI:NTI〕 RPRISItS 4ヽcctヽ o/1)atc:24/81-     Status:

Al′(12/2017          Dcfel・ 1・cdAl′(12/2017          Dcfel・ 1・cd

20032018

HQl'1lC               RI′ AI'ilc              Iッ iC No/1)atc:0510402988  DcFcr Datc:

74 :01/81/050/00192//ヽ
4ヽ18/       :()5/24/040/00104/ノ ヽヽ 418/       31 052017               11062018

1)ccision  :  ヽ(l  obscrvcd  that  application  %r  thc  abovc  AA  、vas  rcFcrrcd  to

[)IPP ibr col■ lncnts.ヽ (〕 dccidcd to awaitthcir commcnts and dcrcrthc casc.

′
l｀hc casc stands dci131・rcd to ll.062018

to

(〕 asc No.:25/15/81-/ヽ 1,(〕 2/2017

HQ「 ilC
iO1/81/050/00308/ノ Nヽ/118'

l)ccision : \C otrscrvcd tltat application lbr the abovc AA was

I)lPP lor col-t'tmcltts. \('clcciclccl to erwait thcir cornmcnts and dcl-cr thc casc.

'l'hc casc stands dclcrrccl to I I .0(r.201 tl.

一　

　

　

　

　

　

　

一

ｄＳｔａｔｕｓ‥̈
75

Dcfcr l)atc:

ll.062018

rctrrcd  to

(3asc No.:7/9/81-Al,(〕 2/2017

HQ IrilC

:01/81/050/00178//ヽ 4ヽ18′

(1をlsc No.:22/9/81-AI′ (12/2017 1)そ 11ly NanlciVItDANTA

l.lN11l l)I)

I〕 1′ 1う C′ 1｀ ItiCAI′ SI′ IM ITlう D   IAl′ C2/2017

20.03.2018

Iti′ /ヽ 1'llc                    I′ iC No/1)atc:1110028288       1)cfcr l)atc:

:l1/24/010:00003//ヽ 4ヽ18/      06062017                   1106.2018

Partyヽ anlcil〕 HARAT IIItAVY Mcct No/1)atc:24/81-       |

INlcct No/1)atc:24/81‐

Al″C2/2017

20.03.2018

Status:
Iヽ OfO.・ 、■1)cfcrrcd

l)ccision : \(l obscrvccl that I)lll dcllcicncy lcttcr scnt to llrm on 28.03.2018 sccking

irr lirrrnalion as sought by I)l ll viclc thcir I.j O N0. 31671201 7 dalcd I 9.0 I .201 8.

'['hc casc stands dcltrrcd to I 1.0(r.201tt.

HQ IFilC

:01/81/050/00193/AM18/

RIンA「 ilc

:05/24/040/00117/AM18/

1ンic No/Datc:0510403068

Status:

Defcrrcd

Dcfcr Datc:

1106.2018

い18

08.06.2017

(lNDIA)

RLA「 ilc
:05/24/040/00103/ノ ヽ

～
118/

20032018

Lic.No/1)ate10510403027

0506.2017

Mcct No/1)atc:24/81-

PAIヽSHAVNATH IMPEX    AIッ C2/2017



ヘ

I)ccision : NC obscrvcd that application for the above AA was relerred

Min. of Mincs lbr commcnts. NC dcoidcd to await their commcnts and defer the casc'

'['[rc casc stands dclcrrcd 1o I 1.06.201 8.

Casc No.:47/9/81-Al′ C2/2017  Party Namc:POLYCAB WIRES‐ Mect No/Date:24/8ト

PVT.1′ TD. ALC2/2017
20.03.2018

HQ「 ilC
:01/81/050/00218/ANl18/

RIン A Irilc

:03/95/040/00197/AN418/

lン iC●No/1)atci03 10813868

08.06.2017)17

Decision : NC dccidc<l to ratify thc norms for the abovc AA as pcr DIPP written comments

vidc FoNo.7/29/2018-′ I｀ S dated 16.03.2018 as under:

1.  I)cscription, sizcs, quantities and nct weight of export items at Sl.No. l to 14 undcrthc

ノヽdVancc/ヽ uthori/_ation may bc spccifled as under:

SCHl〕 DUl′ l〕 OIrcONSUMPTION AND CH'VALUES OF RAW MATERIALS
Al)VANCI]AUTHORISAT10N I'Hン 1〕 NO● 03/95/040/00197/AM18

ADVANCI〕 At」THORISATION NO.0310813868 Dated 08.06.2017

Sr.

No.

Sizc & typc Of Cablcs Qty(M´ I｀RS) Cablc wt

(M′ I｀ S)

l

CJppJi Clond. XLPII lnsulatcd ZIIFI{ Shcathed Al.
Wirc Armor-rrcd Cablcs lJclow 1000 V.

1.01 l COrc X 630 Sq.ン Iン1 4000 27080
つ
乙
ｎ
） l COrc X 500 Sq.Vlン 1 2000 10680
ｎ
υ l Corc X 630 Sq.ヽ4Ⅳl 4000 27.080

1 04 l Col・ c X 500 Sq.Ⅳ lン 1 3000 16.020

つ
乙

Coppcr Cond. Xl.Pll lnsulatcd PVC Shcathcd Al. Wirc

Annourcd Cablcs llclow 1000 V.

2_Ol l Col・ c X 300 SQ.Ⅳ lン1 10000 32900

2.02 l COrc X 400 Sq.ン 1ンI 5000 16450

2.03 l COrc X 300 Sq.Nlヽ 4 5000 16.450

2.04 l Corc X 150 Sq.Ⅳ lⅣl 320 0.602

Coppcr Cond.Xlン PIう Insulatcd PVC Shcathcd

Armourcd(〕 ablcs Bclow 1000 V.

3.Ol 2 Corc X 2.5 Sq.ⅣIⅣ l 21880 10.174

3.02 2 Corc X 4 Sq.Ⅳ lⅣ I 17700 9.381

3.03 2 Corc X 6 Sq.ン 1ン 1 2260 1.401

304 3(〕 orc X 4 SG.ン 1ン 1 4585 2.705

305 3 Corc X 6 SQ.MVI 2480 1.934

3.06 4Corc X4Sq.MM 9840 6.691

307 2 Col‐ c X 10Sq.Ⅳ lⅣ l 860 0.791

3.08 3 Corc X 10 Sq,MⅣ l 640 0.672

3.09 3 Corc X 16 Sq.MM 4340 5.816

19
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3 10  2 Corc X 16 Sq N/1ヽ 1

3.ll 12Co「c X70Sq MM
3.12 12 Corc X 95 Sq.N/1ヽ 1

3.131,Cor9× 240 Sq.vY
3.14 135Corc X3()OSq MM
3.15 13 Corc X 50Sq MM
3.16 13 Corc X 95Sq MM
3 17 13 Corc X 120 Sq.MM
318135(lorc X 120 Sq.MM
31912(〕 ()rc X 25Sq MM
3.20 4 Col・ c X 25Sq.ヽ4ン1

321 1 3 Corc X 25 Sq.ン lVl
1 ^^ I)./L 

L

2 Col・c X25Sq.Vlン1

4

Coppcr Concl. Xl,Pli InsLt

Shcathcd GS. Wirc Ilraidi
[]clow 1000 V.

401 3 Pair X 2.5 Sq.MM

('oppcr ('ond. X[.[)lr lnsu

Shcathcd Artttourcd lustrt

1000 v.
6 I'>air X 2.5 Sq.MM5.Ol

つ

´

う
Ｄ

・４

０

０

０

5 Pair X 0 5 Sq.MM

51｀ X15S(lヽ1ヽ 1
2 Pair X 1 5 Sqン 1ン1

（
Ｕ 10′ l｀ Xl.5 Sq.MM
5.06 2′ l Xl.5 Sqン 1ヽ 1

507 71｀ X15 SqンlN/4

6

601

一／

Cu.Cond('ovcrcd with
insulatcd(lt1 1｀ apc ZHI:

ll KV

3 Corc X 240 Sqヽ/1νl701

C Lr.Concl. ('ovcrccl w ith
Irrsulatccl (lu. 'l'apc I']V()

KV.
8.01 3('o「c X21()Sqヽ 1ヽ4

I Coppo・ C創ld CoVO℃ d

l lnsulatcd ZHド It Shcath

9 110()OV.
901 12Col・c X25Sq.ン 1ン1

902 15 Pair X 05 Sq MN/4

“

ｃｎ

ａｔ
　
ｍ

＝

　

ｕ

‐ｎｓ

‐・ｓｔ

sulatccl
iding lr

lnsulatcd
raiding It

＜‐ｏｎｄ．綱
．１‐
　
ｈ

ｎ

＾ゝ

Ｓｃ

Ｒ

ｍ
　
К

Ｓｃ

Ｓ‐

l with

hcd [,uarmourcd

1000 1.170

13200 29.172

12500 35.500

18000 158.040

70000 858900
720 1.591

6080 23408
640 2.976

220 1.192
００
４
つ
´ 0.279

2000 3.720

6000 8.100

21500 20.210

ll&O ShiCldcd PVC
nstrumcntation Cablcs

13200 9.108

l&O Shicldcd PVC
tation Cables BCloW

11240 15.174

52200 25.056

10350 10.350

25650 11799

46800 76.752

2000 1.080

4000 4.800

I Ovcrall Shicldcd PVC

rrslrumcntation Cables

3240 0940

Cond. Comp. Xl,PIl
:atl-rcd Armor"rred Cablcs

1000 12.750

(lond COinp.Xlン Pl〕

thcd/ヽ rnlourcd Cablcs ll

4000 50.920

(llass Mica'l'apc Xl,PIi
ruarmourcd Cablcs Bclow

1000 0.225

5610 0.982

20
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12

12.01

12.02

1203

13

13.01

X05Sq Mン 1

Coppcr Cond.Xl′ P13 1nsulatcd

Shcathcd Armoured I nstrulrcntat

('oppcr Corrcl. XLPI: InsJiatcd
t」 narlllourcd(〕 ablcs I〕 clow 1000

■堅 Q:1樫型型旦_____

Coppcr Cond.Covcrcd with Gl

Insulatcd I&()ShicldCd PV(l Shca

Cablcs Bclow 1000 V.

2Q_11二 XO・ 5陸lvy_
_5Jl｀ さ_1や Sq MM__ _ _
lQ:ド x15 Sq.yy

Coppcr Cond.Covercd with(〕

Insulatcd()vcra‖ Shicldcd PV(

Cablcs Bclow 1000 V

2堕 1_Xp:。 L哩 ___
lQ Pll× 9・

5 Sq.My__
2Q:11× 912_迦NM_ _
5〕ir x 05斑.MM_
,111が 015_5q.MM__  _

13.02

13.03

13.04

13.05

Coppcr(,ond.Pl〕 InsLllatCd Pct

Shcathcd Anroltrcd Co-Axi al

2. Quantity of irnport item at Sl.No.l i.e. Copper Wire Rod

contcnl in thc cxport itcms at Sl. No. 1 to 14.

3. Quantity of import itcrn at Sl.No.2 i.c' Aluminium Ingot

content in thc cxporl itcms at Sl. No. 1 &.2.

4. Quantity of irnport itcm at SI. No. 3 i.c. [,DPE Compound may be allowed as 1.05 Kgs./kg

contcnt in the cxporl items at SI. No. 1 to 13.

5. Quantity of imporl item at Sl. No. 4 i.c. Semi Conducting Compound may be allowed as l'05

kgs/kg contcnt in thc cxporl ilcms at Sl. No. 1 & 8.

6. euantity of import item at Sl. No. 5 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content in

thc cxporl itctns at Sl. No. 2lo 6,8, l0 & 12to 14.

1. euantity of imporr itcm at Sl. No. 6 i.c. PVC Plasticizer may be allowed as 1.05 Kgs./Kg'

contcnt in thc cxport itcm at Sl. No . 2 lo 6, 8, I 0 & l2 to 14 '

8. Quantity of irnporl itcm at Sl. No.7 i.e. Copper'lape may be allowed as 1'01 Kgs'/Kg' contcnt

in thc cxporl itctns at Sl. No. I &.8.
9. euantity of import itcm at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as 1.02 kgs/kg

content in thc cxport itcms at Sl. No.3, 5,7 ,8, l0 & 12 to l4'
10. Quantity of import itcm at Sl. No.9 i.c. Glass Mica'lape may be allowed as 1'02 Kgs'/Kg'

contcnt in the cxport items at Sl. No. 9,12 & 13.

11. euaptitics olinrporl ircms at Sl. No. l0 to l7( l,l,DPII, Aluminium Trihydrate. Silane Coupling

may be allowed as 1.01 Kgs./Kg.

may be allowed as l.0l Kgs./Kg.

2650 0.848

Overall Shielded PVC
tation Cables Below

ZHFR Sheathed
)OV.

56700 21.830

500 0.067

ass Mica 1'ape XI-Pll
hcathcd Annoured

750

33650

1.320

41.390

1950 3.920

lasJMica'l'ape XLPIr
C Shcathcd Armourcd

7700 2.849

5000 4.100

1400 l.960

22965 ll.942

11650 6.058

〕trolcum Jclly with PVC

Cabics Bclow 1000 V.
680 0.150

21
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ハ

ABcnt,PCrkado、 ,Allti()、 idant,(lalciulll(〕 arbonatc,Calcincd Clay,Ⅳ
lagncsium IIydroxidc)~6~‐ ~~~'~~:.KL con“

mm山c cxpo■ hCnls at Sl.No.1,7,9&11.lnay bc a‖ o、vcd as l.05 Kgl

12 1mpo■ itCIn at Sl ヽo. 181.c.Woodcn Cablc Drurn rnay bc a‖ oヽ
vcd as pcr packing policy.

ItA conccrncd may takc sLritablc conscqucntial action accordingly.

Mcct No/1)atc:24/81- Status:     |

Deferrcd

Dcfer Datcl

l1062018

rcl'crred

′
「hc casc stands dclt〕 l・ 1・ cd t()

(lasc No.:50/9/81-Al,(:2/2017

11.06.2018.

HQl'ilC

:01/81/050/00176//ヽ 4ヽ18/

INDlA PVTI´ TD

RI′ A Irilc

:31/83/040/00028/ノ Mヽ18/

ALC2/2017
2003.2018

I′ ic.No/1)atci3 11 0066779

09.06.2017
79

Dccision : \C obscrvcd that application lor thc above AA was

I)lPP lor commcnts. \C dccidcd 10 await their commcnts and dcfer the case'

I lQ l:ilc Itt'A Irilc

,,, ,o irs t/050/0022 l/AM I 8i :0i/e51040/0001 7/AM I 8i

l)ccision : \(l ciccidcd to lorward thc

\4oS fbr commcnts anci clclcr thc casc'

application I'or

‐
Mcct NO/1)atC:24/81-Alフ C2/201′Palty Nalllc:VitRSATll′ l〕

(〕asc No.:7ノ 15/81-

AI,C2/2017
l′ I｀ 1)

Party Nalnc:PRIう NIIItR

INDt」 S FRIAlン CORPORAT10N
l′ 1ヽ 4 ri｀ 1ら 1)

Mcct No/l)atc.24181- Status:

Al.(12l20 I 7 Deferred

20.03.2018

t.ic.t'r-o/l)atc:0310814163 Dcfer l)atc:

21.06.2017 I 1.06.2018

thc above AA to

J
・

―

 ―
‐――――

・
1

rcferrcd to

′
l hc casc stands dci131・ 1・cd to 11 06.2018.

(]asc No.:6/15/8l.Al,(]2/2017 I)altv \arnc:Vl.,RSn,l.Il,li C]ARI) Mcct No/Date..24l8|-
'l'll(lll\ol.o(;YPV',l'1.'l'D Al'c212017

20.03.2018

llQlrilcl{l,Alrilcl'ic'No/Date:0410163275
:01/81/050/00289/AM I It/ :04t241040100064/AM I 8/ 21 '06'2017
:O1/81/050/00289/ノ ヽヽ418/        :U4/Z4/U4U/UUυ

O■′′` lVl 1 0′         ん′ VV・´V`′

1)ccision  :  (ヽ〕  Obscrvcd  that  application  for  the  aboVe  AA  was

ヽlcitY(br comlllcnts｀ (〕 dcCidcd to aWaitthcir commcntS and dCfCrthC Case.

'l'hc casc stands dcf.crrcd to I 1.06'20ltt'

鵠 Iギll鍬踏ざ寺ヽvT鶏:ち乱τ
‐
Mcct NO/1)atC:24/81-Alフ C2/2017 1Status:

つ00■ ,01R                    ll)cforrcd

Dcfcr Datc:

11.06.2018

rclcrrcd

IIQl:ilclll.z\lrilct-ic'No/Datc:0410163278
:0 i,'tt 1,'050i0029()r.\\'1 I lt :0'1/l'1l0'1()r()0062/AM I 8/ 21 '06'201'7

I)ccision : \(' obscrvccl that application lor thc abovc An was

McitY lor conrrrcnts. \(' clcciclcci ttl await lhcir commcnts and dclbr the casc'

to

′
l｀hc casc stands dcibl・ rcd to l1 06.2018.
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⌒

Casc No.:1/12/81-       Party Namc:GRAVITA INDIA I～ lcet No/Datc:24/8卜 ALC2/2017 Status:

Al′(32/2017                  1ン
′
1｀ 1)                        120.03.2018                     Deferrcd

HQドilc             RI´ A Irilc            lLic.No/Datc:1310048672     Defer Datc:
:01/81/050/00256//ヽ M18/     :13/24/040/00019/AM18/     104.072017                   11.06.2018

Dccision : NC obscrvcd that application for the abovc AA was referred to
McitY for commcnts.NC dccidcd to awaitthcir commcnts and dcferthc case.

′
I｀hc casc stands dcibrrcd to ll.06.2018.

(〕asc No.:11/15/81-AI,(〕 2/2017

HQ Filc

:01/81/050/00294/ノ M`18/
RI´A Ifilc                  Lic.No/Datc:0510403320
:05/23/040/00129/AM18/       04.072017

Pany Namc:APL APOI.aO
′
I｀ tJBI〕 SIン IMI′ I｀ 1]I)

Status:
1)cfcrrcd

84

Decision : NC obscrvcd that application for the above AA was referred to
16. 10.2017 lor commcnts. NC dccidcd to await their comments and defer the case.

'l'hc casc stands delcrrcd to I 1.06.2018.

DIPP on

Casc No。 :3/24/81‐ Alノ C2/2017

HQ IrilC

:01/81/050/00505/ノ Mヽ18/

Dccision : NC obscrvcd that application for the above AA was referred to DIPP for
commcnts. NC dccidcd to await thcir comments and defer the case.

′
「hc casc stands dcibrrcd to ll.06.2018.

g6 ,Vl/ot/V)vtVVL:riJtlr)Yttot -v)taqtvqutvu)Lttl\tvttot to.vt.Zvt t t l.UU.ZUlo

Decision : NC obscrvcd that apptication lor the above AA was referred to DIPP lor
commcnts. NC dccidcd to await thcir commcnts and defer thc casc.

'l'hc casc stands delcrrcd to I 1.06.2018.

Casc No.:13/15/81-Alノ C2/2017 Party Name:DYNAMIC FLOW iMect No/Date:24/8卜     Status:
PRODUCTS PVT.1ッ TD.     Al′C2/2017          ‐Defcrrcd

20032018              ‐

HQ IrHc               RIン A Ifilc              Lic.No/Date:0310814660  ‐Dcfer Datc: |

R6 :01/81/050/00296//ヽ M18/       :03/94/040/00321//ヽ M18/        18.07.2017               11.06.2018

87

HQ「 ilC
:01/81/050/00520//ヽ 4ヽ18/

Party Name:NATIONAL STEEL
AND AGRO INDUSTRIES
I′

´

H)..

RI′ A Filc

:56/24/040/00015/AM18/

Mcct No/Date:24/8ト

AIンC2/2017
20.03.2018

Status:
Deferred

Lic.No/Datc:5610005177   1)cfcr I)atc:

18.072017

メ

　

一

一̈
　

”
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RIンΛ Irilc

:09/24/040/00169//ヽ 4ヽ18/

Lic No/1)ate:0910065272

14.07.2017

け



I)ccision : NC obscrvcd that application for thc abovc AA was referred to MOS

commcnts. NC dccidcd to await thcir commcnts and defer the casc.

for

'l'hc casc stands dclcrrcd to 1 I .06.201 8'

(:ascヽ o.:18/15/81-

1ヽ 1,(,2/2017

HO llilC

iO1/81/050'00301′ /ヽ lヽlS'

1)そ l■、 aヽnlc:l´ 1〕 (〕 l〕NDS′ 1｀ l Ht

1ヽltlt(｀ Hハ 「ヽ (〕 IROt'P

Iく I′′ヽ 1'ilC

:()5,23`01()10()i39/AM18/

lνlcct Tヽ o/1)atc:24/81-

Al′ C2/2017

20032018

1′ic_No/1)atc:0510403453

2007.2017

I)ccision : \(l obscrvccl that applicalion lor thc abovc AA was

to arvait thcir comtrcnts arrd dcf'cr thc casc'

'l'hc casc statrds clcl'crrccl to I l'06'20ltt'

(lascヽo.:5/15/81-AI,(12/2017

HQ「 ilC
:01/81/050/00288/7ヽ 1ヽ18/

′
ドhc casc stands dё lし 1・ 1・cd t() ll.062()18.

(lasc No.:9/12 l8l- l.l,C'212(ll7 l)arty Nanrc:APOI'l'O
\11:'l'Al.l:X 1'RIVA'l'll
LI\41'l i:t)

IIQ IlilC

:01/81/050/00264/ノ Nヽl1 8/

Paltv Nlcct lヽ 0/1)atc:24/81-

ヽanlciJAYA(lHAN DRAN   ‐Al′C2/2017

1NI)t」 S′ I｀ Iヽ IItS PV′ FIン
′
1｀I),      20.03.2018

I′ ic No/1)atc:3210078222
ltI′ /ヽ l'1lc

:32/24/040/00015/AM18/   124.07.2017

rcfcrred to DIPP.NC decidCd

|

1

|

―  -1

‐Status:

‐Deferrcd

‐Dcfcr Dttc:

‐11.06.2018

89

Dccision : \C obscrvccl that application lor thc abovc AA was

to arvait thcir ctltltl-te ttts anci dcl-cr thc casc'

'l'irc casc statr<ls dctcrrcd to 1 1.0(r'2018'

rcfcrrcd to DIPPo NC dCCidcd

i

(lasc \o.: l2115/ttl-AL(:212(ll'7 l)arty \atlc:(lONN[l("fl{lX
INI)1,\ I'}\' 1" l.'l'l).

I lQ l:iic l{l.r\ Irilc

,r,,,ui'*1i050/00195/r\\iilti :0ii9'li0'l()/00357/AMl8/

t)ccision : \(l obscrvcd that application lor thc above

to ar,vait thcir ctltlrmcltts atrd clcle r tirc casc'

Mcct No/Date:24/8ト

Al′C2/2017

20032018

1′ ic No/1)ate:0310814797

24072017

Status:

1)cfcrrcd

l)cfc・rl)atc:

11062018

AA was rclerred to DIPP.NC decidOd

|ヽ4cet No/1)atc:24/81-

AlンC2/2017

20.03.2018

Status:
Deferrcd

l)ccision : NC notcd that application tbr thc above has been referred to MOS

\(l dccidcd to await commcnts ot-MOS and delcr the case'

'l'hc casc stands dclcrrcd to I l '06'201ti'

24

Status:

Dcfcrrcd

Dcfcr Datc:

11062018

り  ‐



C-asc No.:4/2 4l8l-A^,C22017 Party Name:GoLDSl-oNE Meet No/Date.24181- Status:
ar -iltn tz f)eforrr

92

(-asc No.:4/z{/i! I -lr r:\-,
INITRA'I'I'ICII t.lMITllD AL'CZ|}O|7 Deferred

20.03.2018

I IQ lrite Rt.A l:ile Lic.Noi Date:0910065334 l)efer Date:

:01/8 l/050i 00506/AM I 8/ :091241040100209/AM l8/ 08'08'2017

Decision : NC obscrved that application for the above AA was ref,erred to DIPP' NC decided

HQ「 ilC
:01/81/050/00291/ノ M`18/

⌒

|

1

to await thcir commcnts and defer thc case.

'l'hc casc stands dcl'crred to I 1.06.2018.

RIソ AI'ilc Lic.No/Date:0310815131  Defcr Datc:

:03/94/040/00392/ノ M`18/0392/ノ M`18/        11.08.2017 11.06.2018

Dccision : NC obscrvcd that atr

:03/94/040/00392/ノ Mヽ18/        1:.U6.∠υ1/               11・ Vυ .4V:υ

application for thc above AA was referred to DIPP.NC decidcd

to await thcir commcnts and dclcr the case.

'l'hc casc stands dcf crrcd to I I .06.201 8.

Casc No.:47/24/81-Al,C2/2017  Palty Nanlc:RAJ ARYAN     IMCCt No/Date:24/81-    Status:
ItXPORT PRIVAl｀ E LIMITED IAl,C2/2017          Dcfcrrcd

120.03.2018

1Lic.No/1)ate:0510403706  Dcfer I)atc:HQ「ilc                RI′ AF‖ c

94 :01/81/050/00549//ヽ
N418/       :05/24/040/00217/AM18/        17.08.2017

1)ccision:lヽ (〕 obscrvcd that application for the abovc AA、vas referred to DIPPo NC decidcd

to a、vait thcir commcnts and dcfcr thc casc.

'l'he casc stands dcl'crrcd to I I .06.2018.

'l'hc casc stands dct-crrcd to I 1.06.2018.

Casc No.:7/18/81-AI,C2/2017  Party Namc:JINDAL SAW    .Mect No/Datc:24/81‐
    Status:

I′ IMITl〕 D               IALC2/2017          ‐Dcferrcd
120.032018

1Lic.No/Date:0510403717  Dcfcr DatciHQ Filc                RLA「 ‖c

95:01/81/050/00356/AM18/     :05/23/040/00199/AM18/    118.08.2017         H.06.2018
Dccision:NC obscrvcd that rcply of irm dated 17.61.2618 sentto DIPP on 30.01.2018 for

commcnts.NC dccidcd to awaitthcir comments and detrthc casc.

Case No.:3/18/81¨ Al′ C2/2017

96

HQ「 1lC
:01/81/050/00352/ANl18/

Party NanlciGAMESA
RENInVABI´ I]PRIVA´ 1｀ It

I′ Iヽ41′「 Iう I)

RIン A Irilc

:04/24/040/00103/AM18/

Mcct No/Datc:24/8ト

AIンC2/2017
20032018

Status:
f)eferred

電Lンic.No/Datc:0410163454  Defer Datc:
23082017               11.062018

1

|

二
υ
う
∠

暉

Status:
DeferredCase No.:8/15 tll-Al,C}l2lll Party Nanrc:A-1 ITENCE Meet No/Date:24l81-

PRODIJC]]'S CO.PVT.I.,TD. ALCZI2OI1
20.03.201 8



⌒

l)ccisitln : \(.obscr.l,cd tirat application lbr thc abovc AA was

I)ll)P rcturnccl thc application statirrg that casc ntlt conccrn thcir

arvait tltcir coll"llrclrts anci clcl'cr tltc casc'

l'hc casc statrds dclcrrccl to 1 I'0(r'201tl'

rclerred to DIPP, howcvcr,
I)cpartment. NC decided to

(lascヽ 。.:14/18/81-Al´ (12/2017  Part、 aヽn、 c:INJIt(lT()PI´ AS′ I｀    MCCt NO/1)atc:24/81-     Status:

Pvil ll)            Al′ (「2/2017         Dcfcrrcd
20032018

ll(pl'ilc               RI′ lヽ:iiぜ              l´ iC NO/1)atc:0610038682  Dcfcr Datc:

:OI SI105().0036:ミ |ヽ lヽlS        i()6121.()10/()0020//ヽ
N/118/       29082017               11062018

1)ccisi()■ :＼ (1 0bsCrvcd that applicati()nk)r thc abovC AA was rcfcrrcd to DIPP(ChCmical

l)ir,ision). \(' cicciciccl to ar,r,ail thcir commcnts and dcf-cr thc casc'

'['hc casc stands dcfcrrcd to I I .06'2018'

い 」ヽ2ν制―Arν細 鼠
=‐

)粘械:論)絆れぅD X認酬ν
α2″Ы-3鰤

cd

20032018

11()l iIC               Itl A卜 ilC              lン
iC｀0/1)atc:0310815526  Dcた r Datc:

:01/81/050/00142/.へ
′ヽl181        :03'91/().10/00102//ヽ 4ヽ18/       05092017               1106.2018

l)ccision : \(l obscrvcd tirat applicatiorr lor thc abovc AA was rcl.errcd to DIPP' NC decided

to ar,r,ait thcir conrnlcttts and dcltr tlrc casc'

'l hc cztsc stands dcftrrcd to I I '06'201 ti'

Part、 ヽそinlc:KIRTANl′ AI′

Sll:L11)RIVA′ 1｀ 1う 1 lMITI〕 D

Iti /ヽ  lliiC

i03/917010/00105//ヽ 4ヽ18/

(lasc NO.:2/21/81‐ Al′ (12/2017

HQI'1lC

i01/81/050/00443/ノ ヽ
～
118/

1)ccision:1ゝ (〕 ObsCrvcd

to a、valt thclr commcnts

N/1cct｀ 0/1)atc:24/81-

Al′ (12/2017

20032018

I´ ic No/1)atc:0310815527

05.09.2017

that applicittion Ior thc abovc AA was rct-crrcd to

and dclcr tirc casc.

l'hc casc stands <icl'clrccl to I 1'06'20 itt'

(lasc \o.: I 7/2-lltt l -i\ I ('2121)17 l)ar1y \atlc:NA't lONn l' S'l'l:lll'
r\\ I) r\(iltO INI)t"S'l'Rl tlS

l. l'l)..

I lQ l:ilc Ill'A l:ilc

,,,0,oiisilos0/00519iA\41tli 
:56i1'ii0'10/00021/nMl8/

l)ccision : \C obscrvcd that application lor thc abovc

to await lhcir ctltltnctrts aud clclcr tltc casc'

l'hc casc stancis clclcrrcd to I l'06'2018'

4ヽcct iヽ o/1)atc124/81-      Status:

Al.(｀2/2017          Dcfcrl・ cd

20032018

1´ ic)ヽ o'1)atc1561 0005209   1)efCr I)atci

06092017

AA was rcibrrcd tO Ⅳ10S.NC dcCidcd

26



ヘ

'l'hc case stands delerrcd to 1 1.06.2018.

await thcir commcllts and dclcr thc casc.

'l.hc case stands dclcrrcd to I I .06.201 8.

Casc No.:19/18/81-Al,C2/2017 Palty Nalllc:RAYCHI]ヽ4 RPG

PVTl´TD.

HQ IrilC

:01/81/050/00368//ヽ M18/

Decision : NC obscrvcd that application for the above

to await thcir commcnts and dclcr thc casc.

Rl,Al'ilc              Lic.No/Date:0310815877  Defcr Datc:
:03/95/040/00479/AM18/       2109.2017               11.06.2018

Mcet No/Datc124/8ト

AlンC2/2017

20.03.2018

Status:
fleferred

|

AA was rcferred to DIPP.NC decidcd

'l'hc casc stands dclerred to 1 I .06.2018.

case No.:15/ 2ll8l-Al,(:212017 Party Narnc:JAY BIIAW^NI Meet No/Date:24181- Status:

Mlil'Al.INDUS'IRIES Al'C212017 Deferred
20.03.201 8

ile t'ile RLA Irilc i.ic.No/Date:0310815989 Defer Date:

,oo ,oits t/0s0i00456in M l8/ :031941040100s06/AM l8/ 2t 'og'2017 I 1'06'2018

Dccision : NC obscrvcd that application lor the above AA was referrcd to DIPP. NC decidcd

to await thcir commcnts and defcr the case'

'l'hc casc stands dclcrrcd to I 1.06.2018.

Mcct No/Datc:24/8卜     Status:
AlッC2/2017          Dofcrrod
20.03.2018

1ソ ic.No/1)atc:0310816014   1)cncr I)atc:

(lasc No.:16/18/81-AI(｀ 2/2017 Palty NainciPARAM
INDUS´rRHiS

HQ「 ilC RI′ Al'ilc

27
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:01/81/050/00365/ノ ヽヽ 418/ :03/95/040/00262//ヽ 4ヽ18/ 2809.2017

I)ccision : NC obscrvc<j that I)lPI' rlctlcicncy lcttcr daled 22]22017

ccrtain inlormatiorr. \c dccidcd to scnd a rcminder and dcfcr thc casc'

Fhc casc stallds dCibrrcd t()l1 062()18.

(lascヽ o.:17/18/81-AI′ (:2/2017  Pallyヽ anlc:PAItAlν
l

lヽ 1)t S IltIItS

11 062018

scnt to llrln sccking
|

|

… …
1

～
lcct｀ 0/1)atc:24/81-

Al′ (｀2/2017

20032018

1′ icヽ o/1)atc:0310816013

28092017

sent to

Status:
Dcferred

I)clcr [)atc:
I 1 .06.201 8

lirm sccking
I)ccision : \c obscrvcd tliat i)ll'}l'} dcllcicncy lcttcr datc{ 22'12'2011

ccrtain inlorrnation. \(l clccidcd to scnd a rcmindcr and dcfcrthc casc'

'l'hc casc stands clct'crrcd 1o i 1.06'20ltt'

HQI'1lC

i01/81/050/00366//ヽ 4ヽ18/

HQl'1lC

iO1/81/050/00463//ヽ
～
118/

Itl´ /ヽ l'ilC

103/95/040/00261//ヽ N/418/

RI′ Al'ilC

:03/95/040/00447//ヽ Ⅳl1 8/

(lasc I｀。.:22/21/81-rヽ 1,(:2/2017  1)art、
aヽl1lc:ヽ 4()1)lS()N

lヽll lヽ 1｀ 11｀ 1)

\4cct \o/t)atc:24 81- Status:

AL('Li 20 17 Deferrcd

20.0'r.10l8

Lic.\o/l)atc:O3101i16057 DelcrDatc:

l)ccision : N(l obscrvccl thitt application lbr thc abovc

to arvait thcir cotrnrcnts anci dcltr thc casc'

l'lrc cttsc statrcls clcll'r'rccl to I I '06")-0 i tt'

RI′A FHcHQ IrilC
:03/9‐ |,()′ 10/00544ノ ノ` 4`18/

109 101/81/050/00444//ヽ
1ヽ18/

1)ccision:ヽ (〕 ObsCrvcd that appliCation lor thc abovc

to a、vait thcir conlnlclltS and dCibr thc casc.

´
l｀ hc Casc stands dCibl・ rcd t()11.06.2018

28

(lasc \o.:3/21ltl1-Al.(1212017 I)art-v- \atrtc:A-l l;11\('l) Nlcct Noii)atc 24181-

i'Rol)t,(ll's('o.i'}v'l'.1.1'l). At'('212017
20.03.201 8

11 06201803.102017)17              1l υo Zυ 10

AA r.vas rclcrrcd 1o DIPP. NC decided

1′ icヽ o/1)atci03 1081 6259

lo 10 2017

AA was rclbrrcd tO DIPP.NC decidcd

CバcN∝ 測 冽慇卜Aぼ ツ加 曰 P鍼ヽ ｀ ncЮ LYCABWINS xi:酬 :計

α2″Ы -3:た
ドたd

l)ヽ/1i ll)
20032018

1′ icヽ o/1)atc:0310816107   1)CfCr l)atc:

Юs ttλ
5mm引 ハ Mド  1■ ‖

γ

∞

ッ

Mlγ
 AA雌

・

∵ 撃 I,…
…
剛 pp#Tlla

1)ccisioll:ヽ (｀ Obsclヽ'c(l tllclt applictlti()n ik)1‐
thc ab()vc/ヽ /ヽ vヽas l‐ Cibrrcd to l)IPP。

)く C dccidcd

to arvait thcir cotrtncttts ancl dcl'cr lhc casc'

l'hc casc stands cicl'crrcd to I l'0(i'10 i8'

Status:

1)cfcrrcd

I)cfc・rl)atc:

11 062018

ν2==ゴLィ



Case No.:9/2 llSl-Al,C2l20l7 Party Namc:EKANGA FOIL Status:

Dcferrcd

Dcfcr Datc:

1106.201810.10.2017

AA was referrcd

Mect No/Date:24/81-

ALC2/2017
20.03.2018

Lic.No/Date1081 01 41 124
HQ Filc

:01/81/050/00450/AM18/

HQ「 ilC
:01/81/050/00475/AM18/

HQ rilc

:01/81/050/00476/AM18/

RI′ A Filc

:08/24/040/00200/AM18/

Dccision : NC obscrved that application for the above

to await thcir commcnts and dclcr the casc'

'l'hc case stands dclcrrcd to I 1.06.2018.

Casc No.:34/21/81-AI′ C2/2017 Palty Namc:POSCO
MAHARASHTRA STEEL PVT.
1ッ

′

1｀ I),

RI´A「 1lc

:03/95/040/00496//ヽ M18/

(〕 asc No.:35/21/81-AI′ (〕2/2017  Palty Nanlc:POSC()
MAHARASHTRA STEEL
Iン

′
1｀ 1)●

Itl′ ノヽ lrilc

:03/95/040/00497//ヽ M18/

Casc No.:8/18/81-AIフ C2/2017 Palty Namc:KEI
INDUSTRH'S LIMITED

to DIPPo NC dCCidcd

Mect No/Datc:24/8ト

ALC2/2017
20032018

Lic No/1)atc:0310816310  Dcfer Date:

11.10.2017               11・ 06.2018

rr r Dccisign : NC obscrvcd that application for thc above AA was referred to MoS' MoS has

statcd that apptication is not complctc, hencc, complcte application may be forwarded to

thcm. NC dccidc6 to rcqucst concerned RA for forwarding a complete copy of the

application and dcl'cr thc casc.

'l'he casc starrds dclcrrcd to 1 1.06.2018.

Mcct No/Datc:24/8ト

PVT AI′ C2/2017
20.03.2018

Status:
Defcrrcd

Stalus:
Deferrcd

Status:
Dcferred

Defer Datc:
r r .06.201 8

firm secking

Lic No/Date:0310816333  Dcた r Datc:

12102017              1106.2018

r12 l)ccision : NC obscrved that application for the above AA was referred to MoS' MoS has

statcd that apptication is no1 complcte, hencc, complete application may be forwarded to

thcm. NC dccidcd to rcquest concerned RA for forwarding a complete copy of the

application and dcl-cr thc casc.

'l'hc casc stands dclcrrcd to I 1 .06.201 8.

Mcct No/Datc124/81-

AlンC2/2017

20.03.2018

IIQ l'ilc Rl,A l:ilc l-ic.No/Date:0510404280

,,, :oitattos0/00357/nMl8/ :051231040100251/AMl8/ l3'10'2017

Decision : NC obscrvcd that I)IPP deficiency letter dated 22'12'2017 sent to

ccrtain inlormation. NC dccidcd to scnd a rcminder and defer thc case'

'l'he casc stands dclcrrcd to I 1.06.2018.

29



I IQ Iiilc i{l'A l:ilc
:01/81/050/00i-s5/n iv1 i 8/ :05/2i/0'i0"00238/Al\4 l8i

l)ccision : \(l obscrvcd that appiicatioll lilr thc

inloflnccl that cnsc not |clatcd to thcir l)cparttncnt.

MoS lirr thcir cottrtr.lclrts arld tlclcr thc casc'

′
l｀hc casc stands dcicrrcd t0 11.06_2018.

casc No.:6/18/8ト

Al,C2/2017

(〕asc NO.:29/21/81-

Al,(〕 2/2017

118

ll()l ilC

i01/81/050/00170/.ヽ 1ヽ18'

Partyヽ anlc:INDIA

IRAI)1ヽ (〕 IIOUSIt

Mcet No/t)atc:,24181-
t\\.C212017
20.03.201 8

l.ic.No/Datc:05 I 04043 I 8

11.t0.2017

above AA was refcrred to

NC decidcd to forward the

Status:

Dcfcrrcd

Dcfcr Datc:

1106.2018

DIPP.DIPP
application to

|

t

1

」

(-ascNo.:9/18/tll-r\1,('2120l7 Par1y'\arrrc:l)ANASONI(l McctNo/l)atc 24181-

,\l'l;i.1,,\\('llS lNl)lr\ ('o. t\l'C212011

l.'l I).. 20'0i'2018

Iヽ 1´ ′ヽ 1'ilC

1)art、 ヽallヽ c:POl′ Y(lAI〕

VヽIItliS l)ヽ .I I′ 11)

IR l ,ヽ  l ilC

i03/95()|()'()0559//ヽ 4ヽ1S/

I′ic No/1)atci0410 163600

Status:
Dcferred

‐Dcfcr Datci

l1062018

flrm seekingH51品胤 5げ0035'AMぼ
 ‰ ち|ぶ OЮ

‖二 tWttcrll:1:i:ふ 17 sctt Ю
l)ccisioll : ヽ(](ヽ bヽ Cl・vcd that l)IPl)(

ccl・ tain illlol・ lllatio!ヽ  (`l dCCidcd t()ヽ Cnd a rcl■
lindcr and dclorthC Casc.

(〕 :Isc rヾ o.:5/21/81-7｀ 1′ (:2/2017   Parivヽ
ttnl c:ノ 1`lS′ 1｀ IIIt FI(1       4`cct lヾ o/1)atc:24/81-      Status:

siバ、ll)l、 cS&         Al′ (12/2017        Dcfcrrcd
l´ ′ヽ Hヽ｀ ′`110NSI′ Iヽ111｀ 1〕1)    20032018

HQ lrilC              RI′ :ヽ l ilC             l′ icヽ 0/Datc1031 081 6394  Dctr Datc:

116 :01/81/050/00146//ヽ
'ヽ118′
       :()3'()′ 1「 ().|()/00563//ヽ Nl1 8/       17102017              1106.2018

1i薫肌∫さな:よ:[:Fa#lllttI::11‖ c驚」籍dlTttA:syaS rctrcd 
Ю MOS%r

′
l hc casc stands dclt31・「cd t()11()62()18

(lascヽ0.:31/21/81-          1)al・ t｀ ｀
alllc:1)()I′ヽ

ア
(｀ A13      4`cct NO/1)atc124/81-ALC2/2017 Status:

Al,(12/2017         WI(lis P、
「11′
′
1｀D      20 03 2018          Dcfcrrcd

llQドilC             RI′ ′` ドilc            I′
iC No/Datc:0310816399     Dctr Datc:

:01/81/050/00472//ヽ 4ヽ18/     :03/95/010'()0522//ヽ
4ヽ18/     17102017                   11・

06.2018

l17 1)ccision:ヽ
(1 0bscrvcd t1latを lpplicとltion ik)rthc abovc/ヽ

/ヽ vヽas rcibrrcd tO DIPP.卜《(〕 dCcidcd

′
I｀ hc casc stallds dcibri・cd to ll.062018.

to await thcir commcnts and dclcr thc casc'

'l'hc casc stands dcibrrcd to 1 I .06'201 8' |

シlcct l｀ 0/1)atc:24/81´

Al′ (12/2017

20032018

1´ icヽ o/1)atc:0310816450

24102017

Status:
Deferrcd

Detr Datc:
1106.2018

Ю    叫



⌒

Dccision : NC obscrvcd that application for the above AA was referred to DIPP for

commcnts.NCdcci<jcdtoawaitthcircommentsanddeferthecasc.

′
I｀hc casc stands dcibrrcd tO l1 06.2018.

casc No.:15/24/81-AI′ C2/2017 Panyヽ ain c:NAT10NAlン
STItElン トlcct NO/1)atc:24/8ト

Aヽ DA(〕 RO INDUS′ I｀RHtS    AL(｀2/2017

HQ IrilC

:01/81/050/00517//ヽ Nl1 8/

case No.:16/24/81-AI′ C2/2017

HQ「 ilC
:01/81/050/00518//ヽ M18/

HQ「 1lC
:O1/81/050/00354/AM18/

HQ「 ilC
122 :01/81/050/00447/AM18/

鵠螢Tぶ衡:8WiNEEL造:棚ν
α刻訃

I′ Iヽ41・ I｀ 1う 1)                   20.032018

1ン IM11｀ ItI)

RIン A lrilc

:56/24/040/00027/AM18/

RIフA「 ilc

:56/24/040/00025/AM18/

Rl´ A rilc

:03/94/040/00502/AM18/

20.032018

1′ic No/Datc:5610005237

2410.2017

l′ ic No/1)ate:5610005236

24.102017

Status:
Deferred

Defer Date:

to MoS for

Status:
Deferred

Defer Date:

to MoS for

Status:
Deferrcd

Decision : NC obscrvcd that application for the abovc AA was referred

comments. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dcl-crrcd to 1 1.06.2018'

120

Dccision : NC obscrvcd that application for the above AA was referred

comments. NC dccidcd to await thcir comments and defer the case.

'l'he casc stands dclcrrcd to 11.06.2018.

l2l De"ision : NC obscrvcd that application for thc

I)IPP rcturncd thc application stating that case not

await thcir commcnts and dclcr thc casc'

'l'hc casc stands dcferred to I 1.06'2018'

C-ase No. :6/2 t t}t - 
^t.czt20t7 i,i3,,tilff ,lofi il,ruo

Casc No.:5/18/81‐AI,C2/2017  1)arty Namc:GAMESA
RItNItWABlン じPRIVA′ I｀E

l′ IMI´ 1｀ 1う D

RI′A「 ilc

:04/24/040/00147/AM18/

Ⅳlcct No/Datc:24/81-

AlッC2/2017

20032018

1ン ic No/Date:0410163616  Dctr Datc:

25 102017               11・ 06.2018

abOvc AA was referred to DIPP,howvcr,

concern thcir Dcpartmcnt.NC dCCidCd tO

Meet NO/Date:24/8卜     ・
Approvcd

Al′C2/2017         .
20.03.2018              1

1Lic.No/Datc:0310816527 .

126.10.2017              .

at thc さx16rt itさnl gets covercd undcr S10N C-270 andl)ccision : N(〕 Obscrved thi

accordingly,CommittCc dccidcd to ratify the norms forthc abovc AA as pcr SION.
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Pal■ y Namc:MAN INDUS・ I｀RIES
(〕 asc NO.:18/21/81‐ Alフ (12/2017

Namc:MAN INDUS´ FRIES MClN° /Datc:24/81‐

(lNDIA)Lン TD.

Status:
Deferred

123 :ul/ul/u)u/uu+J7l/arvt'o/ 
. ., _. ^--,,^^ 1 \ was referred to DIpp. NC deCid.d

'Dccision : NC observed that application for the above Al

L~扁 ItthdrcOmmcntS and detrthC Case.

l'he case stands deferred to 11.06.2018.

Mcct NO/1)ate:24/81-        C10scd
casc NQ‖ 9囲 8卜ALC22017憔

桜 ミ1讐灘 tミ劇 → し「 D.斜
fiflV

●、, ` =｀ 1_                    I′ ic NO/Datc:0310816637
llQ lrilc l{l'A |ilc^,^^, rn/ANdre/ 

Lic'No/Date:03 108,l6637

.^, :01/81/050i00460/AMl8/ :03/95/040/00119/nMl8/ 30'10'2017

ll'1 ''""-""""'""'';. 
-t--^--,^-l ttot ohnrrn AA was issued by RA Mumbai vide 1

Юν洲 んうυUU40い Mn  一

語 鳥 」 iA tta`tsucd by R/
Mゝuttbai vide their lcter No.

Detiζi6五 :NC obscrVCd that

03ノ95/040ノ 119//AⅣl-18/421 datcd 30.10.2017.Accordingly,NC decided to C10Se the caSC.

I{A conccrncd may takc suitablc conscquential acoordingly'

1

'l'hc casc stands dclcrrcd to 1 l'06'2018'

CascNo.:50/24181-Ll'C2l20lTPartyName:S^HIVAU'[ENSILS
INDiJS'I-RIIiS PVl" L]'D.'

20.03.2018|  :                 1

HQI'ilC
RIン Al'llC

. ^. :01/81/050/00552/nM I 8/
I /-6

:05/24/040/00336/ANl18/
.^′ :01/8

(〕asc No.:39/21/81-Al′ ('2/2017

127

,r,, :01/81/050/00552/AMl6/ 'vrtLatva\ 
ve AA was referred to Dlpp for

Decision : NC obscrved that application for the abo

cnmments. NC d;l;J to await their comments and defer the case'
1淵厳諜ζくれ諾高IttltttEIcommettSmddCtrtheCasc

'l'hc casc stands dclcrrcd to I 1'06'2018'

Partv Name:STERI'l'fE POWER Meet No/Date.24181- Status:

ffiiX-;*;a;i<iN il'r,nrie' 
- AL'c2t2017 f)ererred

20.032018

32                     ｀

`l=」

′ゝ″ィ

casc No.:20/21/81‐ AlりC2/2017 Party Name:METAL PORT.

磨

鸞 IT4ξ鍔 ょ rtttM岬

岬 ∬ ∬

岬 鮒 9臨
器

colnlllCnts.N(〕 dCCidCd tO a客
:lti:&llt‖∫ユ c黒:ll:(il:I:hA/ヽ

 Vヽas rcfcrrcd to l)IPP fOr

c casc.

Meet No/Date:24/81‐

ALC2/2017
20.03.2018

Status:
Deferrcd

Status:
Deferred



IIQ Irile RLA l.'ilc t-ic.No/Date:03 10816650 Defer Date:

:01/81/050i00480/AM l 8i :031951040/01020lAMl7l 31 .10.2011 I 1 .06.2018

l)ccision : )r-C obscrvcd that application for the above AA was referred to DIPP lor

commcnts. NC dccidcd to await thcir comments and dcfer the case.

'l'hc casc stands dclcrrcd to I 1.06.2018.

Casc No.:21/21/81-Al′ (〕2/2017 Palty Namc:Ⅳ 131｀ AL POR′ I｀    IMcct No/Date:24/8ト

HQ「 ilC RI′ A「‖c

AIンC2/2017

2003.2018

1Lic.No/Datc:0310816757

,r, :01/81/050100462lLMl9l :03/95/040/00602/AMl8/ 0l.l1.2017

Dccision : NC obscrvcd that application for the above AA was referred

comments. ,.*'C decided to await thcir comments and defer the case.

'l'he casc stands dcl'crrcd to 11.06.2018.

Case No.:38/ 2l/81-Ll,C2l20l7 Parly Narne:SCHOCI I REEDS Meet No/Date :24181-
INDIA I'V]'T,]'D 'ALC2IZOI7

,20.03.2018

RI´ A「 ilc

RIン A lrilc

:03/95/040/00596/AM18/

Lic.No/Datc:0310816795

Iッic.No/Datc:0310816800

06112017

'Mcct No/Date:24/81‐

ALC2/2017
20032018

Status:

Deferrcd

Dcfcr Datc:

l1062018

to DIPP for

Status:

Dcferrcd

Defer Datc:

1106.2018

to DIPP br

Status:

Dcfcrrcd

Dctr Datc:

11.06.2018

to DIPP for

Status:
I)eferred

HQ IrilC

129 101/81/050/00479//ヽ
4ヽ18/

Dccision :NC obscrvcd
conlmcnts.N(〕 dccidcd to

HQ Filc

130 :O1/81/050/00473/ノ
Mヽ18/

:03/95/040/00626//ヽ 4ヽ18/       103.112017

that application for thc above AA 、vas referred

a、vaitthcir commcnts and dcFcr thc case.

′
I｀hc casc stands dcibrrcd to ll.06.2018.

Casc No.:32/21/81‐ Al,C2/2017 1Party Namc:P01´ YCAB WIRES IMcct No/Date:24/81‐

PVTI′TD.              :AIン C2/2017
120.03.2018

Dccision : NC obscrvcd that apptication for the above AA was referred

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dcf-crrcd to 1 1.06.2018.

Casc No.:23/21/81-AI′ C2/2017 Palty Nalllc:PARΛ M
INDUSFRH:S

HQ「ilc               RI′ A Filc              lン iC NO/Date:0310816891  Dcfer Datc:
131 101/81/050/00464/ノ Nヽ/118/       :03/95/040/00603/AM18/       08.112017               11.062018

Dccision:NC dccidcd to ask thc nrm to furnish as per DIPP OM No.P-47011/32/2018-TSW
datcd 20th ⅣIarch,2018 on thc fo1lo、ving points for examination ofthc case:

33
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l. Information in rcspcct of Sl. No.l I & I la of Standard Deficiency Format'

2. Arca of cxport itcm(S) & lmport itcms.

3. 'l'hickness of imPort item.

l'he case stands dclcrred to 11.06.2018.

1. Information in respect of Sl. No.l I & 1 1a of Standard Deficiency Format'

2. Arca o[export item(S) & Import items'

3. 'Ihickness of imPort item'

'l'hc casc stands dcl'crrcd tO ll.06.2018. 」

Case No.:13/ 2ltlll-L1,c212017 Party Name:JAIKISIIANDASS Meet No/Date:24181- Status:

MALI. Jul'li PRODUCTI'S (P) Al'C212017 Deferred

l.'l't). 20'03'201 8

HQ lrilc Rl.A l:ilc l'ic'No/l)atc:0210207958 Defcr I)atc:

,.":01/81/050/00454/AMltt/:021241040100123/AMl8/09.11.201711.06.20|8
Dccision : NC obscrvcd that application for thc above AA was referred to I)IPP lor

commcnts. NC dccided 10 await thcir comments and delcr the casc'

'l'he case stands delcrred tO ll.06.2018.

C'aseNo.:31/zlltll-^l,CzlzOlTParlyNanrc:'l'A'l-AMcctNo/Date.24181-Status:
IN'l'liRNA'l'lONAl' l'lMI'l.liD AL'C2'l2Ol7 Deferred

20.03.2018

I tQ [.ilc I{l,A Irilc Lic'No/Date:0210207968 l)cfcr Date:

,-. :01/81/050/00533/nMl8i :021241040100125/AMl8/ l0'l l'2017 1l'06'2018

't.1;;;;; , i,. .bscrvcd that apprication lor thc abovc AA was rcrerred ro r)rpp tbr

't tt- ^r- ^^-*^ala ^nA Aafor fhp ceqe
commcnts.NC decidcd tO aWaitthcir commcntS and dCferthe casc.

'l'he case stands del'erred to I I '06'201 8'

10Cα  10 aヽ Valt lHじ II しυ illl Hし Hし0 011u uν
■v■ し・・V V― υ―・

ibrred to ll.06.2018.

(〕 asc No.:36/21/81-Al′ (;2/2017 Party Narne:RAYCI{EM RPG

PvTl′ TD

135

Mcet No/Datc:24/8ト

AlンC2/2017

20.03.2018

Status:
f)eferrcd

l)cltr Datc:

:03/95/040/00646/AM18/
11062018

(a__

HQ「 ilC
101/81/050/00477//ヽ N418/

34

Mcct No/Datc:24/8ト

Al′C2/2017

20.03.2018

Casc No.:24/21/81-AIJC2/2017 Palty Namc:PARAM
INDUS′「 RIES

Status:
Deferred



⌒

Dccision : NC obscrvcd that application for the above AA was referred to DIPP

comments. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dcl'crrcd to I 1.06.2018.

%r

Casc No.:27/21/81-Alッ C2/2017 Party Namc:PHOENIX FOILS  ‐Mcct No/Date:24/81-
PVT I´TD.               ‐Al′C2/2017

12003.2018

HQ「 1lC RI′ A Filc Lic No/1)atc:0310817029

136:O1/81/050/00468/AM18/    103/95/040/00633/Λ
M18/    114.H.2017

1)ccision : 卜(C obscrvcd that application for the abovc Aノ  ヽwaS referred

commcnts.NC dccidcd to awaitthcir comments and dcfer thc casc.

′
I｀hc casc stands dcた rrcd to 11.06.2018.

Mcct No/Datc:24/8ト

AI´C2/2017

20032018

Status:
Deferred

Defer Date:
I I .06.201 8

to MoS for

Status:
Deferred

Dcfer l)atc:
r r .06.20 r8

to MoS for

Status:
I)eferrcd

HQ「 ilC

FOHン S  Mcct No/Datc:24/81-
IALンC2/2017
20.032018

Lic No/Datc:0310817030

137 :O1/81/050/00469/ノ
l`｀418/       103/95/040/00635//ヽ M18/       14.11.2017

Dccision:NC obscrvcd that application for thc abovc AA was referrcd
col■ mcnts.NC dccidcd to awaitthcir comments and deferthe case.

1｀hc casc stands dcfcrrcd to ll.06.2018.

Casc No.:28/21/81-AI′ C2/2017 Party Nalnc:PHOENIX
PVT.I′
′
1｀ D.

RIッ A「 ilc

Casc No.:8/21/81-Al′ (〕2/2017  Party Namc:DYNAMIC
CAI〕 Iン ltS PV′ I｀ L・ I｀D.

HQ IrilC

:01/81/050/00449//ヽ Ⅳl1 8/

Dccision:NC obscrvcd
to a、vait thcir commcnts

´
I｀he casc stands dcfcrrcd

RI′ A「 Hc Iンic.No/Datc:1310048781  Defer Date:

:13/24/040/00034/AM18/       115.11.2017              11.06.2018

that application forthe above AA was referred to DIPP.NC decided

and dctrthc casc.

to 11.06.2018.

139

Casc No.:26/24/81-AI′ (32/2017 Palty Nalllc:RATNAMANI
MI〕 TAI′ S AND TUBESIン TD

HQ IlilC RI´ Al'ilc

:01/81/050/00528//ヽ M18/       :08/24/040/00236/AM18/

1)ccision : N(〕 obscrvcd that application for the

commcnts.NC dccidcd to awaitthcir commcnts and

′
I｀hc casc stands dcibrrcd to ll.06.2018.

Mcet No/Date:24/8ト

Al´C2/2017
20.032018

Lic No/Date:0810141320

15.11.2017

above AA was rcferred
dcfcr thc casc.

Status:

Dcfcrrcd

Dcfcr Datc:

1106.2018

to DIPP for
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2/2017 Parly NamclMlJI｀ AIン POR′ I｀.  MCCt No/1)atc:24/81‐     Status:
Alッ C2/2017          Defcrrcd
2003201820.0-1.20 I u

ItQ I:ilc Rl.A lrilc l,ic'No/Date:03 10817123 Dcf'er Datc:

,oo ,oilarlos0/00514/AMltti :03/95i040/00661lAMtBl l7.l l'2017 11 06'2018

Decision : NC obscrvcd that application lor thc abovc AA was rcferred to DIPP. NC decidcd

to await their commcnts and defcr the case'

'l'hc casc stands dclcrrcd to I 1.06.2018'

Case No.:13/24181-Ll,CZl20l7 Pafty Name:MIl'fAl' PORT'

141

RI′ A rilcHQI'ilC
103/95/040/00673/ノ Mヽ18/:o1/81/050/00515//ヽ 4ヽ18/

Decision : NC obscrvcd that application for the above AA was

commcnts. NC dccided to await thcir comments and defer the case.

refcrred to DIPP%r

Dccision : NC obscrvcd that application for thc abovc AA was rcfcrred to I)IPP' NC decided

to ar'vait thcir commctrts atrd dcl-cr thc casc'

'l'he casc slands dclcrred to I l '06'2018'

'l'hc casc stands dcl-crrcd to 11.06.2018.

Mcet No/Datc:24/81‐

‐ALC2/2017
20.03.2018

HQ IfilC              Kl′ Al・ HC             Dl‐
°い0′ ●́…シ・‐――

:01/81/050/00541//ヽ N〔 18/       :05/23/040/00278/ANl18/       17112017

RI′A FHc             Lic.No/Datc:0310817125  Dctr Datc:HQ IrilC
:03/95/040/00675//ヽ Nl1 8/       17112017

42 :01/81/050/00516/ノ
Nヽl1 8/

_  .   ^  ,   l    A A __^__^r_“ ハ́Л+^Iヽ Ipp Nr｀ パρolHcd

(〕 asc No.:29/24/81-Al,(じ 2/2017 Party Nanlc:SCIIOCII RItI〕
DS  NlCCt No/1)atc:24/81‐      Status:

AlンC2/2017          DcferrcdINDIA PVT lンTD
2003.2018

1ンic No/Datc:0310817121  Dcた r Datci

口319脱 5υ005〕ハM晰  
蹴 λlli。0067ν Attlhc ab。

乳

l■lhas 
Кたrcd l暫鮮

8%r

l)ccisiOn : N(〕 ObsCrvcd that application

comlncnts.N(l dCcidcd to awaitthCir commCnts and dcfcr thc casc.

′
l｀hc casc stands dcibrrcd tO ll.06.2018.

casc No.:39/24/81‐ Al,C2/2017 Pany Nanlc:KlllINDUS′「
RHtS MCct NO/Date:24/81‐

AI´C2/2017
1ン IMI′ 1｀ 1うD

20.03.2018
144

Lic.No/1)atc:0510404630HQ IfilC         _     ヽ
1:全
111:^′ AA^り。′Aヽ イ10′     1711つ 017

1

|

:

一 一

Status:
I)eferred

Dcfcrred

Dcfer Datc:

11.062018

レ :

36

Status:
Defcrrcd
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145

Decision : NC obscrvcd that application for the above AA was referred to DIPP for

coltlrncnts. NC dccidcd to awaif thcir comments and defer thc case'

′
1｀hc casc stands dcrcrrcd to ll.06.2018.

Casc No.:25/21ノ81-AlッC2/2017 Party NamcIPEPPERL&FUCHS MCetNo/Date:24/8ト
MANU「ACTURING(INDIA) Alン C2/2017

HQ「 ilC
:01/81/050/00466/ノ N`/118/

20.03.2018PRIVA′ I｀Elン IMI′ I｀E

Lic.No/Datc:0410163715RI´ A Ililc

:04/24/040/00163//ヽ M18/ 20.112017

Decision : NC obscrvcd that application for the above AA was rcferred

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dclcrrcd to I I .06.2018.

Status:

Deferred

Defer Datc:

1106.2018

to DHI for

Casc No.:37/21/81-

Al′C2/2017

(〕 asc No.:26/21/81-

Al,C2/2017

HQ「 ilC

HQ Filc

:01/81/050/00510/ノ ヽヽ 418/

Palty Namc:P13TZ

(lRItA′ 110N

RI′A「 ilc

Party Namc:RIVER        Mect No/1)atc:24/81-Al′ C2/2017

1〕NGINItI〕 RING PVT lン
′
「 D. 20.03.2018

Mcct No/Datc:24/81-

ALC2/2017
2003.2018

1ン ic.No/Date:0210207994

22.11.2017

Status:

Dcfcrrcd

Defer Datc:

11062018

DIPP fOr

Status:

Dcfcrrcd

Dcfcr Datc:

11.06.2018

to ⅣloS fOr

l lQ l)ilc Rl,A l:ilc l,ic.No/Datc:0510404659

:01/81i050/00478in M l 8/ :051241040100371/AM 18/ 20.| |.2017

la6 D..i.iun : NC obscrved that application for the above AA was referred to

commcnts. NC dccidcd to await thcir comments and defer thc case'

'l'hc casc stands dcl'crrcd to I 1.06.2018.

147

:Of/81/050/00467/AM18/   :05/24/040/00383/AM18/

Dccision:NC obscrvcd that application for thc

commcnts.NC dCCidcd tO awa■ thcir comments and

′
I｀ hc casc stands dcncrrcd to ll.06.2018.

Casc No。 :8/24/81‐ A LC2/2017 Party Namc:MANAKSIA
COATI〕 1)MI〕

′
I｀ AI′S AND

INDUSTRIES I´ IMITI〕 D

RI´ A Irilc

:02/24/040/00135/AM18/

Mcct No/Datc:24/81-ALC2/2017 Status:

20.03 2018                      Dcfcrrcd

lン ic.No/Datc:0510404687        Dcfcr I)atc:

22.11.2017                    11・ 06.2018

above AA was rcferred to DIPP fOr
defcr the case.

148

Decision : NC obscrvcd thal application for the above AA was referred

commcnts. NC dccidcd to await thcir comments and defer the case'

'l'hc casc stands dclcrrcd to I I .06.201 8.

149(,asc No.:28/24/81-AI,(12/2017 Pany NanlciSCHOCH REEDS Nlcct No/Datc:24/81‐
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INDIA PV′ I｀ 1′TD           Alッ C2/2017              Dcfcrrcd
20.032018
AlッC2/2017            υCICrrcuINDIA PV′ I｀ 1′TD
20.032018

Lic.No/1)atc1031 081721 7      1)CfCr l)atc:

1品鰤児5υ00539AMlν   跳 ら:;liO/00702AMly  
り2.H.2017      H・ 06.2018HQ nに     氏しら:ぉIυ00702AMⅣ  り2H2317                 11・ 06.2018101/81/050/00530/AM18/      :03′

Dccision : NC obsCrvcd thilappliCatlonoPIflill::I:hf)A 
、vas referred tO E)IPP for

case.
commettsi｀ごdecided to aWa■ tigir comments and deferthe case.

'l'hc casc stands dcl-crrcd to 1 1.06'2018'

'l'hc case stands dcl-crrcd to 11.06.2018.

(〕asc No.:37/24/81-AL(〕 2/2017 Partyヽ anlc:GOLDl〕
N      Ⅳlect No/Datc:24/8卜     StatuS:

Dcfcrrcd
PitAKOCK OVllRSEAS Iッ TD  Alン C2/2017

2003.201820'03.201 8

IlQIrilcRI,Alrilct,ic.No/I)ate:05l0404688DcfcrDatc:
.^ r /a I /n<^/no{?q/A M I 8/ :05123fi 0100317/AM l8/ 22'11'2011 I I '06'201 8I lQ l'rlc ')':'.1-.-1:^ r r. o/ r, r r rnl t 11.06.20.lE

,ro,oiti)is0/00539/AMl8/ 
:051231040t00317/AMl8/ 

.22j1'2011
Decision : NC obscrvcd that application for the above AA was referred to DIPP for

comments.NCdccidedtoawaitthcircommentsanddeferthecase.

(〕asc No.:33/21/81-Alッ C2/2017 Pally Nainc:PONDY OXII)ltS  MCCt NO/Datc:24/81‐
    Status:
Dcfcrrcd

AN D(｀ IHうNIICAl′ SI′ Iヽ41TItD  Alン
C2/2017

20032018ZV'V)'Lvtl

RLA l.ilc Lic'No/Date:041016373 I Defcr Datc:

:04124104Q100145/AM l8/ 23 'l | '2017 I I '06'201 8HQ「ilC              ｀
1´A Fllc             Lic.NO/

Al′ 01′ハξn′ Ar、ス74/AヽИl父 /        :04/24/040/00145/ノ Nヽ118/        23.11 2l., ,oilai)or0/00474/nMl8/ :04t24t04)100145/AMl8/ 23.11.2011

l)ecision : N(l obscrvcd that application lor the abovc AA was refcrred to DIPP for

colnmcnts.lclctccidcdtoawaittllcircommcntsanddelcrthccasc.

′
I｀hc casc stands dcrcrrcd to ll.06.2018.

CがcNC溜 期 卜ALCν 2い 7幣
ル灘 T3ギ

gtttξ
ミ織 k 造 :棚 ν

α2個 -3鰤
cd

20032018
PV′ I Iメ 11)

1521諦
試児5υ004,ンAMly _.営iハ :見

iγ

Olllγ

tMlツ

  リ習%品彎α3H0066921 胃攪毀:
A_ュ ^。 kハ :′ハ △Awム Q referred to DIPP fOr152 :tt'ottvrvtwvaJJt .'"^, "_ 

.^r rL^r ^^nr ve AA was referrgd tO DIpp for
Dccision : NC obscrvcd that application for the abo

comments.NCdccidedtoawaitthcircommentsanddeferthecase.

´
1｀hc casc stands dcfcrrcd tO l l.06.2018.

Case No.:24l z4ltll-Al'<:212011 Parry Narnc:POSCO Mcct No/Datc.24181' Status:

MAIIARASHI'RA S'l'EIrl' PV'f' Al'Cl2/2017 Deferred

L'l'l).. 20'03'201 8

l5ittqt'il.RLAl:ilel'ic'No/Date:03l08l729lDcfcrDatc:
.^,/ar/n<^/An<r6lAMl8/ :03/95/040/00640/AMl8/ 24'll'2017 ll'06'20 l8
:O1/81/050/00526//ヽ 1ヽ18/       :03/95/040/00640/A卜

νl1 8/       24 11 2Ulプ                1l VV LV=υ

l)ccisiOn : 卜(C ObsCrvcd tllat application for thc abovc /｀
/ヽ  Vヽas rcfcrred to Ⅳ10S ibr
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^

commcnts.NC dccidcd to awaitthcir commcnts and dcferthe case.             |

′
l｀hc casc stands dcfcrrcd to ll.06.2018.

Casc No.:7/21/81‐        Party Namc:BERGEN PIPE  IMcct No/Datc:24/8卜        ,Status:    |

ALC2/2017          SUPPORI｀ S INDIA      IALC2/2017           Deferred
PRIVA´ 1｀ I'I´IMITED      20.03.2018                      1

HQ「ilc            RI′ A Filc            Lic.No/Datc:0410163738     Defer Datc:  |

154 01/81/050/00448/AM18/  :04/24/040/00153/今 Y18/   128.H.2017           H.06.2018
Dccision:NC obscrvcd that application for thc above AA was refcrred to DIPP forl

comments.NC dccidcd to awaitthcir comments and dcferthc case.

′
I｀hc casc stands dcfcrrcd to ll.06.2018.

Casc No.:14/21/81‐ AI′ C2/2017 Party Namc:JAIN MEl｀ AL   IMeet No/D・ atc:24/81‐     Approvcd  ‐
ROl′ 1ン ING Mll,1ンS       ALC2/2017                1

20.032018

HQ IrHc              RI´ A「ilc             ‐Lic.No/Date:0410163751
:01/81/050/00455//ヽ M18/      :04/24/040/00155/AM18/      `29.11.2017                            1

く棚l:1を狙蠅肝摺.:;路サ:鑑澪蹴辮ξ蹴↑.ぷ.掘3船提flギ盤:掛 |

155 )ν
larch,2018 as undcr:

l. [)cscription ol｀ cxportitcm may be rnodifled as``Lead lngots 99.970/O purity".          |

2.Quantity Of import itcm may bc allowcd as 3451.725 MT taking clue from SION C¨

1153.

Itノ C`Onccrned may take suitable consequential action accordingly.                       |

Casc No.:35/24/81‐ AI′ C2/2017 Party Nainc:VIKARSH      IMcct No/Date:24/8卜     Status:
STAMPINGSINDIA PVT.  :Alン C2/2017        1Deferrcd
Iッ

′
I｀I)                       120.032018              1

HQ「ilc               RIン Al'ilc              lLic.No/Date:3110066924 ‐Defcr Date:

156・
01/81/050/00537/今 M18/    :31/13/010/991114AM18/    129.H2017         ■l.06.2018

Dccision:NC dccidcd to ratitt thC nOrms for thc abovc as pcr S10N C‐ 323 as per DHI

rccomrncndation.

RA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:32/24/81-AI,C2/2017 Party Namc:TEMPEL       IMect No/Date:24/81‐     IStatus:

PRIうCIS10N METALフ        ALC2/2017          Deferrcd
PRODUCTSINDIA PVT LTD., 20.03.2018

157.HQ IlilC               RIン Al'ilc              ,1ン iC.No/Date:0410163757  Defer Datc:
:01/81/050/00534/ノ M`18/       :04/24/040/00173/AM18/       30.11.2017               11.06.2018

Dccision:NC obscrved that application for the above AA was referred to DIPP for

39



commcnts. NC dccidcd to awail thcir commcnls and dcfcr thc casc.

'['hc casc stands dcl'crrcd to I 1.06.2018.

Casc No.:25/24/81‐ AL(〕 2/2017 Palty Nalllc:R.R KABEI′      MCCt NO/Datc:24/8卜
    Status:

1ン I M ITIう D,              Alン C2/2017          Dcferrcd
20032018

HQ IFilC               RIン Al'ilc              Lic.No/Datc:0310817483  Dcfcr Datc:

:01/81/050/00527/ノ ンヽl18/       :03/95/040/00670/ANl18/       04122017              11062018

C-ase No.:43/24181-^,|,C212017 Party Narne:NAPINO AUl.o & Mect No/Date 2418|-

^ 
t r-a l1n71

Decision : NC obscrvcd that application for thc above AA was rcferred to DIPP for

comments. NC dccided to await thcir comments and defer the case.

.'l'hc casc stands dcl'crrcd to ll.06.2018.

159 :01/81/050/00550//ヽ
1ヽ418/       :24/Z4/U4U/UUU'Z//ヽ lVl 1 0′        υυ :L ttV l′

1)ccision:ヽ (1 0bscl・VCd that application for thc abovc AA was rcた
rrcd to DIPP.NC dCCidcd

to a、vait thcir col■linlcnts and dcibr thc casc.
I  :

'l'hc casc stands dcl'crrcd to I 1.06.201 8'

Casc No.:48/z4ltll-A].,C212017 [)arty Nanrc:RAJI IANS Mcet No/Date].2418]l- Status:

MI:'I'ALS PV'l'. l.lMI'fEI) Al'C2l2Oll l)eferred
20.03 .20 I 8

IIQlrilcl{l.AIrilcl,ic'No/Datc:2410042309I)efcrl)atc:
1r,, ,oilu/050/00550/AMl8i :241241040100032/AMl8/ 05.12'2017 ll'06'2018

nn \r^ l^^:l^..l

(〕asc No.:43/24/81-Alソ C2/2017 Parly Nalllc:NAPINO AUi｀
0& Mcct NO/Date124/8卜     StatuS:   |

Itl′ It(｀

′
1｀ R()NICS Iン TD         Al´ C2/2017            Dcfcrrcd   

‐

20032018
● ●  、, ′rヽ   ́ ArlAパ A/● ●ξ    nOF_rrヽ 。1。

Itl′ It(｀ TRONICS Iン TD

HQl'ilC                RI′ AI:ilc               lン
iC No/Date:0510404735  Dcfcr Datc:

160 :01/81/050/00545/ノ
Nヽ118/       :05/24/040/00389//ヽ N/118/       06122017               1106.2018

1)ccision : N(〕 Obscrvcd that application for thc abovc 
ノ`/｀ Vヽas rcfcrrcd lo ⅣiCitY for

commcnts.NC dccidcd to awaitthcir commcnts and dcfCr thC Casc.

′
I｀hc casc stands dci131・rcd to 11.06.2018.

commcnls. NC dccidcd to await thcir comments and

'l'hc casc stands dclcrrcd to I I .06.2018.

40

HQ rilc

:01/81/050/00551//ヽ M18/
RIン A「 ilc

:05/24/040/00388/AM18/

Mect No/Datc:24/81‐

Al′C2/2017

20.03.2018

Lic.No/Datc1051 0404728

06.12.2017

Status:

Deferred

‐Dcfer Datcl

ll.062018

to I)IPP fOr

CaseNo.:49l24181-A.l,C2l20l7PartyName:SANlllll'S'fEEI-S

Mcct NO/1)atc:24/81-



^

I〕 IMI〕 I AIン CONTROIン SIツTD  Alン C2/2017          Deft・ rrcd
20032018

lノ ic.No/Datc:0510404730  Defer Date: 
‐

HQ「ilc               RIッ Λ Filc
:01/81/050/00554//ヽ M18/       :05/24/040/00381/AM18/       06.12.2017              11.06.2018  1

Dccision:NC obscrvcd that application for the abovc AA was referred to DIPP.NC dccidcd

to await thcir commcnts and defcr the case.

'l'hc casc stands dcfcrrcd to I 1.06.2018.

Party Namc:MANASH KUMAR
PAUl′

Mcct No/Datё :24/81-

ALC2/2017
20.03.2018

Status:
Deferred

HQ lrilC               RI′ A「ilc              lン iC NO/1)atc:0210208034  Dctr Datc:
:O1/81/050/00513//ヽ 4ヽ18/       :02/24/040/00143//ヽ N/418/       07122017               11.062018

Dccision : NC obscrvcd that application for the above AA was referred to DIPP lor

commcnts. NC dccided to await thcir comments and defer the case.

'l'hc casc stands dclbrrcd to 1 I .06.2018.

Casc No.:23/24/81‐ Al,C2/2017 Party Namc:POLYCAB WIRES IMcet No/Date:24/8ト
PVTl′TD.              IAIフ C2/2017

120.03.2018

Status:
Deferred

Dcfer Datc:

11.062018

to DIPP ibr

IIQ「ilC                 RIンAl'Hc                Lic.No/Date:0310817584

164 :01/81/050/00525//ヽ
M18/       :03/95/040/00738/ノ Mヽ18/       07.12.2017

1)ccision : N(〕 obscrvcd that application for the above ノヽA was referred

commcnts.NC dccidcd to awaitthcir commcnts and defcrthe casc.

′
l｀hc casc stands dcibrrcd to ll.06.2018.

Casc No。 :19/24/81-Al′ C2/2017 Party Namc:NICO         MCCt No/Datc:24/81‐     Status:
I〕XTRUSIONSIン TD.        Alン C2/2017           1Deferred

20.032018

HQ IrilC               RI′ A Irilc              l´ iC No/Datc:0310817742  DcfcSr Datc:

165 01/81/050/00521/AM18/    :03/95/040/0917'/今
M18/    1312.2017         H.06.2018

Dccision : NC obscrvcd that application for the ubou. AA was referred to DIPP for

commcnts. NC decidcd to await thcir comments and defer the case.

'l'hc casc stands dcl'crrcd to I 1.06.2018.

to ratity thc norms for the abovc AA as DIPP comments vide

166.HQ IrilC

:01/81/050/00535//ヽ M18/

41

Mect No/Date:24/8ト

ALC2/2017
20.03.2018

Lic.No/1)atc:0310817744

Approved



lr.No.7/80/2018-′ I｀ SヽV datcd 1 2th March,20l8 as undcr:

201" may be suffixed with thc

of import item and its quantitY

Kgs/Kg content in cxport itcm.

一
|

l. Word "containing 93460Kgs of Stainless

description of cxport item.

2. Word "l{clcvant" may bc prcfixed swathc

may bc allowed as applied for i.c. 100002.2

Steel Grade

description
Kgs as 1.07

(〕 asc No.:42/24/81-       Palty Na11lc:LAXヽ 41       MCCt No/1)atc:24/81-       Status:

AIソ (〕2/2017            TRADlう RS             Al′ C2/2017             Deferrcd
20.03201820.03.201 8

I lQ Irilc Rl,A Irilc l,ic.Noi Datc:051 0404904 l)efer l)atc:

, -- :01/81/050/00544iAMltt/ :05/2310.10/00351/nMl8/ 13.12.2017 | l'06'2018
l()/

ItA conccrncd may takc suitablc conscquential action accordingly.

167:01慇
lЮ 5υ0054″ AMlツ   :0523Ю 4υ0035ν Attlthc a品

|:・

Zll wis rcた

rrcd Ю lぶlytr
l)ccision : (ヽ]Obscrvcd that application

COllllnCnts.ヽ (〕 dccidcd to a、vait thcil・ comments and dctrthc Case.

′
I｀hc casc stands dcfcrrcd to ll.06.2018.

―

―   ―   ‐

― ―
―

―

― ― ―

―

―
―-  1

HQ「 ilC

20032018
|                  :

20032018

RI′ A lrilc

:03/95/040/00732/AM18/

20032018

1´ ic No/1)atc:0310817774    1)CfCr I)atct

14122017                11062018
168 :01/81/050/00522/ノ

｀` 418/       :03/95/040/00732/Alν l1 8/       141Z∠

rcfcrl・ cd to I)IPP lol・Decision : NC observed that application for the above AA was

commcnts. NC dccidcd to await thcir comments and defer the case'

'l'hc casc stands dcl'crrcd t011.06.2018.

Casc NO.:21/24/81-AI′ C2/2017 Palty Nanlc:PARANl
lN DUS´ I Rll'S

Ⅳlcct No/1)atc:24/81‐

Al′ C2/2017

20032018

Lic No/1)atc:0310817772HQ IrilC              Rlン A lrilc

169 :O1/81/050/00523//ヽ
4ヽ18/      :03/95/040/00682//ヽ N118/       14122017

Dccision : N(〕 obscrvcd that application ibr thc aboVC AA was refcrrcd

. commcnts. NC dccidcd to await thcir commcnts and defer thc casc.

'l'he casc stands dclcrrcd to I 1.06.2018.

to

I)ccision : NC obscrvcd that application lbr thc abovc AA rvas rclcrrcd to I)lPI) fbr

Casc No.:38/24/81-Al,C2/2017 Party Nanlc:」 IN DAlン SAヽV    MCCt No/Datc:24/81-    Status:

1ン IMI′ I｀ltI)               ΛlンC2/2017           Defcrrcd
20032018

170 HQ IfilC                RI´ A llilc               lン iC No/1)atc:0510404940  Dcfc・ r Datcl

:O1/81/050/00540//ヽ 4ヽ18/       :05/23/040/00350//ヽ 4ヽ18/       14122017              11 062018

レ ー‐‐
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^

commcnts. NC decidcd to await thcir comments and defer the

'l'hc case stands dclbrrcd to I 1 .06.2018'

Casc No.:53/24/81-Al,(〕 2/2017 Palty Namc:SUNDER
IMPI〕 X,PVT.Iフ TD.

171

HQ IlilC

:01/81/050/00555//ヽ 4ヽ18/

HQ lrilC

:01/81/050/00546//ヽ 4ヽ18/

HQ「 ilC
:01/81/050/00524/ノ Nヽl1 8/

HQl'ilC

:01/81/050/00542//ヽ M18/

RIン Al'ilc

:05/24/040/00431/AM18/

RI′ A「 ilc

i05/24/040/00398/AM18/

RIン A IIHc

:04/24/040/00190/AM18/

RI′ A lrilc

:05/23/040/00324/ノ Mヽ18/

Mcct No/Datc:24/81-

AlっC2/2017

20.03.2018

Lic.No/1)atc:0510404934

114.12.2017

Lic.No/1)atc:0510404994

19.122017

Mcct No/Date:24/8ト

ALC2/2017
20.03.2018

Lic.No/1)atc:0410163810

20.12.2017

Lic No/1)atc:0510405008
‐2012.2017

Status:

Deferrcd

Defcr Datc:

1106.2018

to DIPP fOr

Status:

Deferred

Dcfcr Datc:

11062018

to DIPP for

Status:

Dcferred

Dctr Datc:

1106.2018

to DIPP fOr

Status:

Dcferrcd

Dcfcr I)atc:

11.06.2018

to E)IPP for

Decision : NC obscrvcd that application for the above AA was referred

commcnts. NC dccidcd to await thcir comments and defer the casc.

'l'hc casc stands dclcrrcd to I I .06.2018'

CascNo.:44l24181-Al,C2l20lTPartyName:P'K'STEELANDMeetNo/Date:24181'
MIII'AI, WORKS ALCZI2OI1

20.03.201 8

172

l)ccision : NC obscrvcd that apptication for the above AA was relerred

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc case stands dclcrrcd to 1 1.06.2018'

Casc No.:22/24/81-AIJC2/2017 Party Namc:POCL
l〕NTl〕 RPRISES LTD.,

Decision : NC obscrvcd that application for the above AA was referred

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dclcrrcd to 1 1.06.2018'

CascNo.:40/24181-Al,(:212017l)a(yNamc:K[.,lINDUS.I.RIESMeetNo/Date:2418|-I,IMI'I'IiI) AL'C212017
20.03.2018

Decision : NC obscrved that application for the above AA was referred

commcnts. NC dccidcd to await thcir comments and defer the case'

'l'hc case stands dcl-crrcd to I 1.06.2018'

175 Casc No.:34/24/81-AIJC2/2017 Palty Namc:TRINITY PLAST  MCCt No/Datc:24/81-
Status:
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（

一

AI′C2/2017           Deferrcd
ぅn n2つ nlo
AI′C2/2017           Deferrcd
20032018

1ッ ic.No/1)atc:0310817977   1)cfCr I)atc:HQ「ilc               RI′ Al'ilc
:01/81/050/00536/ノ |ヽヽ418/       :03/95/040/00771/ノ Nヽ/118/       22122017              11.062018

I)ccision : N(l obscrvcd that application lor the above AA was referred to DIPP 1br

commcnts. NC dccidcd to await thcir commcnts and del'cr the case-

'l'hc casc stands dcl-crrcd to I I .06.2018.

'l'hc casc stands dcl-crrcd to I 1 .06.2018.

(〕 asc No.:27/24/81-Alソ (〕2/2017 Pany Nanlc:RItXNORD      MCCt No/1)ate124/81-    Status:
I〕 1′ 1〕Cl RONICS&          Al´ C2/2017           Dcfcrrcd
(1()NI｀ lt()Iン SIツ TI).            20.032018

1ン ic.No/1)atci0310818017  1)cfcr I)atc:HQ IlilC              RI′ A lrilc
_′  :01/81/050/00529//ヽ 4ヽ18/       :03/95/040/00781/AM18/       26122017              11062018,r,r,oilstlos0/00529inMl8i :03/95/0.10/00781/AMl8/ 26.12:011 ll'06'2018

Dccision : NC obscrvcd that application for thc abovc AA was rcfcrred to DIPP. NC dccidcd

to await thcir ctlmtnctrts and dclcr thc casc.

(〕asc No.:30/24/81-Al′ (〕2/2017 Parly NanlciTARAPUR      MCCt No/1)atc:24/81-      Status:
TRANSI'ORⅣ l13RS Lン IMITED  ALC2/2017            Dcfcrred

2003.2018

1´ ic No/1)ate:0310818016   Dcfcr Datc:HQ IrilC              RI′ Al'ilc
.__ :()1/81/050/00532//ヽ 1ヽ418/      :03/95/040/00593/ノ ヽヽ418/      26122017                1106.2018,-- :01/81/050/00512/A\418i :03/95/0,10/00593/AMl8/ 26.12.2017 t r'uo'/ur6

I)ecision : \c obscrvcd that apptication for thc abovc AA was rcl'erred to DIPP Ibr

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'[rc casc slands dc{'crrcd to I 1.06.2018.

Case No.:51/24tt]|-^|,C212017 Pa(y Namc:SI llVA U.l.l]NSll,S Meet No/Date2418]l- Slatus:
rNr)r rs,'r'R rr:s pv]' I.'f I). AL.C2lzOll DeferredIN DtJS FRIItS PVT.LTD      Al´ C2/2017            Dcfcrrcd

20.032018

RIン Al'ilc                 Lic No/1)ate:0510405105  Dcfcr Datc:HQl'ilC

178 :O1/81/050/00553//ヽ
Nl1 8/       :05/24/040/00462/ノ Mヽ18/       26.12.2017               11・

06.2018

_  _   ●    ● ●      r  J ι_ ｀ lnn r__

ｒｉ‐‐‐‐‥‐

:O1/81/050/00553//ヽ Nl1 8/       :05/24/040/00462/ノ Mヽ18/       26.12.2017               11・
06.2018

Decision : 卜(C obscrved that application for the above AA was referred to DIPP for

commcnts. NC dccidcd to await thcir comments and defcr thc casc.

'l'hc case slands dclcrrcd to I 1.06'2018.

Partv Nalllc:DYNAMIC

CA131′ ltS PVT I′TD
Status:

Dcfcrrcd

Dcibr Datc:

l1 062018

NC dccidcdthat application I'or the abovc AA was rcferred to DIPP.

:y::三
:iL31‐‐1‐ | .

179 HQ lfilC

:01/81/050/00503//ヽ M18/

1)ccision:ヽ (l obscrvcd

Rlン A「 ilc

:13/24/040/00045/AM18/

Mcct No/Date:24/81‐
‐ALC2/2017
.20.03.2018

L´ic No/Datc:1310048817

27122017

Casc No.:1/24/81-Al,C2/2017

44
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to await thcir commcnts ancl dclcr thc casc.

'l'hc casc stands dcl'crrcd to I I .06.201 8.

(lasc No.:10/z4ltll-/.l,C2l20l7 Parly Narne:MANASH KUMAR
PAUl′

Iヽ I′AI'ilc                 lッ iC No/1)atc:0210208086  Dcfer Datc:HQ rilc

180 :01/81/050/00512//ヽ
1ヽ418/       :02/24/040/00156/AN/418/       27122017               11 06.2018

Decision : NC obscrvcd that application for the abovc AA was rcferred to DIPP for

commcnts. NC decidcd to await thcir comments and defer the case.

'['hc casc stands dcl'crrcd to 1 I .06.201 8.

,Mcct No/Date:24/81-     IStatus:

ALC2/2017          Deferrcd
‐20.032018

Casc No.:45/ 24t,il-/tl,C2tZ0l1 Party Narne:Pn RSVNATI'I Mect No/Datc:24181- Status:

OVIIRSI')AS ALC212017 Deferred
20.03.201 8

Ile lrilc Rl.A t)ilc Lic.No/Date:0510405 116 Defer Date:

,r, :oirsvos0/00547/AMl8/ :05t241040100459/AMl8/ 27.12.2017 11.06.2018

Decision : NC obscrved that application for the above AA was referred to DIPP for

commcnts. NC dccidcd to await thcir comments and defer the case.

′
Fhc casc stands dcfcrrcd to ll.06.2018.

comments. NC dccidcd to await thcir comments and defer the case.

'l'hc case stands dclcrred to I 1.06.2018.

(〕asc No.:36/24/81-AI,(〕 2/2017 Party Nainnc:YOGESHヽ VAR
P01′ YN/11tRS

IIフ ic.No/Date:0810141642  Dctr Datc:HQ「ilc              RI′ A Irilc

183・
01/81/050/00538/AM18/     :08/24/040/09789`今 M18/    28.12.2017         H.06.2018

Dccision:NC obscrvcd that application for thc abovc AA was referred to DIPP for
commcnts. NC dccided to await thcir comments and defer the case.

'l'he case stands dcfcrrcd to 1 I .06.2018.

Pallv NanlciGANGItS Mcct No/Date:24/8ト Status:

レ
一Ｌ
υ
４

Status:

Dcferrcd

Defcr Datc:

11.06.2018

to I)IPP for



Ｆ

Ｉ

(lasc No.:7/2 1181-Al,C2l20l7 Par11' ^\arnc:JUPI'fl'lR 
SOLAR Mcet No/Datc:24181-

POWIiR I,IMI'I'ED AI,CZI2OI1
20.03 .20 I 8

IIQ lrilc Rl,A l]ilc I,ic.No/Date:0210208091

,o.:0V81i050/00509/AMl8/ :021241040100154/AMl8/ 29'122017

(〕asc No.:7/24/81‐ AI′ (〕2/2017  Paltv NainclJUPITlう R S01ッ AR  McCt No/Datc:24/8ト

P()WItIR I′ I NII・ FEI)            AIン C2/2017

'['hc casc stands dcl'crrcd to I 1.06.2018.

:01/81/050/00509//ヽ M18/       :02/24/040/00154/ノ Mヽ18/       29.12.2017

1)ecision : N(3 obscrvcd that application for thc abovc Aノ  `Was rcfCrred to
I85'"""

Decision : NC
commcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

11.06.2018.

11.06.2018.

MNRE for

'l'hc casc stands dcf-crrcd to

(〕asc No.:41/24/81-AI,(12/2017 Partyヽ alll c:KIう IINDUS´ I｀ RIItS ■
lCCt No/Datc:24/81-    Status:
‐AlンC2/2017           DcfcrrcdI.IMHI〕 1)

(〕asc No.:41/24/81-AI,(12/2017 Partyヽ alll c:KIう IINDUS´ I｀ RIItS ■
lCCt No/Datc:24/81-    Status:
‐AlンC2/2017           DcfcrrcdI.IMHI〕 1)

20032018

1ン ic No/1)atc:0510405148   1)cfCr I)atc:

186‖
‖)厨捻5υ0054ν AMlν  跳ち:λiυ0035ダ

1]И

lγ

 .2)lF子
017 __」

`^1」 lTゞ、".,'/ .(rllOl/w-\/ \,\'J r-r"
16()

Decision : NC obscrvcd that application lor thc abovc AA was rcfcrrcd to DIPP Ior

cou,unctl1s. N(l dcciclcd to await thcir commcnts and dclcr thc casc'

'l'hc casc stands dcl-crrcd to

Casc No.:5/24/81-Alソ (:2/2017 Pallv Nanlc:JAIN MItTAlッ
     トlCct NO/Datc:24/81-     Status:

ROl′ IIN(〕 Mllン 1,S         Al′ (｀2/2017          Dcfcrrcd
20032018

I{t.A trilc Lic.No/Date:0410163870 Defer

:041241040100194/AM l8/ 05'01 '201 3 I 1 '0(
HQ「 ilC Lic No/Date:0410163870  Defer Datc:

, ,, :01/81/050/00s07/AM I 8/
11062018

)/00194//ヽ Nl1 8/       05 01 2016               1l υ
υ ιυ10

Dccision : NC obscrvcd that application for the above AA was referred to DIPP for

commcnts. NC dccidcd to await thcir comments and del'er the case'

'l'he case stands dclcrrcd to I 1.06.2018.

:

Casc No.:6/24/81-ALC2/2017

188 HQ rilc

101/81/050/00508//ヽ 4ヽ18/

Decision

Pafly Narne:J IGER PLAS'I'

IINDIAl Al′C2/2017
20.03.2018

Approvcd

RI´ Al'ilc

:03/94/040/00713//ヽ M18/

ratify the norms for the above AA as DIPP commcnts vidc

. :|`!`〕|「

ノ
: 、|キ 11: . :

:NC dccidcd to

46

HQ「 ilC
101/81/050/00504//ヽ M18/

RIン A rilc

:04/24/040/00197/Aヽ 418/

INTI〕 RNAT10NAl′ I〕 (P)LTD, Alン C2/2017
20.032018

Lic No/Datc:0410163844

2912.2017

Dcferrcd

Dcfer Datc:

11062018

to I)IPP for



Ir.No.7/81/2018-'l'SW datcd 12'h March,2018 as under:

l. Word "containing 93460Kgs of Stainless Steel Grade 201" may be suffixed with the

description of cxPort itcm.

2. Word "llclcvant; may bc prclixcd swathe description of import item and its quantity

rnay bcallowed uruppli.d ior i.c. 100002.2 Kgsas 1.07 Kgs/Kgcontent in exportitcm'

IIA conccmcd may take suitablc consequential action accordingly.

Casc No.:46/24/81-AI′ C2/2017 Party Name:R.K.ENTERPRISES.Mcct No/Datc:24/81-
ALC2/2017
20.032018

ItQ l:ile Rl,A I:ilc Lic.No/Date:0510405246 'Defer Date:

,,,,oiltrlos0/00548/AMl8i:O5l24l040l0O495/AMl8/05.0l.20l8
Decision : NC obscrvcd that application for the above AA was referred to DIPP for

commcnts. r.\C dccidcd to await thcir comments and defer the case'

'l'hc casc stands dclcrred to 1 1.06.2018.

Casc No.:9/24/81¨ Al“C2/2017  Party Nainc:MANASH KUMAR IMcctNo/Datc:24/81‐
IALC2/2017PAUl´
20.03.2018

ItQlritcRl.AFilcLic.No/Date:0210208l23DeferDate:
,ro ,oittvos0/0051I/nMt8/ :0212410401001621AMlv 11.01.2018 I l'06'2018

Dccision : NCI obscrvcd that application for the above AA was referred to DIPP I'or

commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dclbrrcd to 1 1.06.2018.

Note : I)lpp vide rhcir. Itct. No. Ir-470151412018-'l'5W(E-18746) has informed that cases atSl Nos':

49,59,66, 68, 69,75.84-86, 93,94,104-106, 109, 1 I O,125,126,128,129, l3l-134' 138' 140-143' 146'

147,149-152.161, 165. I 6l-169,111-113,175, i18,179, l8l, 183, 184, 189,204,207,211,218,220

and 223-225 pcrtains MSMII Industrial l.jnits and case may be referred to Min. of MSME and cases

at Sl. Nos.: 163. lg0 and 1g0 pertains to M/o Mines. 'l'hese cases are being consulted in next NC Meeting'

I「 Iブ INE A(】 ENDA
IH]I」 D ON 05。 04。2018

Status:
Deferrcd

Status:
Deferred

隔
^漁
面に 耐 硫 ∞√

I Mcctingヽ 9・ 24/81 111Q理 り9191/81/20/416/AM14/DES-11__´ _

:認:評"J亘 11:1需
鳥平;f齢畔糧姜業トof advancc authOrizatlon N'「buqc∝―

   |∬ ib桟玉 b::tcざ HI
5魔麗ibFT ttё 66ξci亮3 tllF可昴 li“」on fol

commcnts.No commcnts rcccivcd inspite ofrcrr

defer thc casc.                        ______
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'l'hc casc stands dclcrrcd to I I .06.201tt.

ⅣIcctinA No.24/81

I)atcd:- 20.03.2018

Sub.lcct:-

ItI′ A Irilc:05/24/040/00168/AⅣ 113/

I ItcvisiOn of ratiflcd norms in respcct of advance authorization No.

0510331816 datcd 09.08.2012.

Casc No.AR-141 M/S.MI〕
′
I｀

′
I｀ ItADIt(INDIA)Iッ IMI.I｀ 1〕D

「
ilc:01/81/050/00219/AM13/1)[〕 S.H

Dccision : ,\C obr"ired ihat appficaiion foi the above AA was refcrred to MSME, for

comments. No commcnts rcccived inspitc of reminder. NC dccided to await their commcnts and

dcfer thc casc.
'l'hc casc stands dclcrrcd to 1 1.06.2018.

M/S.MC COM INDUS・「 RIES(INDIA】 fllyJ墜 MIQ
ⅣIcctinA No. 24/81 HQ IrilC:01/81/050/00073/AMl1/DES.H

I)atcd:-20.03.2018

Subjcct:- Itatincation of norms in rcspcct of adva,cc authorization

0310729610 datcd 26.03.2013.

Dccision , ,fC obs"iv"d tnai appfic"tion for ttr" 'aUovc AA was referred to MSME lor

commcnts. No commcnts rcccivcd'inspite of rcminder. NC decided to await their comments and

dcfcr thc casc.
'l'he case stands deferrcd to I 1.06.201ti.

Casc No.AR-143 V1/S.Iン ⅣlヽVIND POヽ VI〕 It BIン ADI〕 S PV′ I｀ .Iン IⅣII´ I｀ ItD

HQ IrilC:01/81/Qoα ΩQQ堡 [ソ型 上Or
ltIン A Irilc:07/24/040/00435/AⅣ l15/

I{atil'ication ol norms in respcct of advance authorization No.

0710107924 datcd 25.03.2015.

rxiison , xC oui"ir.i urat ipff i-ailon fo, tf'," ubore aa was refcrred to C&PC for comments'

No comments rcceivcd inspite of rcmindcr. NC decided to await thcir comments and defer the

casc.
'l'hc casc stands dcl'crrcd to I 1 .06.201tt.

casc.
'l'he case stands deferred to I1.06.2018.

D"iGo- XC oUs..u"O tli;i ;pplicarioii tor tt're abovc AA was refcrred to C&PC for comments'

No commcnts reccivcd inspitc of rcminclcr. NC decided to await their comments and defer the

ト

Casc No.AR-142

Iti´ A lrilc:03/95/040/01054/AM13/

VCCtingが0: 2ダ 81

1)atcd:-20.03.2018

M/S● Iン M WIND POWER Blン ApEs(INDIA)PV′ I｀・I″IMITEDCasc No.AR― 144
HQ IrilC:O1/81/059/QQ992イ

^Mll/ItIン A lrilc:07/24/040/00441/AⅣ l15/
MCCln8_N9:44el
Datcd:-20.03.2018

Subjcct:- 頁面而面証
~of葛
扇薦可

「

蔦雨五¬F advancこ authOnzttbn NO.
0710107923 datcd 25.03.2015.
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196

3110065219 datcd 20.01.2015.

Decision:NCobscrvcdtlratapplicationrortrieauo',cnnwareiffi,t'
No comrnents reccived inspitc of rcminder. NC decided to await their comments and defer the

CASC.
'l'hc casc starrds dcf'crrcd to I I .06.201ti.

1L)l
|

―

一

IXlll等 ちゝそμΨ ‐ド rlギ
∝ O ν8 ν05υ0026υAMOり酬利 ν
ヽT^.ハ つ′うИノハ′n/ハ ∩ 1,1/Aヽ イ∩0/「

15五t6di_2σ Dbl'61恵   lk「;ズ「TTぎ 6ヽ:o7/24/040/00171/AM09/~~~~
Modification ol'ratified norms in respect of advance authorization
0710058415 datcd 09.07.2008.

198

(〕 asc No AR-151

Ⅳlcctin8 No.24/81

Datcd:-20.03.2018

SubiCCti

200

(〕tlsc No.AR-255

1 MCCtin8 NO.24/81

IIQ l'i19_191/§ 1イQ50/00619/AM15/DES― F/
RI´ A Irilc:31/83/040/00228/AM15/

1tatillcation ol｀  norlns in rcspect of advancc authorization No.

M/S.Aヽ JANI′ |｀ 1〕CHNOPLAS′ I｀ 1ンIMITl〕 D
HQ IrilC｀0:O1/81/050/00175/AM10/

RI′A「 ilc No:05/23/040/00036/AM10/

Modification of ratificd norms in rcspect of Advancc Authorization No.
0510249179 datcd 11.09.2009.

Dccision:N(〕 obscrvcd that application for thc abovc AA was referred to DIPP(ChCmical

Division)for COlη mcnts.No commcnts rcccivcd inspite of remindcr.NC decidcd to await thcir

cornmcnts and dcl-cr thc case.
'l'hc casc :s!?nd! {clbrycd to 1 I .06?01tt.

M/S.BHANDARIIrOII´ S&TUBI〕 SIン IMITI〕 D

!!Q IrilC NO:91/81p50/00086/AM11/DIぅ J∠

I(1ン A lile N():03/94/040/00268/AMl1/

lヽodincation of ratined norills in respect of advance aut1lorization llo.

0310581975 dated 02.07.2010.

Deciiion: NC obi.ru"a tnit application I'or the above AA was rcferred to MoS for comments.

NC dccidcd to await thcir commcnts and dcfer the case.
'l'hc casc starrds dcl-crrcd to I 1.06.201tt.

M/S.BHANI)ARIIrOHノ S&TUBI〕 SIン IMITI〕 D
riq.tircr'-'otiam

49
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I SuliCCt:

lor thc abovc AA was rcl'crrcd to McitY for commcnts.
. NC dccided to await thcir commcnts and defcr thc



I)atcd:-20.03.2018 RLA ililざ 6ヽ:Ojう4/040/oo418/AMH/
ol- Advancc Authorization No.

Subjcct:
0310595668 datcd 07.10.2010.

1)ccisioni lN(〕 Obscrvcd that application for thc abovc AA
was rcfcrrcd to MoS for comments'

NC dccided to await thcir commcnts and dcfer thc casc'
′
I｀hc casc stands dcfcrrcd to ll.Qo1291 1:

M/S.ABHt lNlrRAS・ 1｀RUCTURE PRIVAIlllン IMITED

iib ilib面` |た 17b50/00562/AMl1/DESJヱ

つ

´

M/ゞ膏DOア¨!=亜亜亜亜聖型塾
′
l■墜⊆盟

lio lrilc No:O1/81ィ050/00464/AM16/DESiJl

商:蔦而雨 :0″       __
ktttiflこ atibF 6r ttБ rmξ

~in respCCt of advance

~」
     10410160874d年 9405.08.2015。 _高

ふ.J翫孫勇百万可苅下函て肩扉扇L面
b6cidi6nfヽ こ 6bsciOcd that app正 tatiOn fOr thC abovC AA、ユ′しし■●■υ■■・ 1｀ ン` Ψν`′ヤ̂ ―― ――-  11                  )rnmcntS and dcfer the casc.

Division)for COmmCnts.NC dCCidcd to awaitthcir cc
′
I｀hc casc stands dcibrrcd tO_l llpl:2018.

M/S.MI]0「 1人 I〕NGINEERING& 面 Sll面IttURES Iン IMI.I｀ ED

5ことiζ161:ヽて
'6も

ζ6[↓さd thit application for thC abovC AA was rcfCrfed to DIPP fOr comments.

NC dccidcd to await thcir commcnts and dcfer thc casc'

'l-hc casc stands dclcrrcd to I l '06'2018'

う
Ｄ
（
υ
つ
４

204

Casc No. M/S.'l'ulllix INDIL -..::=- -
I IQ Irilc No.: 0 l/8 1/9iq/09-4q8144{gEq l l

RIフA「ilc No.:05/24/040`00247/AM17/__
Itatilぁti6n of nOrms in respcct of Advancc

NO. 24/81

1 0510399600 dat,IQ

bことiζibilヽё gbζcんさd tibi五 lpl■tttiOn fOr thc abovC AA

NC dccidcd to await thcir commcnts and dcfcr the case'

No.

面 訂fcrrこ a to DIPP ttr comments.

-1r< .fsrr qr.qq

Casc No.AR-264
McctinA No.24/81

RI:バ

~「

11き :ヽ;l o5/23/040/OQ336/AM‖ /I)atcd:-20.03.2018
編 話 孟 編

:6fI面
而 而 面 高 孫 幕 丁 5f ad10ancc auぬ

OH独 bn nO.

0510284584 datcd 24.02.2011.

DccisiOn:N('o6irv`d thit五 651icatiOn fOr thC above AA
was relcrred to DIPP for commcnls'

NC dccided to await thcir commcnts and defer the case'
′
l｀ hc casc stands dcfth「「clt9 11・ Q012913・

Casc NO.AR-266
ⅣIcctinR No. 24/81

1)atcd:-20.03.2018

Casc NO.AR-268

t=11翼.::     l#I)atcdi-20.03.2018
iミ c↓ isi6n~OF ritincd normS in rcspect of Advancc

o910055693 datcd…

I)atcdi-20.03.2018

ytNoD x L-tt.'tl.-- HA sh vl\i)

'l'hc casc stands dcltrrcd to 11.06'20lti'



205

I CaSC｀ 0.AR-277
1 Mcctin8 No.24/81

l)atcd:- 20.03.2018-:- . - ---- -Sub.;cct:

20tt

i cli'" ro. nn- 28+ i
i Ha;;ti;g rye 

-uref-l
i l)atcd:- 20.03?91! __r

I Subjcct: ;

IM/S.Z′ I~I｀ INDIA PRIVATE LIMITED
HQ!rilC N9・ :01■1250/00329/AM16/DE壁 二
I Itlン A lrilc]ヽ o.:04/24/040/00134/AM16/1 1｀ 1ン ′｀ 111し lNυ・ .V‐ ′ん π ′Vtt V′ VViυ 可 ′

`ヽ
■▼i■ V′

1 0410161005 datcd 10.09.2015.

Dccision:N(〕 obscl・vcd that application forthc abovc AA was rcfcrred to MeitY for commcnts.

N(l decidcd to await thcir commcnts and dcfcr thc case.
'l'hc casc stands dcl'crrcd to I I .06.2018.

206

(〕 ascヽ o.AR-282
MC,11,3N(),24ィ 81 :

I)atcd:-20.032018

\4 od i fi cat ion o t' rati l-rcd -no*t i *tpect o f z{dffiSLrb.icct:

0310810350 datcd 05.01.2017.

Dccision: NC obscrvccl thatapplication lo-hc abo"c AA *aiiclcrrcd to DIPP lor commcnts.

NC dccidcd to await thcir commcnts and dcfcr the case.
'l'hc casc starrds dclbrrcd to I 1.06.2018.

Cascヽ o.AR-283 1M/S.ASSOCIATI〕 D PIGMENTS LIMITED
Mccting No. 24181 I IIQ I'ilc :01/{tl/050/00042/AMl8/DL,S-ll/
1 1)atcdi-20.03.2018  1 1tIン ノヽ Irilc:02/24/040/00264/AM17/

illcation ol-ratified norms in respect of Advance Authorization No.

Dcciiion: NC obscrved that upp=tiirtiu,', i* th" above AA was relcrred to DIPP lor commcnts.1 1′ CCIS10n: :、 t´ 00SCrvco LndL dPPllじ dtlUH 101 しHじ こυUVし ノ

IN(l dccidcd to awaitthcir commcnts and dcfcrthc casc.

|・ I｀hc casc stands dcibrrcd to ll.06.2018.

I Itatiflcation of norrns in respect of Advance Authorization No.

M/S.ASSOCIA′ I｀ 1]D CABIフ ES PRIVATE Iン IMITED

llQ里1望塑

`旦

ρ:理型堅二坐生型⊇ES― Iν
RIノA「 ile:03/94/040/00914/AM17/

M/S.(〕ORDS(〕 ABI′ I]INDUS′ I｀ RII]S LIⅣ ll・ I｀ 1]I)

ド.No.01/81/050/00271/AM15/

ItAI'ilc No.05/23/040/00311/AM14/

li"tif,*i., "i 
-norn,s in reipect of Advance Authorization No.

1 0510371560 datcd 22.ll.2013.

Dccision:)ヾ C obscrvcd that application for the abovc AA was rcfctrred to DIPP for cornrnents.

NC dccided to await thcir commcnts and dcfer the case.
'l'hc casc stands dcl'crrcd to I I .06.2018.

M/S.I〕 I′KAY′ I｀ 1〕 I′ Itiッ INKSIン IMITED
HQ IrilC NO:01/81/059`000Q9イ

^M17イ

「 IS・
IIイ

勢

207
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Datcd:-20.03.2018 It l´ A卜 ile No:05/23/040/00419/AM16/

Itatiflcation of norins in rcspcct of AA No.0510397504 datcd

04.02.2016.

Dccision:NC obscrvcd that application for thc abovc AA was refcrred to DIPP for commcnts.

NC dccidcd to await thcir commcnts and dcler thc casc'
'l'hc casc stands dclcrrcd to I I .06.201ti.

210

Casc Noo AR-286 Ⅳ7S.Itl′ KAY`l｀ 1■ン1〕 Iン INKS LIMITI]I)

2̈0.03.2018 1需|:爵:諄蝙    JI
I{atification of nonrs in respcct of Advance Authorization No.

0510401602 datcd 10.02.2017.

Dccision:NC obscrvcd that application for the abovc AA was rcfcrrcd to DIPP for commcnts.

NC dccidcd to await thcir commcnls and dcfer thc case '
′
I｀hc casc stands dcrcrrcd t9 1119Q2013

4ヽ/S.(〕 lソOBAI′ OVERSEAS
面lcヽ 6:ё 1/81/050/001444AM13/Dl〕 S.Iヱ

ミi「;氏
~丁

下薇I下で6丁bj】百704Q/ooo29/AM13/
Itc― flxation  of norms  in  respect ol' advancc

0510324256 datcd 09.05。 2012.

;176a」 6n ttrthc abov3 AA was rcfCrrcd to DIPP fOr commcnts.1)ccision:N(1 0bscrvcd that apF

NC dccidcd to await thcir commcnts and dcfcr thc casc'
′
1｀hc casc stands dcfcrrcd t9 11・ 00:2018.

212

Casc No.AR-288 )v4/S.JINDAIッ SAW I′ IMI′「ED

‖評百氏f諄鶏:霧:鵬鶏1写
lSII

↓:よ∴きまi:il議
[:話         '「 乃面石扇高 uヽthonzalon No.

0510393185 datcd 13.02.2015.

M/S.JINDAIン SAW lッ IMITED
lic下 6ヽi bl′ぼ1/o50/00163ィ AM16/DES.H

I)atcdi-20.03.2018

Subicct:

I ItI′ A Irile No:05/23/040/00053/AM16/

1 Mod面こati脇お|:Fi         3Fラ 面高雨高輌面面万don tt」
. 0510394385 datcd 29.05.2015.

bcciζ 101:ヽて〕66scrvcd that applicati()n hrthc abovc AA was rcfcrrcd to DIPP for COmmcnts.

NC dcoidcd to await thcir commcnts and defer the case'

ⅣlcctinR No.24/81

Casc No.AR-287
ⅣIccting No.24/81

I)atcd:-20.03.2018

SLrbjcct:

plicati6「 応 rthc above AA was rcfCrrcd to DIPP fOr cOmments.1)ccision:NC ObScrvcd that apl

NC dccidcd 1o await thcir commcnts and defcr the casc'
′
l｀hc casc stands dcibrrcd to ll.Oo・ 2018.

`I｀hc casc sl,nd,d9や rrCd t9 11・ 96.2Ql尋 .



^

イヽ/S.KItl lNDt」 STItH]SIノ IM11｀ED
I10中 |ヽ|:O1/1型 05Q/00018/AM17/DES二旦
Iく I′ノ` Irilc iヽ o:05/23/040/00512/AM16/

i ltc」蔽JttF 6「 丁面語耳高面面戸丁 Advance Authorization No.

I)lPP for commcnts.

NC dccidcd to awail thcir comlncnts and defer the case.

ilQ「 11基γ 01′81/050/00H9/AM17/DI]S―JZ
Itlン ノ` lrilc No1 05/23/040/00540/AM16/

Ilc-lrxation ol- norms in rcspcct of Advance Authorization No.

0510398068 datcd 30.03.2016.I UDlUDソ OU00 uatじ u Dυ .uυ .乙υ lυ・

I)ccision:NC obscrvcd that application for thc abovc AA was refcrrcd to DIPP for comincnts.

IN(〕 dccidcd to await thcir comments and dCfcrthe case.1 1ヽ t´ uCClucu tu avvこ 1に しllじ 11し りヽ11‖ Hし 11し O αlluヽ

|′ I｀hc case stands dcibrrcd to ll.06.2018.

ID¨V巫ヽ
"21整
m_PI

IM¨ti屯下|:24′

'l :IIQ I!IC Np:01/81/050/00120/AM18/1)ES―

I1/

I Datcd:-20.03.2018 1 RIソ A Irilc No:05/23/040/00019/AM18/

|ミLbiさら1:~      l kitinとItion of norms in respect of Advance Authorization No.
I                   ArlAИ ハ

^月
r" 」́̂ `^_lハ ′

^ξ
うn17

1 0510397777 datcd Ol.03.2016.

1)ccision:ヽ C obScrvcd that application for thc abovc AA、 vas refcrred to

l6tl' March, 2018 as undcr :

l. Nct weight of expotl items may bc specified as undcr:

1                    0510402454 datcd 04.05.2017.

I Dccision:N(〕 dccidcd to ratitt thC norms for the abovc AA as DIPP wHtten comments dated

―
Ｉ
Ｌ

ｏ
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〇

１

Ｓ‐

Ｎ

　

ｌ

２

３

４

５

６

７

８

９

１

１

●　

０

Ｓ‐

Ｎ

Net IJxport
Wcight
(Kgs./Km)

Sl.

No.

Nctl]xport

Wcight

(Kgs./Km)

43 81447 64 2799.7

44 20341 ‘
０ 6238.7

45 361.4 66 175.6

46 5375 67 278,7

47 9737 68 3789

48 1591.8 69 725.4

49 2109.8 70 l13.1

50 3986.7 71 159.6

6497.3 72

73

328.5
う
ん 700.6 944.7

2959.l 74 9438.2
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z. euantitieiof in1poriitcm-JSl. N" i ,ir. C"pp". wi,€ R"d/CC Rod(EC Grade)/ Copper Cathode

(ig.qg"hpurity) (lilectrolytic grade )may be ailowed as l.0l Kgs. Kg. content in export items at Sl'

No. I to 80

3. Words.. Semi Conductivc XLPE Compound" may be deleted from the description of import item at

Sl. No. 2 and quantitics of Xl.PIl Compound of relevant grade may be allowed as I .05 Kgs'/kg

content in thc export itcms at Sl. No. I to 37, 45 to 54, 58 to 65 & 70 to 81 .

4. euantities ol import itcm at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg content in

thc export items at Sl. No. I to 37, 45 lo 13 & 75 to 8l '
5. euantitics of import ircm at Sl. No 4 viz. Antimony'l'rioxide may be allowed as 1.05 Kgs'/kg

content in thc cxporl itcms at Sl. No. I lo 37 , 45 to 73 & 75 to 81 '

6. euantity of import itcm at Sl. No. S i.c. ilpPg may be allowed as 1.05 kgs/kg content in the

cxport items at Sl. No. I to 6, 38 to 44 &14.
7. euantity o1. import itcm at Sl. No. 9 i.e. Semi Conducting Water Illocking Tape/Water Blocking

t:apelcabte grade) may bc allowcd as 1.02 Sq.Mtrs./Sq.Mtr. contcnt in the export items at Sl'

Tape/Copper Foil (U.C grade) may be allowed as

30 to 37 &.74.

I{A conccrncd may takc suitable-co ucntial action accordi

No. 30 to 37, 58 to 65,74 &75.
8. Quantities of import itcm at Sl. No. 9 viz Copper

l.0l Kgs./kg content in thc cxport itcms a1 Sl' No'

3315.75313.4
1355.4

1781.1

M/S.KINI〕CO KAMAN COMPOSITES― INDIA PVT.LIM ITED

HO lrilC｀0:o1/81/050/00291/AM174⊇ IID:I14

Datad:- 20.0j zo t s ' Rt,A Irile No: 11 1241040100032'4]lU I ---_:-_ .

Srrhicr:1. I Mo<lification ol-ratiired-norrr in t"tp"ct of Advance Authorization No'

1710006354 datcd 09.06.2016.

Casc No.AR-293
Mccting No. 24181

217

Dccision: NC obscrvcd that application

NC dccidcd to await thcir oommcnts and

was rclcrrcd to DIPP for comments.lor thc above AA
dcfcr thc case.

'['hc casc stands dcl-crrcd to I 1.06.2018.

218
″ゞSiだslt i:ili〕 (,TRICALS P▼ lL Iフ IMI′ l｀ 1うュ
11o rilも Jヽ:o1/慧 17b3o/ooo9o/AM18/DEDll二

Authorization No.

0210207536 datcd 20.04.2017.

l)ccision: NC obscrvcd that application lor thc abovc AA was rcfcrred to DIPP for comments.

NC dccidcd 1o await thcir commcnts and dcfcr the casc-'

W

ItLA [rile No: 02/241040/0001 l/AM l8/
I{atificaiion ott norms in t*pc"t "f Advance

Casc No.AR 294

1)atcd:-20.03.2018

54

54 29221 ，
′ 5704.3

119.9 76 580.8

56 280.9 77 530.5

57 732.2 78

58 79 2996.7

59 4608 80 6790.1

60 518.9 81 5590.6

61 882.6
つ
４
４
υ l138.6
‘
υ



コ

rieciiion: '\d ,iur.,i'"i"tinut 
" - *"t- f"'*"tdA to MeitY lor

cxaminatior]/commcnts. NC dccided to await their comments and defcr the cae'

Sr.rbjcct:

′
I｀hc casc stands dc,IICd t0 11lQ受 12918

li鶴11[麺|,lllliIボIⅢ挙¨02P41哩理 型 型 堕

箆0  1柱
:器号合::畷葦暉轟堅竪=■1需)よせ1昇鏡|

220                              _ _____

ii Sub'1cct: 
' 0210206764 datcd )7.y62,s.-- ---- 

-;-.-:,^ 
i'noimifo'trteuboveAAasDIPPcommentsvloel

i Decision: NC dccidcd to ratifv tht :o:T:.':] .t],e^::ovs 
r\r\ ilr urr . 

I

, i i".iliZ4l201g_.l.Sw datcd t2'r' March,2018 as undcr: 
!

I

i f . er.ra.titics ol'irnport itctns at Sl. No.l to 7 & l0 to 14 may be allowed on net to nct bas 
I

I

, with accountability clausc . :--- -^ ^+ c I

I Z. Word "l{clcvant" tnay bc prclixed with the description of import items at Sl' No' 8 & 9 and 
I

lthcirquantiticsmaybcallowcdasl.02Kgs/Kgcontentinexportitem.l
i *n ..*"]il il lakl suitablc coqscquclial action accordingly' 

---- 
-l

221

casc No.AR-297

M9Cli,8ヽ 9・ 24ィ曼l
I)atcd:-20.03.2018

SubiCCti

M/S.ヽ sHt ijttP(21ヽ ES Iン IMI´ I｀ED____:丁 ~
I rIQ f il", 0l/8l/0s0i00301/AMl7/DUS-ll
1 nr -,r 1:i1, 1otz4l o!909f24!4lll1!
I natification of norms in respect of

15610094901づ叫90_

Advance Authoriz.ation

above AA as MoS commcnts
[)ccision: ,\C dccidcd to ;atify the 

'"'o'ms 
for the

Ir.No.2( 1 I )/201 6-'l'l) datcd 26'02'201 [i as undcr :

cncloscd.

RA conccrncd may takC,v“ ¨
lC COnSCqり 9ntid act⊇ n aCCOJingy.

albrcsaid AA has bCcn calculatcd fOr pCr

う
乙
つ

´

つ
４
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1雨
頭 戸
~~~1営

窯 :'7::鳳∬ 18勝獅 lP reSpe∝ ゴ ,主

anCe AtthoHzttOn NQ

ldi母

~thご
16扇 s for the abovc λtt as MOS comments videl Dccision:N(〕 dccidcd to mo

|

「.ヽ o.2(10)/2016」 Fp_Ⅲ94_2194:り ]1型型聾

悪 翫¨ ヽJ価 改郎
0.38 rnin to l.75rnrn,Width abovc 1000-1275

mm of Grade.

i Cascヽ o AR-298
1 Mcctin3 NO.24/81 .
1)atcd:-20.03.2018  ‐

I lQ ljile Nol 0 I l8_l 1050100127 I AMIT I
iti´ `へ I'ilc N(、 i03/95/040/00829/AM16/

¬M/S RAJ(〕 URt」 I〕NTltRPRISES PVT.I′ IMI′ I｀ED

負0雨6両i bl輝哩堅Ш型里堅壼 :J二

l{cvision ol ratificd noimt in respect oI Advance Authorization No'

| 1316/3161′                      1     ___   __
☆A conccHlcd ttay takc suitablc conscquc,虫 119二p■釜99J堅収・

223                                 ___  __  ~~~  ~ ~~

(lascヽo.AR 299 1ヽ 11ヽ RAJ(〕 t」 Rtり lり TヽItltPRISItS PVT.1ン I｀41TI〕 D

Mcctin8、 o.24/81  lI(,「 ile NO:01/81/050/00413/AM15/1)LiS 11/

I)atcdi」2ё .0312018  1tlへ ri13 N。 1()3/95/040/00437/AM15/ _ ____ __
lon く)「 n6Fttζ  iA Tユ |`Ъl of advancc authOrization no.SuЦ CCt:         Ratincat

1                   0310789472 datcd 19.09.2014.

)6ri3ati6A for thc abovc AA was rcrcrrcd tO DIPP for commcnts.11)ccin6五 :ヽてj6もζ61↓さd that ll
NC dccidcd to await thcir commcnts and dcfer thc case'
′
1｀hc casc stands dcibrrcd to ll.06.2018.

224
1(lascヽ 0.AR 300
1 ンlcctingヽ o.24/81

advance
. 0310793079 datcd 19.01.2015.

―ヽ     ―― ~ ~~ ~~ ~ ・     ~~~~― 十~ ~                   rCfcrrcd to DIPP fOr cOrnincnts.
Dccisioni NC observcd that application for thc abovc AA was

i Nfl dccidcd to await thcir commcnts and defer the case'

i 
'l hc 9as9-914{1 dq-fcrrcd to U :q-6?01tt.

225

ll鳥:IP'∬
/7踏
:⊇讐1冨評午

lgr,11ヽ
qヒ
↑｀1翠 1.)l)」 i全

JGtjRU l〕 Nl｀ 1〕 RPRISI〕 S PV′ I｀ .Iッ IMI′ FI〕 D
l(lf_A1761肩 t∩ /ハハ16斥 7■ 1'iス ′ヽ rrヽ 11/

臨鶴鍋1装鑑鼎吾珊絆淵器糧童耳耳■ノtttヽ V  ―`′●Vレ・―ツ‐ヽ́                             ― ―    ―
 。1、  advancc  authorization  n(

i Sulicct:        Ratincation of norms in rcspcct
1                    0310795621 datcd 29.04.2015              ___ __― 一――――― ――――

l bccislo五 :ヽて

'obζ

6rv`d that application ibr thc abovc AA was rcた rred to DIPP for commcnts.

\C dccidcd to await thcir cotnmcnts alrd dclcr thc casc'

, '['hc casc stands dclcrrcd to I I .06.201ti'
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226

Casc No.AR-302

〕41

in respect Of M/s,Siemens Limited
for AA No.o310774805 dated iR 01 9014

Meeting No. 24l\l
Dated:‐ 20.03.2018

Subject:

:総〕説/断
Export Product:25 MVAR 330KV ReactOr

comments vide

Import Item No'2 - Net to net without wastage with accountability clause. Net weight to becertified by jurisdictional excise (GST) authority;.

RA concerned may take suitable ial action accordin

227

Case No. AR- 303

FilC:01/81/050/Oo073/AM18/DES― I1/
Dated:-20.03.2018 、LA File:03/95/040/00654/AM17/

RatiflcatiOn Of n9111lS in reSpect Of Advance Authorization No.

…

8 dated 06.03.2017.
Decision: NC observea tn
NC decided to await their comments and defer the case.

was referred to DIpp for comments

The case stands deferred to I 1.06.201g.

Case No.AR‐ 304
Meeting No. 24l8l
Dated:-20.03.2018

…

3/95

RadicadOn Of,Oms h КSpect Of Advance AuthoHzadon No.
p3108H659 dated o7.03.2017.

Decision: NC observed tlia
NC decided to await their comments and defer the case.
The case stands deferred to I 1.06.201g.

Case No. AR- 305
Meeting No. 24l}l
Dated:‐ 20.03.2018

Radica伍 On Of nOrlns h respect Of Advance AuthO五
za●on No.

…

l dtted 07.03.2017.
Decision: NC observed tlia
NC decided to await their comments and defer the case.

DIPP for comments.

The case stands deferred to I 1.06.201g.

57
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M/S TECHFAB IE) INOUSTNIES LIMITED

F,l" No, 0 t /8 V050/00302/AMi 5/DES II

―

/040/00210/AM15/Dated:-20032018
Modic訂 孟 Of ratincd norrnS in reSpect of Advancc Authorizttion No
0310786532 datcd 08 07 2014

鼎S,L鮮,d警憾器1朧nlゝ鯖電器ザ認Ili朧驚
)el Gabion7With/without

rthc above AA as pcr
PVC Coatcd" aS per alnendment sheet issued

DIPP cOmmentS宙 dC F No7/9/2017/TSW dated 23.03.2018(copy Cnclosed)

RA conccmcd may takc sultaЫ e cOnscstlentid aC●
On accord堅墜_

M/s WEATHERFORD DRILLrNG&PRODUCTION SERVICES(1)
PRIVATE LIMITED

Case No AR-307

HO Fite . 0 1 /8 1 /050i00489/A-N40qDE!1/No 24/81
RLA Fil", 3'4241040/001 85/AM!8i

Dated:‐ 20032018
i e Authorization No'

3410020553 datcd 07 01 2008
s refened to DHI for comments'

NC decided to await their comments and defer the case'

The case standS deferr―

Date:創306.2018

Place:New Delhi

vしずメ■

Foreig露驚視:ふ器[lit籠∝r

58



憂 ≒ 丁

“

,8

F. No.7(416)|2017-TSW
Ministry of Commerce & lndustry

Department of lndustrial Policy & Promotion
(TSW Section)

Subject : Advance Authorisation No. 0510371064 dated. 14.11.2013 for export of molded
components- M/s Motherson Sumi System Ltd. New Delhi

DGFT UO No. 01/81/50/188/AM-17/DES-II/499 dated 2.1.2018.

M/s. Motherson Sumi System Ltd. has proposed manufacture & export of polyamide &
plastics / molded parts. The firm was requested to provide certain details & clarification
regarding the wastage generated in the manufacturing process. While the firm has provided
clarification regarding the process involved in the manufacture of the very high wastage
generated in the manufacturing process, ranging from 355 oh to 5 Yo due to using number of
cavity in the mould and runner. Accordingly, the following is recommended.

Item of Export with S.No. in list Quantity Item of Import Quantity
Recommended

1. Articlcs made of Polyamidc 66
componcnts for Energy Mctcrs:Betatiger

(Slider Li■ cr RH)(740¨ BTGR-001-A)
(Net content of importcd inputs in the
cxportcd itcm : Polyanlide 66 : Stanyl

TE250F8 0001 Natural-390.60 Kgs.)

630000.0
Numbcrs

1.Polyanlidc 66

:Stanyl

TE250F8 0001
Natural

976.5 kgs.

2.  Articles  made  of  Polyarnide  66

components for Encrgy Metcrs: Betatiger

(SlidCr Liftcr LH)(740-BTGR-002-A)
(Nct content of irnported inputs in the
expoicd itcm:POlyarnidc 66:Stanyl「FE
250F80001 Natural¨ 485.10 Kgs.)

630000.0

Numbers
2.Polyanlidc 66

:Stanyl

TE250F8 0001
Natural

126l.26kgs.

3。  Articles  made  of  POlyarllidc  66

componcnts   fOr   Energy   ⅣIetcrs:
UMLENKHEBEL(Hinge)(740-HEUL―
001‐ A)(Nct cOntcnt of imported inputs in

the exported item:P01yarnidc 66:Stanyl

TE 250 F8 0001 Natural-957.6

1260000

Nurllbcrs

3.Polyanlide 66

:Stanyl

TE250F8 0001
Natural

1800.28 kgs.

4. Articles made of Polyamide 66
components for Energy Meters Betatiger
(721-BTGR-002-A) (Net content of
imported inputs in the exported item :

Polyamide 66 : Stanyl TE250F8 0001
Natural-1 3 I 0.800 Kgs.)

1160000

Numbers
4.Polyanlidc 66

:Stanyl

TE250F8 0001
Natural

1907.85 kgs.

5。  Articles  made  of Polyarnide  66

components for Energy Meters :Schieber

(Slide Lifter)(740-SCHB-00卜A)(Net
content of imported inputs in thc exported

630000.0

Kgs.

5。 Polyanlidc

66:LATILUB
66-20T G/20
NAT:0079

1727 .36 kgs.

″さ【9´



item:Polyarnide 66:LATILUB 66-20T
G/20 NAT O079-1064.700 Kgs,

6. Articles made of Polyamide 66
components for Energy Meters : BOBBIN
(740 (-SPKR-003-A). (Net content of
imported inputs in the export item :

Polyamide 66:LATAMID 66 H2 Gl35-
V0KBI Black 3324 (2646.00Kes.)

630000.00
Numbcrs

6.Polyamide 66
:LATANIID 66
H2G/35-
VOK81
BLACK 3324

3383.42 kgs.

T.Articles made of Polyamide 66
components for Energy Meters: Grund
plate (Housing) (740-GRPL-002 A) (Net
content of imported inputs in export item :

Polyamide 66 :LATAMID 66 H2 Gl35-
VOKSI BLACK 3324 :6987.00)

630000.00
Numbcrs

7.Polyarnide 66

:LATAMID 66
H2G/35‐

VOK81
BLACK 3324

30812.670 kgs.

8. Articles made of Polyamide 66
components for Energy Meters:
ABDECKKAPPE (Cover) QtJet content of
imported inputs in export item :

Polyamide 66 :LATAMID 66 H2 Gl35-
VOK8 I BLACK 3324-12915.00Kes)

630000.0

Numbcrs
8.Polyanlidc 66

:LATAMID 66
H2G/35-
VOK81
BLACK 3324

13990.8 kgs.

9。  Articlcs  made  of P01yanlide  66

componcnts   for   Encrgy   市lcters:
ABDECKKAPPE (740- ABKP-002-A)
(Net content of importcd inputs in cxport
itcm:POlyamide 66:LATAMID 66 H2
G/35-VOK81    BLACK    3324-
7934.40KAs.)

1160000.00

Numbcrs 9.Polyallnide 66

:LATAMID 66
H2G/35-
VOK81
BLACK 3324

8669.125 kgs.

10. Articles made of Polyamide 66
components for Energy Meters: Grund
platte (Housing) (740-GRPL-002 A) (Net
content of imported inputs in export item :

Polyamide 66 :LATAMID 66 H2 Gl35-
VOKSI BLACK 3324- 13084.80 Kes.)

1160000.00

Numbers
10.Polyanlide

66:LATAMID
66112G/35-
VOK81
BLACK 3324

14393.28 kgs.

11. Articles made of Polyamide 66
components for Energy Meters: BOBBIN
(740 (-SPKR-003-A). (Net content of
imported inputs in the export item :

Polyamide 66:LATAMID 66 H2 Gl35-
V0KBI Black 3324-1426.800 Kes)

1160000

Numbers
11.Polyanlide

66:LATAMID
66H2G/35-
VOK81
BLACK 3324

1844.70 kgs.

This has the approval of TA (B).

Consultant,遅劉PP

DGFT(NC… :l)

_`0″

■

28.03.2018

⌒

{Nand
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F.No.7(416)ノ 2017-TSW
Ministry of Commerce&lndustry

Department oflndustttal Policy&Promotion

(Tstrv sectlon)

2.sutteCt:Advance Authorisation No.0510399684 dated.12.9.2016 for export of molded

components‐ Ⅳ1/s「燿otherson Sunli SysteIII Ltd.― New Delhi

DGFT UO No.01/81/50/00336/AⅣ l‐17      dated 10。 10。2017.
Ⅳ1/s.Motherson Sunli System Ltd.has proposcd manufactureよ ぅexport of polyanlidc&

plastics / molded parts. 
′
「 hc flrm was rcqucstcd to providc certain details & clariflcation

rcgarding thc wastagc gcnerated in thc manufacturing process. While the flrm has providcd

clariflcation regarding thc process involvcd in thc manufacture of the very high wastagc

gcncratcd in the manufacturing process, ranging from 355 0/Oto 5 %due to using number of

cavity in the mould and runncr. Accordingly,thc fono、 ving iS rccommended.

Item of Export Ouantitv Item of Import Ouantitv
l. Articles made of Polyamide
66 components for Energy
Meters: Molded Component
Slider Lifter (743-BTGR-001-
A)

960000.0
Numbers.

1.Polyanlide

66:Stanyl TE 250

F800001 Natural

2374.98 Kgs.

2. Articles made of Polyamide
66 components for Energy
Meters: Molded Component
Slider Lifter (743-BTGR-002-
A)

960000.0
Numbers

2. Polyamide
66:Stanyl TE 250
F8 00001 Natural

1936.18 Kgs.

3.Articlcs made of Polyamide

66  componcnts  for  Encrgy
Mctcrs: BETATIGER (721-
BTGR-002-A)

540000
Numbcrs

3. Polyamide
66:Stanyl T8250
F8 00001 Natural

805.21 Kgs.

4. Articles made of Polyarnide

66  components  for  Encrgy
Mcters:SLIDER LIFTER(742-
BTGR-002-A)

180000

Numbcrs
4.Polyarllidc

66:Stanyl TE 250

F800001 Natural

352.8 Kgs.

5。 Articles madc of Polyarnide

66  components  for  Encrgy
Mctcrs: BOBBIN (740-SPKR¨
003-A)

960000
Numbers

5.Polyallnide 66

:LATAⅣIID 66 H2
G/35¨ VttK81
BLACK:3324

5004.50 Kgs.

6.Articles made of Polyamide
66 components for Energy
Meters: Molded Component
Housins (743-GRPL-00 I A)

960000.0

Numbers
6.Polyarnide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

37195.20 Kgs.

7. Articles made of Polyamide
66 components for Energy

960000.0
Numbers

7.Polyarllidc 66

:LATAヽ41D66H2 19832.0 Kgs.

′
`1/

¢
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Meters: Molded Component
Covers(743-ABKP-00 I - A)

G/35-VOK81
BLACK:3324

8. Articles lnade of PolyaFllide

66  componcnts  for  Energy
Mctcrs:ABDECKKAPPE(721‐
ABKP-001-A)

540000.0

Numbcrs
8.Polyanlide 66

:LATAⅣIID 66 H2
G/35-VOK81
BLACK:3324

4041.14 Kgs.

9。 Articlcs inade of Polyamidc

66  components  for  Encrgy
V[eters: GRUNDPLATE(721-
GRPL:002-A)

540000.0

Numbers
9,Polyanlidc 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

6467 .34 Kgs.

10.Articles inadc of Polyarnide

66  components  for  Encrgy
Ⅳ[ctcrs: BOBBIN(700-SPKR―
008-A)

540000.0

Numbcrs
10.Polyarnide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

859.07 Kgs.

11. Articles made of Polyamide
66 components for Energy
Meters: Molded Component
(CoverX742-ABKP -002-A)

180000.0

Numbers
11.Polyanlide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

2070.3 Kgs.

12. Articles made of Polyamide
66 components for Energy
Meters: Molded Component
(Housing)(742-GRPL-002-A)

180000.0

Numbers
12.Polyarnide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

2691.36 Kgs.

13.Articles lnadc of Polyamide

66  componcnts  for  Energy
Ⅳleters: Slidcrs Li■ er (742¨

ISOT-002-A)

180000.0

Numbcrs
13.Polyarnidc 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

348.55 Kgs.

This has the approval of TA (B).

DGFT〔 NC― ll〕

{Nand La:)
Consu:tant,D:PP
28.03.2018

け
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F.No. 712912018-TS

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical Support Section)

Udyog Bhawan. New Delhi
Dated, the l6tl' March. 201 8

OFFICE MEMORANDUM
Subject: Ratification of norms in respect of Advance Authorisation No.

0310813868 dated 08.06.2017 issued to M/s Polycab Wires Pvt. Limited

Ref: DGFT U. O. No. O I I 8 t I 50 121 8/AM- 1 8 IDES -2 I 222 dated 20.07 .20 l7

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 14 under

the Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 14.

3. Quantiiy of import item at S1.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 &2.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound may be allowed as 1.05

Kgs./kg content in the export items at Sl. No. 1 to 13.

5. Quantity of import item at S1. No. 4 i.e. Semi Conducting Compound may be allowed

as 1.05 kgs/kg content in the export items at Sl. No. 7 & 8.

6. Quantity of import item at Sl. No. 5 i.e. PVC Resin may be allowed as 1'05

Kgs./Kg. content in the export items at Sl. No. 2 to 6, 8, l0 & 12 to 14.

7. Quantity of import item at S1. No. 6 i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export item at Sl. No .2 to 6,8, 10 & 12 to 14 .

8. Quantity of import item at Sl. No. 7 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 7 & 8.

9. Quantity of imp-ort item at S1. No. 8 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the export items at Sl. No.3, 5, J, 8, 10 &' 12to 14'

10. Quantiiy of i-port item at Sl. No. 9 i.e. Glass Mica Tape may be allowed as

1.02 Kgs./Kg. content in the export items at Sl' No. 9, 12 &. 13 '

11.euantiti.r ofimport items at Sl. No. 10 to 17( LLDPE, Aluminium Trihydrate. Silane

Coupling Agent, Perkadox, Anioxident, Calcium Carbonate, Calcined Clay, Magnisium

Hydroxide) may be allowed as 1.05 Kgs./Kg. content in the export items at S1. No. 1,

7,9&11.
12.Import item at Sl.No.18
policy

i.e. Wooden Cable Drum may be allowed as per packing

ワε

″ ‐3´ぼ
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-

/ - /Gt3lr-r )
(S. K. Jain)

Development Officer

Tele : 2306 3166

Norms committee may take a view

To

Directoratc General ofForeign Trade

(Sh,VinOd Kumar Kashyap,FTDO,DES― H)

Udyog Bhawan,New Dclhi.
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SCHEDULE OF CONSUMPT10N AND CIF VALUES OF RAW MATERIALS
ADVANCE AUTHORISAT10N FILE N0 03′ 95′0411100197′ AM18
ADVANCE AUTHORISAT10N N0 0310813868 Dated 08 06 2017

ヽ

S「 No SZe&Vpe Of Cabbs Qty(MTRS) Cab e wl(MTs)

)opperCond XLPE nsu aled ZHFR Sheathed AI W"eA「moured Cables Be Ow looO V

l Core X 630 Sq MM 4000 27080
l Core X 500 Sq MM 2000 10680
1 0ore X 630 Sq MM 4000 27080

4 04 l Core X 500 Sq MM 3000 16020

2 ,opper Cond XLPE insulated PVC Sheathed AI Wire Armoured Cables Below 1000 V

1 Core X 300 Sq.Mt\4 10000 32900
l Core X 400 Sq MM 5000 16450

203 l Core X 300 Sq MM 5000 16450
204 1 Core X 150 Sq.Ml\4

3 Copper cOnd XLPE lnsulaled PVC Sheathed Armoured Cab es Below 1000 V

2 Core X 2.5 Sq.M[4 21880 10174
2 Core X 4 Sq MM 17700 9381

2 Core X 6 Sq MM 2260 1401

3 Core X 4 Sq MM 4586 2705
305 3Core X6Sq.MM 1934

4Core X4Sq.MM 9840

307 2 Core X 10 Sq.l,.,lll 0791
3 Core X40 Sq MM 0672
3 Core X 16 Sq.[/M 4340 5816
2 Core X 16 Sq.[4[4 1000 1 170

2 Core X 70 Sq MM 13200 29172
2 Core X 95 Sq MM 12500 35500
3 Core X 240 Sq MM 18000

3.5 Core X 300 Sq,[4[,1 70000 858900

3 Core X 50 Sq.M[4 1591

3 Core X 95 Sq MM 6080

3 Core X 120 Sq MM 640 2976
3.5 Core X 120 Sq.[,4[.4 220 1 192

2 Core X 25 Sq.M[,| 220 0279
320 4 Core X 25 Sq.MM 2000 3720

3 Core X 25 Sq.[rM 6000 8100
322 12 Core X 25 Sq MM 21500

4 Copper Cond XLPE insulated l&o shielded PVC Sheathed CS VV re Braiding lnstrunenta‖ on Cables Below 1000 V

3Par X25SqMM 13200 9108

5 Copper cOnd XLPE lnsulated l&O Shie ded PVC Sheathed Armoured lnstrumentalon Cables Below 1000 V

6 Pair X 2.5 Sq.[,4M 11240 15174

5 Pair X 0.5 Sq.MM 52200 25056

5T X45SqMM 10350 10350

2Par X15SqMM 25650 1799

10T X15Sq MM 46800 76752

506 2T X45SqMM 2000 1080

7T X15SqMM 4000 4800

6 Coppe「 Cond XLPE lnsulatd overa‖ Shielded PVC Sheathed CS W re Braldino lnstrumentalon Cables Below 1000 V

l Pa「 X25Sq MM 0940

7 Cu Cond Covered wth Semi Cond Como XLPE lnsulated Cu TaDe ZHFR Sheathed Armou「 ed Cables ll KV

3 Core X 240 Sq.[,lM 4000 12750

-,-+ 
L--\
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8 Cu.Cond. Covered with Semi Cond. ComD. XLPE lnsulated Cu. Tape PVC Sheathed Armoured Cables 11 KV.

3 Core X 240 Sq MM 4000 50920

9 Copper Cond. Covered with Glass l\,4ica Tape XLPE Insulated zHFR Sheathed Unarmoured Cables Below 1000 V.

2 Core X 25 Sq MM 1000 0225

5 Pa"X05Sq MM 5610

903 10 Pal「 X05Sq MM 2650

Coooer Cond. XLPE lnsulated overall Shielded PVC Sheathed Armoured lnstrumentation Cables Eelow 1000 V.

1004 5Par X05SoMM 56700 21830

11 )oppe「 Cond XLPE lnsulated ZHFR Sheathed Unarmoured Cables Belo、v1000V

1101 5 Pair X 0.5 Sq.MM 0067

Copper Cond Covered wtth Glass Mica Tape XLPE lnsulated l&O Shielded PVC Sheathed A「 moured Cables Below 4000 V

1201 20 Par X 05Sq MM 1320

4202 5T X15Sq MM 41390

1203 10T X45Sq MM 1950

Copper Cond Cove「ed wnh Glass M ca Tape XLPE lnsu ated Overa‖ Shielded PVC Sheathed Armoured Cables Below 1000 V

1301 2 Pair X 0.5 Sq.[4[,4 7700 2849

10 Pa"X05Sq MM 5000 4100

20 Paレ X05So MM 1400 1960

1304 5 Pal「 X05Sq MM 22965 1942

1305 5 Pair X 0.5 Sq.MM 11650 6058

)opper cond PE nsulated Petroleum」 e‖ v wlh PVC Sheathed Armoured Co‐ Ax al Cables Belov7 1000 V

1404 RG 6 0150

布 3"リ
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F.No.7/52/2018‐ TS
PIlinistry of ConlllllerCe dL Industrγ

Depart口nent of lndustrial Policy“髭Promotion

(「
rechnical Support Section)

D殿ぽlTa鵬,3調
OFFICE MEMORANDUⅣ I

Subject: Ratification of norms in respect of Advance Authorisation No. 0310816527
dated 26.10.2017 issued to IWs Apar Industries Limited

Ref: DGFT U.O. No. 0ll8ll50l447lAM18/DES-2/534 dtd. 10.01.2018

Advance Authorisation may be ratified as under:

1. Net Weights of 1.507 MT,25.744 MT,7.038 MT,6.728MT,5.412 MT,39.479 MT,
58.920 MT & 10.114 MT may be specified with the quantities of export products
from Sl. No 1 to 8 respectively.

2. Quantity of import item at Sl. No I viz. Primary Unalloyed Aluminium may be

allowed as applied for i.e. 3131 Kgs. as 1.01 Kgs./Kg content inthe export item at
Sl. No. 8.

3. Quantity of import item at Sl. No 2 viz. Copper Wire Rod(8 mm dia)(E.C. Grade)
may be allowed as applied for i.e. 83695.21 Kgs. as 1.01 Kgs./Kg content in the
export items at Sl. No. 1 to 8.

4. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export items at Sl. No. 1 to 8, as claimed by the firm.
5. Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01

Kgs./Kg content in the export items at Sl. No. 1 to 5, 7 & 8, as claimed by the firm.
6. Quantities of import item at Sl. No. 5 viz. Plasticizer(DoP) may be allowed as

1.01 Kgs./Kg content in the export items at Sl. No. I to 5, 7 & 8, as claimed by the
firm.

Norms committee may take a view

To
Directorate General of Foreign Trade
(Sh. Vinod Kumar Kashyap, FTDO, DES.II)
Udyog Bhawan, New Delhi.

(s.K. luilq'rto,*
Development Officer

Tele : 2306 3166
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2o'oZ-Tlb
No I P-470L1/32l2018-TSW

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical Support)
Udyog Bhawan, New Delhi

Dated, the 20th March,2018

OFFICE MEMORANDUM

Subject: Ratification of Norms in respect of Adv. Authorization No.. 0310816891 dt.
08.09.2017 and No. 0310816893 dt. 08.11.2017.issued under Para 4.7 (of HBP
(VoLl) to M/s Param Industries, Mumbai- reg.

Ref: (i) DGFT No. U.O. No.01/81/50/464/AM-I8/DES-2/527 dated 8.1.2018 &
(ii) DGFT No. U.o. No.01/81/s0/46slAM-18/DES-21536 dated 10.01.2018

With reference to the above, the undersigned is directed to request the Norms
Committee to ask the firm to submit following information:

1. Information in respect of Sl. No. 11 & 11A of Standard Deficiency Format.
2. Area of export item(s) & import items
3. Thickness of import item

2. This issues with the approval of Technical Adviser (Boiler).

To
Directorate General of Foreign Trade
(Sh. Vinod Kashyap, FTDO)
Udyog Bhawan, New Delhi

tt>-

'LZ-

A

th

)dtl
(Sundeep Chauhan)
Development Officer

Tel:3200
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F. No. 7144212017-TSW

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical SuPPort Section)

UdYog Bhawan, New Delhi
Dated, the 12th March,2018

OFFICE MEMORANDUM

subject: Ratification of norms in respect of Advance Authorisation No.

0410163751 dated 29.11.2017 issued to lWs Jain Metal Rolling Mills

Ref: DGFT No. 01/81/50/455/AM-18/DES-II/515 dated 05/01/2018

Advance Authorisation may be ratified as under on repeat basis as per

their Advance Authorization No. 0410163325 dated 13.07.2017 ratified in

NC meeting dated 0810812017:

1. Description of export item may be modified as " Lead Ingots

99.97 %oPuritY"
2. Quantity of import item may be allowed as 3451.725 MT taking

clue from SION C-l153

Norms committee maY take a view

-'- 
*d-.j, 

u-t(
(S.K.Jain)

Development Officer

To
Directorate General of Foreign Trade
(Sh. Vinod Kumar Kashyap, FTDO, DES-II )
Udyog Bhawan, New Delhi

\trt
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F. No.7/80/2018-T5
Ministry of Commerce & IndustrY

Department of Industrial Policy & Promotion

(Technical SuPPort Section)

UdYog Bhawan, New Delhi

Dated, the 8th March,2018

OFFICE MEMORAIYDUM

Subject: Ratification of norms in respect of Advance Authorisation No. 0310817744 dated

13,12.2017 issued to lWs Topaz Industries

AdvanceAuthorisationmayberatifiedasunderonrepeatbasis:

1. Words "containing 93460 Kgs. of Stainless Steel Grade 201" may be suffixed with the

descriPtion of exPort item '

2. Word "Relevant" may be prefixed with the description "{]TP"tt-',tem 
and its quantity

may be atto*eJ as applied^ for i.e. 100002.2 Kgs' as 1'07 Kgs'/Kg' content in export

item.

Norms committee maY take a view

w

(S.K.Jain)
DeveloPment Officer

Tet: 011-23063166

To
Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap , FTDO' DES-II )

Udyog Bhawan, New Delhi

-1a-
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Fo No。 7/81/2018‐ TS
ⅣIinistry of Conllnerce dtt lndustry

Departl■ ent of lndustrial Policy“ &Promotion

(lrechnical Support Section)

D絆梶Ψ聰 ,蹴
OFFICE MEⅣ10RANDUⅣI

Subjll::ll鶴
I:ati盟:11∫ IIり:;亀I:llillllイ iIIinceAuthorisation No。

0310818281 dated

Advance Authorisation may be ratified as under on repeat basis:

1. Words "containing 93460 Kgs.

description of exPort item .

of Stainless Steel Grade 2Ol" may be suffixed with the

2. Word "Relevant" maY be Prefixed
may be allowed as aPPlied for i.e.

item.

Norms committee maY take a view

To
Directorate General of Foreign Trade
(Sh. Vinod Kumar Kashyap , FTDO, DES-II )
Udyog Bhawan, New Delhi

with the description of import item and its

LOOOO2.2 Kgs. as 1.07 Kgs./Kg. content
ｉｔｙ
醸
面
∞

ｑ
＾

ｎ

/レ
ン
ジア石し,>

(S.K.Jain)
Development OfflCer
Te13 011…23063166
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Department of Industrial Policy & Promotion
(Technical SuPPort Section)

Udyog Bhawan, New Delhi

Dated, the 16th March,2018

OFFICE MEMORANDUM
Subject: Ratification of ,ror-.G-..rp..t of Advance Authorisation No'

0510402454 dated 04.05.2017 issued to M/s KEI Industries Limited

Ref:DGFTU.O.No.01/81/50/00120/AM-18/DES-2/562dated15'02'2018
Advance Authorisation may be ratified as under:

1. Net weight of export items may be specified as under:

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes.iKm)

sl.
No.

Net Export
Weigltt
(Kes./Km)

sl.
No.

Net ExPort
Weigltt
(Kes./Km)

1 231.9 22 331.4 43 8144.7 64 2799.7

2 410.5
０
フ
う
Ｚ 435.3 44 2034.1

ξ
υ
∠
υ 6238.7

Ｏ
Ｊ 406.5 24 633.1 45 361.4 66 175。6

4 296.2
（
乙 324.3 46 537.5 67 278,7

540.7 26 536.1 47 973.7 68 378.9

6 375,7 27 795.2 48 1591.8 69 725.4

7 1606.9
０
０
う
乙 5054 49 2109.8 70

8 2384.1 29 11135.5 50 3986.7 71 159.6

9 1051.9 30 17073_1 6497.3 72 328.5

52 700.6
句
′ 944.7

10 3338
Ｏ
Ｊ 14772.2

11 861.9
う
ん
０
つ 12010.9 29591 74 9438.2

12 1279.l
●
′
り
， 9R93_2 54 2922.1

く
υ
●
′ 5704.3

119.9 76 5808
‐３

一
‐４

2218.3 34 7401.8

230.8
０
つ 6396.6 56 280.9 77 530.5

78 3315,7
792.7 36 5313.4 57 732.2

16 1158.5 37 13R5_9
０
０ 1355.4 79 2996.7

59 460.8 80 6790.1
17 2011.5 38 7262.1

18 263.9 39 1577.1 60 518.9 81 5590.6

19 159.8 40 359.2 61 882.6

20 191.9 41 592.1 62 1138.6

21 249.4 42 4920.6
Ｏ
Ｊ
∠
υ 1781 l

3.

od(EC Grade)/l viz' CoPPer Wire

Copper Cathode fgi.;% p*1t1'11Efg""o]fic gtade )mav be allowed as 1'01 Kgs'

Kg. content in export items at Sl' No' I to 80

words " Semi conductive XLPE Compound" qay-be deleted from the description of

import item at Sl. N;. , and quantities of XLPE Compound of relevant grade may be

allowed as f .OS fgs]f<g conient in the export items ai Sl' No' I to 37 ' 
45 to 54' 58 to

65 &70 to 81'

Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as l'05 Kgs'/kg

content in the export items at Sl' No' I to 37 
' 
45 to 73 & 75 to 81'

Quantities of import item at Sl. No 4 viz.' Antimony Trioxide may be allowed as

1.05Kgs./kgcontentintheexportitemsatSl.No.Ito37,45to73&75to81'
Quantity of imporlitem at S1. No. 5 i.e. HDPE may be allowed as 1'05 kgs/kg content

ii the export items at Sl. No' 1 to 6, 38 to 44 &74'

4.

5.

6.



T.Quantrtyofimportitem,at.Sl.No.gi.e.SemiConductingWaterBlocking
Tape/Water nloiking Tape(Cable gt"a"l ryI b-: allowed as 1'02 Sq'Mtrs'/Sq'Mtr'

content in the 
"".p"n"i 

l"is at S1. N'o. lo to 37,58 to 65, 74 &75.

g. euantities of import item at sl. No. 9 ri, copp., tapelcopper Foil (E'c grade) may be

allowed as 1.01 Kgs./kg.ont.niinthe export itemJat Sl' No' 30 to 37 &74'

Norms committee may iake a view 
,/ n ffi3rr,,,

(S. K. Jain)

DeveloPment Officer
Tele : 2306 3166

To
Directorate General of Foreign Trade 

-
tstt Vi."a Kumar Kashyap, FTDO' DES-ID

i-layog Bhawan, New Delhi

一可ろ″
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F.No. 7112412018-TS

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical Support Section)

Udyog Bhawan, New Delhi
Dated, the 16th March, 2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of Advance Authorisation No. 0210206764
dated 17.06.2016 issued to IWs Mageba Bridge products pvt. Ltd

Ref: DGFT u.o. No. 0rl8ll50l378lAMt7lDES-2t619 dtd. r4.03.2018

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No I to 7 & 10 to 14 may be allowed on net to net
basis with accountability clause.

2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 8 &
9 and their quantities may be allowed as 1.02 Kgs.lkg. content in export item.

Norms committee may take a view

7--o"-zok

Fa

l6l'$a-r ,
(S. K. Jain)

Development Officer
Tele : 2306 3166

To
Directorate General of Foreign Trade
(Sh. Vinod Kumar Kashyap, FTDO, DES.ID
Udyog Bhawan, New Delhi.

w
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Government of lndia
Ministry of Steel

Technical Division

Subject Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Autftorization (AA) No 5610004969 dated 08.08.2016 - M/s National Steel & Agro

!ndustries Limited; lndore.

DGFT may refer to the UO Note No 01/81/50/301/AM-17/DES-|I/55 dated

21.02.2018 whereby the requisite information received from M/s National Steel &
Agro lndustries Limited; lndore was fonruarded to Ministry of Steelfor ratification of

the above mentioned Advance Authorization.

It may be noted that the export product is covered under SION C 473 of

Handbook oi Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide

coil-s of relJvant grade has been allowed based on content basis as per SION C-473'

The quantity of ltems of import to be allowed under the aforesaid AA has been

calculated for per tonne of export product in the Excel sheets enclosed herewith for

consideration of the NORMS Committee.

ル |

ぎ

IEtrnlO
(sR:eh56'tr

Deputy I ndustrial Adviser
Telefax: 011-23062490

Encl: as above

Shri Vinod Kas FTDO,DGFT, Bhawan, New Delhi.

tr,liniitry of Steel U.O.No. 2(11)12016- TD dated 26.02.2018

舛
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SI No Advanced
Authorisation No. &

Date

Description of ltem of
Export

Quantity of

Export MT

Thickness(MM) Zinc
Coating
in export
product

(gms/m2)

Quantity of lnput per ton of export product

Zinc (Kg) Hot Rolled
Alloy Steel

Sheets/
Stripsi wide

Coils of
relevent

grade (Kg)

Ro‖ ing Mi‖

Ro‖ s(Kg)
Rol‖ ng O‖

(K9)

Steel Strapping

(Kg)

10004969 dated

08082016
Cold rolled Galvanized
(Plain/Corrugated) Alloy Steel
Sheets of relevent grade
having thickness 0.14 mm to
0.71 mm and having Zinc

coating 80 - 90 gms/m'?

4767790
0140 7441 1,03481 125 035 200

847650 0140 1,01079 125 035 200

53362 0150 6942 1,04039 125 035 200

107748 0150 8943 1,01802 125 035 200

61736 0180 5778 1,05340 125 035 200

133354 0180 7441 1,03481 125 035

26226 51 97 105990 125 035

58056 0200 80 54 97 4.05990 125 035 200

932810 0200 6692 1,04318 125 035 200

245296 0220 4722 4,06524 125 035 200

318864 0220 6080 1,05003 425 035 200

103730 0230 5814 1,05300 125 035 200

26728 41 53 1,071 57 125 200

59536 0250 41 53 1,071 57 125 200

51 168 0250 5346 1,05823 125 035 200

14202 3706 1,07657 125

47068 4770 1,06467 125 200

119114 3706 107657 125 035

548850 0460 2777 108695 125 035

538608 0710 1824 1,09761 125 035 200

１
〇
一
ｌ
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′つ″4~20置Government of lndia

Ministry of Steel
Technical Division

DGFT may refer to UO No dated 08.05.2018 regarding ratification of norm in
terms of Para 4.7 of HBP (Vol) Advance Authorization No 0310802700 dated

18.02.2016 of M/s Phoenix Foils Private Limited, Mumbai. ln this connection, the
following change in the description of item of import may be corrected:

＆０Ｎ

ｅ

Ａ

ａｔ

Ａ

Ｄ

Existing item of import Correction in the existing
description of item of imoort

0310802700
dated
18.02.2016

Cold Ro‖ ed Stainless Steel coils of

thickness O.38 mm and l.75 mm,
width above 1000 - 1275 nlm of
Grade 316ノ316L

Cold Ro‖ed Stainless Steel coils of
thickness 038 mm to l.75 mm,
width above 1000 - 1275 nlm of
Grade 316/316L

Shri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Ministry of Steel U.〇 .No.2(10ソ2016-TD¨ Vol―‖dated 20.02.2018

レ
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Govenlment Oflndia
Department ofHeavy lndustry

TSW(B)Section
■■■キ■

E.p. 25 MVAR 33OKV Reactor

lmport ltem No.2 _ Net to net without any wastage withaccountability clause. Net weight to be certified by lurisOiaional excise(GST) Authority.

2. NC-ll may please see for consideration.

Rei  lD 01/81/50/1o6/AM-15/2/DESi dated 21 2 2018

AA No 310774805- M/s siemens

Dv DGFT,DES‖

F N03/84/2014 dt 12 3 2018

(K.K. Tiwari)
In dustrial Adviser

り
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Ministry of Conllnerce&Industry

Departlnent oflndustrial Policy ttt Promotion

〔TeChnical Support〕

Subject: Request for modification of export item description in respect of Adv.

Authorization No. 0310786532 dated 08.07.2014 issued to M/S TECHFAB(INDIA〕
INDUSTRIES LTD.― reg.

The   undersigned   is   directed   to   refer   to   DGFT      I.D.
No.01/81/50/302/AM15/DES-2/56 dated 12.02.2018 regarding the abovementioned

SubieCt and say that as the O/o IOint DGFT Mumbai has already amended the
description of export item to“ Steel Gabion with/WithOut PVC Coated″ on 25.12.2014′

this office has no obiectiOn to the same but net quantity of steel wire in the export

product rnay be ascertained frorn the applicant and quantity to be aHowed duty free

may be l.010/O ofthe net quantity in the export product..

2. This issues with the approval of Technic〔

Development Officer

Tel:3200

Sh.Vinod Kumar KashvaD,FTDOIDGFT,Udvog Bhawan=New Delhi .
DIPP UO note no.No:7/9/2017/TSW Dt.23.3.2018′ UB′ New Delhi

レ
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